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LOK SABHA DEBATES

I

LOK SABHA

March 23, 1976/Chaitra

Tuesday,
3, 1898 (Saka)

The Lok Sabha met at Eleven of the
Clock

[Mg, SpeAKER in the Chair]

©ORAL ANSWERS TO QUESTIONS
Expenditure in curred on RP.F.

#206. SHRI S. P, BHATTACHARY-
YA: Will the Minister of RAILWAYS
be pleased to state the total cxpendi-
dure incurred on the Railway Protec-
tion Force during the last 3 years,
year-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MQOHD, SHAF] QURESHI);: The ex-
penditure incurred on 1he Railway
FProtection Force during the last three
years was ag under:

Year Expenditure in Rs,
1972-73 . 14,84,15,625
1973-74 . 15,78,36,782
197"'7" . 19’95:86:599

SHRI M. RAM GOPAL REDDY:
We are spending crores of rupees on
this Railway Prolection Force every
year. On account of this force, I want
to know how much we have saved and
it these people are not there, how
much we would have lost. Will the
Minister give an estimate?

SHRI MOHD, SHAFI QURESHI:
This is a hypothetical question. No-
body can say that. How can we say

3010 Ls—1.

2
that it the Police force is nol there wa
would have gained this much and on
accounf, of the Police force we huve
lost this much? It is a force on which
expenses are being incurred and they
are doing their job very well

it wdfeg AToww ofF ;5w GEF
ot faaar 97 &9 &1 w7 &, IFE0
qIGT I ¥ AT, S q9a &
fag 1 90 wgRE WE SR
o & frmei Wi wAi R @
iz & frawi &7 @At 7 o7
afrggs 7 a7 faar g7 v 2
AfH K7 W W WA AT T
ar g% ?

ot qEew owy g ST oEr
=y fafaezr sgm & g §1 W
X AFT T TAG F AE WA YT
fr Y94 NI B 91 OF A5 A
a7 & fo 3T save qras &
il aF 7 (A% I ImEE ©
agifesr 4, AefwT Aft w7 AA
2, w7 T w1 Ifem ¥ afern faz
wgi faga 79T 1% @ 7560
w7 waEA 7 g wwa

SHRI N. K. P. SALVE: There i+ a
steep increase in the expenditure on
the Railway Protection Force. In the
last year it went from Rs. 15 crores Lo
19 crores. Nobody can deny the vali-
dity of thy demand of the Railwvay
Minister that the Railway Protection
Force should be given large power
respect of prosecutions, ete. May I
know from the Minister whether he i%
aware that mogt of the wagon breik-
ing pilferages and the thefts which go
on are becausp of the collusion of 1he
Railway Proection Force with thcse
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pecple? Can he give ug some idea
whether with thig increase in the
Railway Protection Force there has
been any proportionate decrease in
the claimg on account of pilferage?

SHRI MOHD. SHAF] QURESHI:
This is not correct to say that a large
number of RPF people ace involved in
thefts and pilferages. There have bcen
Some cases, but the number is not very
big. Hardly 300 to 400 cases have
becn detected so far

&0 far as the olher qucstion of an -
crea~e in the expenditure on the RPF
smre 1974.75 is concerned, 1 may state
that there have been on Account Pay-
men{s made to RPF and six instal-
meats of DA, were given to staff dur-
ing the said year. One Battalion of
Railway Protection Force has Leen
returned from Assam fo Railways on
10-3-197¢. Therefore, there has been
gcime nise in lhe expenditure.

The number of claims has come down
ccrsderably in terms of payment al-
th 1gh prices of certain commocities
hs.2 gone up. There 15 a litile chilere-
n o in amount also Tha payment is
lect The number of cases 1s much
Jesz as compared to the provious year.

wqrete gao frrdt: 1 A
aq qEq YNd WWA o™ ¥ oasr
TIAET 4T | A1 F IR DAErALS
frat a@n, & snaar gar g e oW
Aguifrdwm 7 I8 fraar gova-
AT AT TWT  I§  THIANT
¥ %1 fEar o §1f Wl wer ?

st Aamwr ww g o fed
78 SR¥E &R W §T Teas WY
91, 3 T W17 I AT A F TFAT
T JATATT 9T HIT INAT WHT oA
ST RE 9T Wi9gr, KfwT IwE
AT A GUTT AT A IAET FIOH
%S W& 8 ¢ uiv fov we
18 1 fafeer gga & goe fwar
B, ST W% WIS HNT GEA &
e &1
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Memaga o ;T AT
oy ot ¥ wow war A
a1 f& qrw HT@ N s wEE
amay war g, A0 & fow G
¥ war & S T W A
a1 f& agr X T TJaeer SR
S0 g 31 & A W@
§ 5 smd Fr A0 7 o £

WERR WEEE © qE W7o e
THo FT xara &, A T Ha07 A
o

ot Tw ggrw ol . W FER
71 fa= &t agr gar &, WE Tw-
am % faq wr oo T R E?

W WERE : T AN ®
sarr @ far W@ WFe Yo
THo FIL G F7a4r & | FE@T B
NOF TLH AT AT F RATA
% 1
SHRI M M. PATEL, Smce it 15 a
fact that the Raillway Protection Force
ifself 15 at times involved in these
malpracltices, we have alse o enswme
that i1t functions honestly and efficient-
ly, hus 1he Radways got some kind of
mobile mspection iorce to see that the
RPF & Secuniy foree function proper-

ly and are carrying on their dutles
efficiently?

SHR1 MOHD SHAFI QURESHI:
Every lorce which 1s there to protect
the raidlway properly or the security
force 15 being exammned by the sendor
officers and there 1s a regular watch
kept by the senior officers on the func-
tioning ot this force.

Strategy for Oil Exploration

#207. SHRI RAGHUNANDAN LAV
BHATIA: Will the Minister of PETRO-
LEUM be pleased to state:

(a) whether his Ministry is consi-
dering a long term strategy for oil
exploration;
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(b) whether th- strategy would aim
at increasing indigenous production of
erude; and

(c) of so, the broad features there-
of?

THE MINISTER OF PETROLIEUM

(SHRI K. D. MALAVIYA): (a) Yes,
Sir.

(b) Yes, Sir.
(¢) Government intend to strengthcn

and develop, to the maximum extent
possible, the agencies responsible for
the exploration and production of crude
oil from indigenous sourcer The
agencies are:—ONGC whose sphere of
activity extends to the whole of {he
country including the off shore areas
and Ojl India Limited which Operates

. in Assam and Arunachal Pradesh. Ex-

cept for Bombay High and the adjoin-
ing areas, Government also intend to
utilise the services of surh foreign
firms and agencies as can play a part
in the discovery and prnduction of oil
in our off-<hore areas.

SHRI RAGHUNANDAN LAL

' BHATIA: I know what are the names

of the foreign firms and agencies which
are engaged in this task?

SHRI K. D. MALAVIYA  There are
three international oil companies which
are engaged in this task of search for
oil. There are these areas. One is the
Bengal-Orissu basin. There is the
carlsberg India Group which is engag-
ed therc. Then you have got the Cau-
very Basin. There Is the Asamera
Group for this and this is supplement-
ed with our help. Then you have got
the Reading Bates Group for Kutch
mrea.

st fegfa fsy o 5o St W TR

for s ws aw ag 3w wrw fnd
& Sum AT ¥ ACAT 100 W T
wE s W @

o el
vt ¥ foeer & fs fufew

~
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= B ATIATHYA FT ¥ TRy
a1 Tr3T &7 A & oA TE
At st ga 399 & 77 av
gfrar ®1 91z srew w7 & arfe aw
A& ARG § AR fAdT g1 9@ ?

st ®o ¥ro WIREG ¢ oy WT i
"1z Fw &1 A gRrr SEr ofdy &
JuH FE #7 & W A% g @
@k g E W TE & oA
7 ®Al 7 wfawa 37 famar &)
T ¥ aw fgsr ¥ o@lv mox
7 m afw & owwT AW
T femay & At omssr g R
™ o g o oem owpar &) SfEw
M ' GAr gar s & P P
87 ¥ = faem & a7 ¥o wiaw
aar # faar 2, o=@ fr gwiv oam
%€ wwg 97 fgeAr & mre osrgan
& mFe T Iy A4 E faww Fw
W ONTH 8 7 % fear vdsr )
AfFT T T T ¥ wRY wgA
A ¥ aw oW T AT A R Al
gowm & f& owe ool oAaw &
W EAT WY AT 5. 6 G
w’Y wiwiow AT 7 Y AT wC
T W AT waE w1 W9

SHRI BISWANARAYAN SHASTRI:
The M:wnister has stated that ONGC
and Oil India are engaged :n explora-
tion in Assam. May I know which
part of Assam is given? [ think it is
not entire Assam which is given to
Oil India. Secondly, Sir, what is the
percentage of the contribution Ly Oil
India and also the ONGC 1o the produc
tion of crude in India?

SHRI K. D. MALAVIYA: The pro-
duclion of Oil India of crude oil is
slightly more than 5 mullion tons out
of the total of 7 million tonnes, which
is increasing. The area where the Oil
India is gearching for oil is substantial-
1y, more or less totally, in Assam, buf
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Agsam areas have also been thrown

st %o o wremilm :  THT
wEw, qE W THY A wafua wdl
4

SHRIMATI T. LAKSHMI-
EANTHAMMA: Sir, there have some
parts which have been developed; there
are other paris where they have re-
sources and surveys also were conduct-
ed and oll was also available but those
parts are not yet developed. I want
to know whether Government would
consgider the balanced development of
these areag whether in South or
North oil is quite possible after survey
for ihe exploration of oil. But, the
excuse given was that there was lack
of drilling machinery. I want to know
whether this deficiency has been met
In regard to Andhra Pradesh where
there is a report of Soviet Study team
for exploration of ol. Ol ig avallable
or oil could be found in the Godavary
Krishna basis. If so, will the hon.
Minister....explain why that hag not
been developed,

S8HRI K, D. MALAVIYA: Can the
hon. Member specily that area?
Whether in South or North if oil is
reported to be available, then we shall
not lose any time in rushing to that
place and get the dnlling machinery
and produce oil there. I am not aware
of any place where oil is availakle.

MARCH 23, 1976
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SHRI RAJA EKULKARN], Asa
longterm strategy in oil, it is always
necessary to maintain a particular
specific ratio between the area of prov-
ed reserves and the area to be taken
for exploration, drilling and preduc-
tion of oil. May we know whether
from the Minister as a Jong-term stra-
tegy, India has established a particular
ratio between these two arecas and
whether this ratio has been maintained
when the production activities bave
been speeded up and whether the re-
serves are also increasing or not along
with increasing production activities
with a view to maintain ratio.

SHRI K. D, MALAVIYA: The hon,
Member is perhapg trying to link up
the two kinds of geological probability
of finding oil in an area and when once
some vil reserves are indicated, them
by projecting ihe figures by computeri-
sation with the possibility of finding oil,
we know that there could be s0 much
of oil. Such an exercise has always
been made. But, unfortunately, every
{ime such forecast or estimation by pro-
jection of figures do not succeed. But,
whether there is proved crude we know
what amount of oil has been produced
from the crude. After a lot of search
and drilling ig done in the proven area
if oil is found then there it not s» much
to be done there excepting to produce
oil and taking it to refineries.

SHRI INDRAJIT GUPTA: Sir, in
view the fact—I believe we still are
requiring fo import 14 or 15 million
tonnes of crude every year—that the
guestion of indigenous production has
become crucial, may we know {rom the
hon. Minister what are spe:liically the
coniinuing constrainis apart from short-
age of financial resources that come in
the way of our not becoming self-
reliant in the field of actual explora-
tion of vil or finding of 0il? 1s it due
to the shortage of equipment or short-
age of technical know-how or shortage
in the qualifieq personmel? If g0, what
hag been done in removing these con-
straints also within a planned period?

SHRI K D. MALAVIYA: In
my personal opinion, the only notice-
able constraint is the time factor.
After all even if we know und identify
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a certain area by geo-scientific methods
that oil could be found out here, it
takes time to arrange for drill It
takes time to drill and produce oil, test
jt and establish the quantity. That
jtself takes, in my opinion, about three
years, It takes three years to discover
the oil and after that another three
years to produce the oil—the world re-
cord is that about 50 or 70 months
should be given to an area where oil
has been indicated.

SHRI INDRAJIT GUPTA: My ques-
{ion is this, What are the things which
prevent us from doing that—how long
are we {o go on depending on foreign
sources?

SHRI K. D. MALAVIYA Obviously,
we have to depend on import of oil
every time. If T could get the money
and resources and know-how and all
that and the hardware that 1s required.
then it will take wus fifty or sixty
months to become gelf-sufficient.

Contract between Integral Coach
Factory and Hindalco

+

*211 SHRIMATI PARVATH]
KRISHNAN:
DR. RANEN SEN:

Will the Minister of RAILWAYS
be pleased 1o state:

(a) whether the authorities of the
Integral Coach Factory had entered
into a contract with Ilindalco, a Birla
ﬁnp, in 1972 for aluminium rolled
plain sheets to manufacture coaches
during the years 1973 and 1974;

(b) if so, whether Hindalco had
completed supplies by December 31,
‘li:’;s as stipulated in the contract;

(c) if not, the facts thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
rosl;?&snut ; ?MURESHI). (a) to (c).

en on Ta
the Sabha. the Table of

(a) No, Sir. ICF enteredq into cone
tract with M/s. Hindalco on 26-3.1973

CHAITRA 3, 1898 (SAKA)
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for supply of approximately 309 tonnes
of 4 sizes of aluminium sheeis at the
controlled prices subject to variations
as per Aluminium Conrtol Order (1970)
and other statutory levies.

(b) and (c). No, Sir, Although the
contractual ferms gave a longer del-
very period, the firm was requested to
improve upon the delivery and comp-
leie the order by 31-12-73. The firm
supplied 92 tonnes by 31-12.73.

SHRIMATI PARVATHI KRISHNAN:
May I know what were the terms of
the contracti 1n regard to the per month
delivery of the aluminium sheets and
whether there was, any delay in that
delivery and as a result thereof how
far the production of the coaches
affected?

SHR] MOHD SHAFI QURESHI:
The dellvery conditions stipulated in
the purchase order for the four ifems
placed on the HINDALCO were that
in the case of i1fem No. 1 the delivery
will commenece after two months from
the receipi of order. As regards items
2—4 the delivery would commence at
the rate of 5 to 10 raatric fonnes per
month within five to six months of the
receipt of order. Actually in 1973-74
the production of roa~hes in the ICF
was 750 coaches and in 1974-75 the
production remained at the targeited
level of 570 coaches. Sn, this did not
affect the production of coaches in the
ICF.

SHRIMATI PARVATHI KRISHNAN:
May I know whelher because of the
delayed delivery any loss has been in-
curred by the ICF and whether any
investigalion is being made. Were
there any penalty clauses and whether
they were acted upon and also whelher
the files happened to b2 missing in
regard to this contract?

SHRI MOHD. SHAF1I QURESHI:
Actually the order was placed on the
firm for 308.909 matric tonnes. The
balance quantity outsianding as on
15.7.1975 was B88.864 metric tonnes.
The date 15-7-1975 is crucial because
the Government of India revoked the
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aluminium control order on 15-7-1975.
There were itwo calegories of alumi-
nium—one was the levy and the other
wag non levy., These cheets come un~
der non-levy. At that time HINDALCO
asked for enhancement of price. Acc-
ording io the terms of the agrecment
they were at hiberty to ask for enhance-
ment 'There are two producers of
aluminium, namely, Indian Aluminium
Company and HINDALCO. We found
that the rates given hy HINDALCO
were less as compered to the price
quoied by Indian Aluminium Company.
The balance gquantity of 88.664 m.
tonnes was found to be on the high
side based on their latest requirements
and the ICF reduced the order to
43.500 m, t{onnes. The additional
amount paid to HINDALCO for this
enhancement wag Rs. 3.94 lakhs. this
is not a Joss suffered but an additional
amount which we paid because the
control order was revoked in 1975.

SHRIMATI FPARVATHI KRISII-
NAN: But they faled to fulfil their
contract in fime.

SHRI MOHD, SHAFI QURESHI:
According to the terms of the contract
the delivery was 1o begin after five
months of the placing of the order and
the stipulation was that they w:ll sup-
ply five to ten metric tonnes per month.
Even if they supplied 10 metnic tonnes
per month debvery period would ex-
fend to three yecars. A request was
made to the firm to suppiy, if possible,
earlier. But ihat was not part of the
contract

SHRI INDRAJIT GUPTA: I under-
stood the Minister to say just now that
due to this slow delivery or somecwhat
delayed delivery, prolusiinn of coaches
was not affected. The statement says
that ‘although the contraclual terms
gave a longer delivery peried, the firm
was requesied to improve upon the
delivery an« complztes the order by
31-12.73". ObLviously, this request must
have beer made because coaches were
on the preouction like and they felt it
was necescary to get the aluminium
sheeting. Thot was why they asked

MARCH 23, 1976
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the firm to speed up and complete the
order by 31-12-73. Therfore, | wanted
to know how is it, since the from
did not supply more than 92 tonnes out
of 309 tonneg by 31-12.73, that produc-
tion was not affected. It must have been
affected. It was in order to meet the
requirements of coaches that you had
asked the company to speed up the
delivery by 31-12-73. It wasg nof done,
and yet you say production of ccaches
was not affected.

SHRI MOHD. SHAF] QURFESHI:
Because purchases weres made from the
open markel also. I will give the
figures of production ¢t coaches. In
1973-74, it was 750 which was the target
fixed for production. In 1974-75, the
figure is 570 as per target. So there
hag not been any reduction with
respect, to targets so far ag production
of coaches was concerned. The only
thing is there was g backlog in
-upply of 88 tonnesz

SHRIMATI PARVATHI KRISH-
NAN: What is the loss suffered?

SHRI INDRAJIT GUPTA- Yoa had
to buy in the open markci?

SHRIMATI PARVATHI XRKISH-
NAN: He smd therc is ns loss

SHRI MOHD. STIAFI QURESHI:
The open market prices were much
higher compared to what thoy quot-
ed, That is what I am eaying, that
when the control order was lifted for
the sheets, the prices were much
higher in the open murket.

SHRTI INDRAJIT GUPTA- Have

you understood it, Sir? Are you
satisfied?
SHRIMATI PARVATHI XRISH-

NAN- To fulfil the contract, they had
to buy in the open market, That is
why the loss. But he say there is no
loss. It is a contradiclory anewer,

MR, SPEAKER: If the open market
prices were much higher, naturally
the factor must have pajd more.
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SHRI MOHD, SHAFI QURESHI:
That is what I smd. When the con-
trol order wag lifted, non-levy alu-
minium, which was reguired by ICF,
wag available in the free market, The
original term wag ‘subject o vana-
tion in prices in the control order'.
When the control order wag Jifted,
we had to do it. We did not go to
the open market, but we paid some
more money, over Rs, 3 lakhg after
ascertaining prevailing market prices,
Even with the additional amount paid
to these people, compared to the rates
quoted by other pcople, thdir rates
were lower.

SHR1 INDRAJIT GUI'TA: Are you
satisfied. He is always giving figures
of coach production, orders for coach-
es, for 1973-74 and 1974-75, This state-
ment is relating to th:> period pmor
io 31st December 1973. The company
was to give these aluminium shests hy
31st December, 1973.

SHRI MOHD. SHAFI QURESHI:
No,

SHRI INDRAJIT GUPTA- It is in
your statement. What can I do”

SHRI MOHD SHAFI QURESHI: I
thave made it clepr that ths terms of
the contract indicaled defimite terma
of delivery. They had lo supply 5—10
tonnes a month, the tota] being 300
tonnes. They wore within their right
to supply it within 3 vears. A raquest
was made,

SHRI VAYALAR RAVI: Bdfore
hfting control?

SHRI MOHD. SHAFI GQURESHI; A
rfucst was made to the firm, 1if 3t was
possible for them to expedite

SHRI INDRAJIT GUPTA: Why?

SHRI MOHD. SHAFI QURESHI:
‘We made a request beeause we wani-
ed it,

SHRI N. K. P. SALVF: The thrust
of the question is whether or not
Hindalco conformed to the turms of
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the contract. If they have confor.
ed to the terms of the contract, and
despite that they wer. required io
purchase in the open marke, it 1~ for
them to decide. Therefoir2, the fist
question 15 whether they conformc- Lo
the terms of the contract, Then 15 it
that they delhiberately slowed ccwn
supplies under he contract, and w hen
the control order wns hfled, ticy
saig ‘All right, now purchate at
higher prices’. Ts thalt when has
happened? If this 15 what has hop-
pened, a two-fold explanation 15 cell-
cd for from the hun Ministur. One,
why did they take short deliveries and
two, having taken short dehivciies.
why did they not penahise Hm.ulco
for their bemng requurel {o purrlace
at higher cost afier the contro' wus
hifted?

SHRI MOHD. SHAFI QURESHI The
pomt is that according to the tern, of
the contract, Hindales supphierd t'e
requisite quantities within time  The
only thing is that when the con'tol
was hified, the matller was about tue
price, not gbout the dehiveiv, The
dispute arose in 1edard 1o price: they
wanted a higher puce

Derailmenig of Traing

*212 SHRI M RAWM GOPAL RED-
DY: Will the Min, ter of RAILW .\ YS
be pleaseq to state

(a) whether a recent study har re-
vealed that a majonty of the derail-
ments on the Indian Rallways were
due to defective wagon buwld-up or
defective overhauling of the wag i1s;
and

(b) if so, the 1emedial steps the
Railways have taken or purpose to
take in this 1cpard?

THE DEPUTY MIMISTFR IN THE
MINISTRY CF RAILWAYS (SIRI
BUTA SINGH): (ay No, Sir,

(b) Does nof aris..
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SHRI B. N, REDDY Thej main
question, which was abuut derailment,
has 1itself derailed. I want to know
the main reason for increasing deraul-
ments according to the government
reports?

SHRI BUTA 3INGH, I could not
get his question.

MR. SPEAKER; 1t is a large queg-
tion. ... (Interruptions)

W wEw WiE:  TWAE @
fr Yamfear &% 3Iwedr &1 "4V
qEET IaF vn Ay fF wa feaat
N @uEr F Frop IRy 1 F
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1T § 7
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jurvey for conmecting Nilambur with
Calicut

+
+215, SHRI N, SREEKANTAN
NAIR:
SHRI C, H, MOHAMED
KOYA:

Will the Minister of RAILWAYS be
sleased state:

(a) whether the Nilambur-Shoranur
railway is running at a loss;

(b) if so. whether Government pro-
jose to extend the Shoranur-Nilam-
bur railway line upto Calicut so that
the passengers are benefited and the
Railways can earn profit; and

(c¢) whether taking into account
that Kallai is the world's second big-
gets timber centre and Nilambur
where the forests are thickly grown
(the oldest teak plantation of the
world), Government propose to con-
duct a feasibility survey connecting
Nilambur and Calicut?

THE DEPUTY MIN/STER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes, Sir.

(b) and (c). It 13 not proposeq to
take up the survey for the line from
Nilambur to Calicut on account of the
very lmityd availability of funds.

SHRI N. SREEKANTAN NAIR: Is
il not a fact that Kerala iz g long
strip of land Ilying batwceen the
Indian QOcean and the Western Ghats,
and there gre very feyw railway linea
in the States? 3o, will tThe Govern-
ment consider #iving lop rrivrity to
the question of extension, especially
as the Government has admitteq that
it is running at a loss?

SHRI BUTA SINGH: The develop-
ment of the railwoy is not taken into
consideration on a State-wise basis.
Naturally, if a particular line falls in
a particular State, priority is accord-
ed according to the potemtialities of
traffic and other considerations. You
will kindly permit me to say that this
particular section does not have thaf
potentiality and it will not be possi=
ble, within the limited funds, to give
any priority to thig line
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SHRI N, SREEKANTAN NAIR:
From hig reply I understand that the
consideration of the needs wof the
various Stateg iz not a matter of im-
portance to the Government of India.
But it iz a matter of importance to
the people of the State which is neg-
lected and which is discriminated
against. Therefore, may I know, in
view of the fact that the route mile-
age for a lakh of populalion in Kerala
is lesg than one-third of the all-India
average whether the Government
considers giving some more consider-
ation in the matter of giving new
lines?

SHRI BUTA SINGH: I don't accept
the insinuwation made by the Hon.
Member, As you must have noticed,
the Hon. Minister for Railways has,
in his budget speech and earlier alsc,
staled that backwardness and the open-
ing up of new areas will be the main
consideration,

SHRI N. SREEKANTAN NAIR:
What about his State?

SHRI BUTA SINGH: It will nnt be
possible to open new railway lines in
a particular State 2t this moment
where il has no relation to these ron-
siderations. The cenaderations on
which a railway line is taken up is
not only economic viability, the open-
ing up of backward and other areas
wheire there is no railway line is alsa
given due consideration,

SHRI C. H MOHAMED KOYA:
The Minister has said that there is no
potentiality for railway lines there;
how did he come to that conclusion?
This is only an extension of an exist-
ing railway, to make it more profit-
able, This is the unly railway in
Kerala which is now running at a
loss; in view of that, why has the
Government not thought at least of
having a survey?

SHRI BHUTA SINGH: It is not just
an extension; its distance is 55 klo-
meters, involving sbout Rs. 38 crores.
That iz why I said that, witk the
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fundg available with us, it will not
be possible, at this moment to accord
priority to it But in due course,
when fundg are made available, we
wil]l definitely tuke up this line,

SHRI B. V. NAIK: It is not as
though this js for tha first time that
the Railway Ministry has come for-
ward and statcd that, in order to has-
ien up the development of a parti-
culay backward o= hilly or remotg or
forast infesied iract, they would be
opening up ncw 1aldwav lines. This
has been said in 1974; tlus has been
gaid in 1975 and. as far as 1 remember,
this has been said for many ycars, I
would like to know whether it will
remain g sort of shibboleth or a pious
hope, After all the promises handed
out in the ccurse of the last two to
three years, how many of such areas
have been crencd up by the construc-
tion of new railway lines® On the
basis of the feure furniched by the
Railway Mmistiy teelf, we find that
the investment in tha Rulways has
gone up Ly oc much as GO0 per eent
while the route lulometre in the lost
25 years hacz rene up by hardly 7 per
cont.,

SHRI BUTA SINGH: This js a
wider and a separale question; if
notice is given....

SHRI B. V. NAIR- This js a limited
gquestion in reclation to part (a).

SHRI BUTA FIMGT: So far as part
(a) is ccncaned, as juslt now staled
by me, theie j: no hesitalion and there
is no want cf effort on the parl of the
Railways, bot what can we do? As
against Rs. 355 crores that we require
{or new lines in the 5th Plan, we were
given only Re 100 crores and it 35 not
possible 1n caniy un even the projects
in hand,

SHRI VAYALAR RAVI: Thare Is a
long-left demang of the people of
Karnataka nnd Kerala to connecct the
Iwo States via Mysgore and the Shoranur
—Nilampur jr a part of it 1 want to
know whethcr Government will take
up survey during thie period and find
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out whether it will be {easible to
undertake this project,

SHRI BUTA SINGH: We shall take
into consideration the suggestion made
by the hon. Member,

Progress on Bongaigaon Refinery

*217. SHRI BISWANARAYAN
SHASTRI: Will the Minister of
PETROLEUM bhe pleased to siate

(a) ihe progress on the Bongaigaon
refinery so far;

(b) when is it going to he com-
missioned;

(c) what will be the installed capa-
aly of this refinery. and

(d) whether there will he proy 'sion
for furlher expansion in future?

THE DEPUTY MINISTER Il THE
MINISTRY OF PETROLEUM (SHRL
ZIAUR RAHMAN ANSARID: (a)
Process design and detaileq ergineer-
ing work lor the crude distlid on
umt js at an advanced stage. The
various cavil works at sife are pro-
gressing and most of the critical and
long delivery iteins ot equipment have
been ordered. The process dezign for
Kerosene Treating and Coker Units is
progressing,

(b) The crude distillation unit is
expecteg to be rommissioned ip 1677
78 and Kerosene Treating ang Coker
Unitg in 1978-79.

{¢) The Refinery 1: slatod 1o pro-
cess one milhon tonnes per anvum of
crudc.

(d) Apart from normal provicion
for increasing throvgh put hy dcbot-
tlenecking, the possibilities of expan-
sion of capacity are being reviewad
from time to time hy Government.

SHRI BISWANARAYAN SHAS CRI:
I am glad to hcar that considerable
progress hag been made to comnis-
sion the refinery in 1877-78, Ajart
from Assam, drilling work is being
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undertaken in Arunach:l Pradesh and
Nagaland. May I know from the
Hon'ble Minister whether crude that
will be found in future wil] be pro-
cessed in Bongaigaon rofinery? For
that purpose whether any provision
has been made for its expansion in
future? We have seen in Gauhatj re-
finery that there js no possibility of
expansion now, Now, we will have to
seg that similar sitvatior does not
arise in Bongaigaon refinery. For
that purpose what mea-urc; Govern-
ment have taken at this moment?

SHRI ZIAUR RAHMAN ANSARI:
Sir, it is a hypothetical question. I
have already said thut the gquestion
of expansion ig reviewed from time
to time, of course &ecping in view the
economic and technological feasihilily
Of course, when the crude will be
found in that area, we shall look into
thig queslion.

SHRT BISWANARAYAN SHASTRI;
About 3.0 million tonnes of erude has
been found in that remion. The capa-
¢ity of the Gauhati refinery is 0.7 mil-
Jion tonnes. The capacity of thd pro-
posed Bongaigaon refinery i 1,0 mil-
lion tonnes. Therefore, there will be
additional crude 1o he refined. What
:teps have been taken the refining the
additional crude in Bongaigaon?

SHRI ZIAUR RAHWNAN ANSARI:
Ag a matter of fact, 7t progent the
ouvipul of crude in Assim area is 420
million tonnes and out of this guan-
tity of 4.20 million tonnes, 3.0 million
tonnes are being relincd in Barauni,
0.8 million tonne iz peing refined in
Gauhati ang 0.5 million tonne is
being refined in  Dighoi. Now,
we are going to ccmmissien this
Bongaigaon refinery in 1978-79 for re-
fining this one million {onnes of crude
and ag the erude will Ye found we
shall look into the question of expan-
sion of this refinery,

SHRI RAJA KULKARNI: Earlier
the Minister stated in bic reply that
the crude distillation unit will be
commissioned sometime in 1977-78.
May I know what wae the original
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target date for commissioning the
Bongaigaon refinery and whether
there wag a delay in this respcet? It
it 15 so, what are the reasons fo; ihe
delay?

THE MINISTER OF PETROLEUM
(SHRI K. D, MALAVIYA): There is
no doubt that there has been some
delay ang we have now partially
made up the delay and wunder the
totality of circumstances, we hope
that we shall make up substantiallv
for the delays which have already
occurred on accouni of non-availa-
Lilily of resources and several other
technological problemg that have i een
sorted out.

SHRI D, BASUMATARI: U s sud
that for the construction of the Bun-
gaigaon refinery, three erores of hricks
are required and I am told at present
they are bringing {hem from Gauhati,
which is 125 miles away, incuriing
huge expenditure on fransport. IMay
I know whether any place has Leen
found nearby for manufacturing the
bricks and bringing them 1o Bon-
gaipaon?

SHRI K. D. MALAVIYA: 1 de not
have the details about bricks with me
at the momeoent.

SHRI INDRAJIT GUPTA: It was
stated just now that the Assam oil-
fields are producing 4 million tonnes
of crude al present, It wa. alsn <tut-
ed that 3 million {3nne; are being
supplied to Barauni When Bongai-
gaon refinery is commissioned, it will
process 1 million 1onnes to start with
Half a million is being processed at
Digboi. I am @lad that Noonmati
refinerv, where I was yesterday, is
processing not 75 but .36 million
tonnes. This gives a tatal of 536 mil-
lion as against a crude production of
4 million tonnes, I would like to
know what steps are proposed to be
taken to step up nroduction of crude
at Naharkatiya, Sibsagar ang Rudra-
sagar where I founsg last year a lot of
crude js being kept sealed because
there is inadequacy of pipeling?

SHRI K, D, MALAVIYA: The hon
member is quite correct. We hove
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discovered more oil; partially we have
kept it unddrground and partially we
have to prepare ourselveg to producs
it The major question 1s to arrange
for the transportation of the oil to
Bongaigaon refinery whep it is rcady
to receive it. About 5.5 mullion ton-
nes of crude will be taken care of by
these refineries, The Digboy refinery
perhaps will not process .5 million
tonnes; it will be able to process
more than .3 million. Noonmati might
go up to .9 million though i1t may not
be able to touch 1 million, Bongai-
gaon reflnery will gradually take 1
million. We have got the o1l in sight
Transportation arrangements are be-
ing made. The whole programme of
linking up the transport, production
of crude and commissioning of Bon-
gagaon refinery is being worked out.
It 1s hoped that by the time Bonga:-
gaon refinery ig ready we shall be
able to produce 5 or 6 million tonnes
or perhaps even a little more crude
which will be taken care of.

Production of Madras Fertilizers Lid.

*218. SHRI S A. MURUGANAN-
THAM: Will the Minwster «f CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) whether the Madras Fertilicers
Lirmited 15 mawmntaiming sleady pro-
gress in production; and

(b) if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI C. P, MAJHI):
(a) Yes, Sir.

(b) While the/ production of the
company for the entir, year 1974-75
was only 83,000 ionnes of nitrogen
and 48,000 tonnes of P205, production
during the period Apnl, 1975 to Feb-
ruary, 1976 was 133,000 tonneg of
nitrogen ang 55,000 tonnes of P205,

SHRI S. A, MURUGANANTHAM:
What is the installed capacity of these
two plants? Whether the fachtory

MARCH 23, 1976

Written Answers a4

would reach the full production level?
If not, what is the reason?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
SETHI): The production in the fac-
tory i3 gradually going up, In 1871-72
the percentage utilisation of nitrogen
was 51.52 per cent. In 1975-76 it has
Eone up to 88.4 per cent. In the case
of P205, the percentage utilisation was
28.2 per cent, now it has gone up to
84.7 pdr cent,

SHRI B. V. NAIK: I response to
another question on the floor of this
House, the production in this country
as well as imports have been discuss-
ed. We are having heavy <tocks of
nitrogen as well as P205 at the ter-
munal points ag well as in the inven-
tories of the respectiva productivn
unite but we ere still importing 2
million tonneg or 1.5 million tonneg of
fertilisers from abroag as end pro-
duct, Why is it that we are not able
to utilise our capacity for highcr pro-
duction rather than go in lor impor-
tation of these fertilisers at exhorbi-
tant prices from forcign markets?

MR. SPEAKER: I{ is too large a
question. It js not allowed. Next
Question No member is present,
The Question List is over. Now, we
shall go to the next item

WRITTEN ANSWERS TO
QUESTIONS

Agreement with Iraq for Import of
Crude

*201. SHRI S, R. DAMANTI: Will the
Minister of PETROLEUM be pleased
to state:

(a) whether any agreement has been
signed with Iraq for import of addi-
tional crude;

(b) if so, its broad features; and

(c) the total quantity that will be
imported yearly Yrom this source
under this agreement?
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THE MINISTER OF PETROLEUM
(SHRI K. D. MALAVIYA): (a) to (¢).
of the order of 2.9 million
tonnes had been effected from Irag
during 1975. Pending conclusion of a
tormal contract for 1976, supplies are
continuing at the level of offtake as
during 1875.

Directives to M/s. Zuarl Agro Chemi-
eals for Pollution Comtrol

*202. SHR] ERASMO DE SEQUE-
IRA: Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to
state:

(a) the directives given by Govern~
meny to Messrg Zuari Agro Chemicals
for pollution control, short and long
term;

(b) the extent of their compliance
to date; and

{¢) arrangements made by Govern-
ment to monitor the standards laid
down? .

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
SETHI): (a) The Fertjlizer Factory of
M/s. Zuari Agro Chemicals Limited is
locateq in the Union Territory of Goa.
So tar as the prevenion and control of
water pollution in the Union Territo.
ries ig concerned, the Central Board
for Prevention and Control of Water
Pollution has been empowereg under
Law to issue consent as well ag new
permits o dischargeg of trade and/or
sewage effluents, As such when M/s.
Zuaq Agro Chemicalg Limijled approa-

+«ed the Central Board, orders were
fssued by the Board on 11-4.1975 that
the discharge into the sea could be
permitted only if the effluents from
the factory conform to the stamndards
set out in ISI's specifications No. 1S:
2400 (Part-1) 1974,

Subsequently the Board issued fur-
ther detafleq orders on 26-6.75 to the
following effect:
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1. The production of industrial
ents from the factory plants shall not
exceed the following quantities:—

(a) Ammonia Plant
s000 M?/day
Maximum hourly rate  —————
being 210 M?®
(b) Urea Plam
. 3600 M3/day
Maximum houz]y rate =
being 150 M?
(c) Other Plants wmcluding
cooling water
1600 M*/dgy
Maximum hourly rate
being 1so M?

2. Arrangements shull be provided
to measure the above flows by provid-
ing suitable notches or other equip-
ments.

3. No effluenis flow shall remain un-
measured.

4, The CO2 absorption system in the
Ammonia Plant shall be changed over
t{o Benfleld System.

5. Regular arrangements for nheutra-
lising free ammonia shall be made and
commenceq before the Urea Plant s
put into ecommission. These neutrah-
sing arrangements include inlet
arrangements, doszing, mixmg and
detention for effective action. They
also include automatic PH monitoring
consisting of indicator, recorder and
controller,

6. The quality ot efiluent produced
by the various Plants shall conform to
the following standards:—

(a) Urea Plant efluent pH between 5+5 to 7
after treatment. Free onia 1+2

mg.{l.

pH between 5°5 10 7

(b) Ammonia Plant .
Prec Ammonija 12

Ars:n :cNo: to exceed
o+01 mg/l,

(c) Othegeffiuents . pH 55 to 7
E:lu Ammonia 1-2
mg./l.

(d) Final effiluent after pH 55 to 7

which no stream ~ Free Ammon;a 1°3
joins the effluent
pipe line Ars.-.mc Not to exceed

0'OI mE./Ir.
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7. The entire effluents from the fac-
tory may be digcharged into the sea
al the point where it was being dis-
charged.

8, The operation of the Neutralisa-
tion Plant and monitoring of the efflu-
ents of the above metioned streams
shall be earried out under the day to
day supervision of the authorised per-
Fong viz. the representatives of the
Government of Goa ang all expenses
towards providing the staff shall be
reimbursed to the Government of Goa.

9. The operation and monitoring of
the plant shall be maintained in the
prescribeq manner. Copies of the
weekly records shall be submitted to
the Central Boarg for Prevention and
Control of Water Pollution and the
Government of Goa.

10. The ahove conditions will be re-
viced if free ammonia exceeding 1.2
mg. per litre iz noticed in the final
effluents joining the sea,

By an order dated 8-9-1875, the
Board granted permission ag under:

(i) To lay a pipeline of suitable
material and dimensiong for
the discharge of all the efllu-
ents from the existing discharge
point at the Valsap Beach in
Colabay, the length and -irec-
tion of the pipeline including
the point of actual discharge
of the effluents to be determin-
ed by the Nutional institute
of Oceanography after neces-
sary investigationgs which is
to be carried out at com-
pany’s cost,

(ii) The permission shall be walid
upto 31st March. 1977 or upto
the date when the permanent
arrangements for the treat-
ment of the factory's effluent
is completed whichever is
earlier.

(1li) Thig permission Is subject to
the condition that the Board
can vary or modify any or all
of the conditions for the dis-
charge of the factory effluents
at its discretion at any time
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without prior intimation to
the company.

(b) The Central Board for Preven-
tion and Control of Water pollution hag
reported that the company has sucoess.
fully completed their mid-term propo-
sals for the discharge of effluents This
consistg of neutralisation of the come
pany's effluents and allowing it to Aow
into the sea through a 2 K.M. long
pipeline. The neutralisation of the
eflluent ig being resorted to since June
last, The neutraligation of the efflu-
ent is satisfactory as observed from
the daily monitoring which is being
carried out at site under the immediate
supervision of Goa Government nomi-
nated Chemist in their Public Health
Lab. The neutralised effluents are
being dischargeq through the pipeline
laid under the sea bed. The laying of
the pipeline work was completed be-
fore 31-1-1976 ag indicateg by the com-
pany. The company also changed over
to the Benfield System with  eflect
from June, 1975 as a sult of which
the use of arsenic was eliminated.

In order to make the effluents con-
form to the standard prescribed by the
Board on a permanent basis, the Com-
pany had t, install a hydrolyser and
strippers in the plant. The company
has already placed the orders for
these equipments and the necessary
foreign exchange has also been releqs-
ed. It is expected that these measures
would be completed by March, 1977.

(¢) The arrangements for monitor-
ing have heen gpecified by condition
No. 8 and 9 of the detailed orders issu-
ed by the Board on 28-6-1975 referred
to in the reply to part (a). As per con.
ditions imposed by the Board's orders,
the firm furnisheq operstion and mani-
toring data of effluent in the prescribed
proforma for assessing the working of
this short and mid-term arrangements
The monitoring is being carried out by
Scientists engaged at the company’s
cost gnd supervised by the Chief
Chemist of the P.H. Laboratory ot
Goa Government,

Tn addition, the Government of Goa
bave issued from time to time direc-
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tives to the company in regarq to pollu-
{ion control both io the short term and
long term anq grant of assjstance and
relief lo the persons affecled as a
yesult of pollution caused by the efflu-
chur via Guruvayur (length 1 kms).
has taken appropriate action in this
regarq and for installation of facilities
for effective control of pollution in the
long term,

Burvey Report of Kauttipuram.
Guruvayur Rail Link

*203. SHRI C. K. CHANDRAPPAN:
SHRI C. JANARDHAN:

Will the Minister of RAILWAYS be
pleased to state:

(u) whether the survey report of
the Kuttipuram-Guruvayur rail link
has been received by Government;

(b) if so, the salient features there-
of;

, le) whether the construction of this
"line 15 expected to be taken up during
this financial year; and

(d) ¢f s9, whal amount has  been
eatmarked for this purpose in the
Annual Plan outlay?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes, Sir.

(b) The cost of construction of the
railway line from Kuttipuram to Tri-
chur via Guruvayur (length 1 kms )
I estimateq to be Rs. 12 erores yield-
lng a return of 1.4 per cent D.C.F.

(c) The survey report is under
examination and a decision will he
taken after the report is examined.

(d) Does not arise,

Import of Drugs

*204. SHRIMATI BIBHA GHOSH
GOSWAMI: Will the Minister of
CHEMICALS AND FERTILIZFRS be
pleaseg to state.

(a) whether Government are aware
that even after a lapse of 28 years of
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independence, 75 per cent of drugs
and medicines for the commeon people
are still imported; and

(b) if so, the steps taken fur en-
couraging indigenous production?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
SETHI): (a) and (b). The present
statug of the drug mdustry in India
has been gone into by the Commuttce
on Drugg and Pharmaceuticuls. The
data about the production of bulk
drugs and formulations and import of
more important bulk drugs, interme-
diates, has also been indicated in the
Report. In so far as the tatal sales
turn over nf bulk drugs and medicines
ig concerned, the present import; are
less than 10 per cent, thereof. Step:
being taken by Government to encout-
age indjgenous production of bulk
drugs are indicated below:—

(i) During the F:fth Plan periad,
an investment ,f Rs, 70 crores
15 proposed to he male in the
implementation «f schemes of
IDPL and HAL for manufac-
ture of bulk druz..

(11) Drug umts in the Indian sec-
tor are being encouriaged 1<
take up manulacture of Lulk
drugs by way of allown?
themn to manufacture formula-
tions based om such drugs fo.
an jnitial period of 2 yearg
during which the' are expect-
ed to set up facil.ties for ba-c
manufacture of thege bulk
drugs.

(ui) Future manufacturing pro
gramme ot bulk drugs have
been dssigned t» the three
main sectors iz, Public,
Indian and Foreign on the
basis of following considera-
tions:—

(a) essential drugs especially
the antibiotics which are
vita] to the national heailth
programme should be en
trusted to the public sector
within the constraints to the
financia] resources available.
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(b) other areag where technolo-
gy is avaiable and the
Areanging the requlste e
& the req
o e '
financial resources, may be
entrusted to thig sector only.

(c) high technology oriented
areas requiring substantial
investment ang where pub-
lic sector and the Indian sec-
tor would not be able to Al
the gap between demand
and availability especially
those concerning tropical
diseasey may be open to
both the Indian and the
foreign sector.

“Plan for Deep Drilling in Kasaull and
+ Nagpaland

*205. SHRI ISHAQUE SAMBHALI:
“Will the Minister of PETROLEUM be
.plased to state:

(a) whether Government are hav-
ing a plan for deep drilling In Kasaull
area and Nagaland; and

(b) if so, the majn features thereof?

THE MINISTER OF PETROLEUM
{SHRI K. D. MALAVIYA): (a). Yes,
3Sir, at Ramshabr near Kausauli and in
Nagaland.

(b) At Ramghahr preparatory work
such as survey of the sile and appro-
ach road, acquustion of land etc. is in
#and. Other administrative details
are being worked out. Drilling is lke-
1y to gtart in the second half of 187¢.

In Nagaland gravity-magnetic sur-
vey has been carried out in Kohima
district. One seismic party is bejng
deployed in the area during the current
#Flan period. Parfs of Borholla and
“Galeki structures in Assam extend intp
Nagaland. One wel] in Borholla has
already been drilled and oil was en-
xountered. Bormlla and Tiru bill strue-
mmuealmp!lnmdtob.dﬂnd
during the current Plen period
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Madural Express

*208. SHRI 8. M. BANERJEE: Wil
the Minister of LAW, JUSTICE AND
COMPANY AFTAIRS be pleased to
state:

(a) whether the “Madurad Exprem®™
bad taken the total public loan to the
tune of Rs, 130.08 lakhs according to

i%hteqhdmnhoualsothm
5;

(b) if so, whether this loap stands
matured and due for repayment; snd

(c) what action Government have
taken against Maduraj Express in
this regard?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI H, R. GOKHALE): (a). It {8
presumed that the Hon'ble Member 18
referring to M/s, Indian Express
(Madurai) Private Limited. The re-
turn. of deposity filed by thig company
under Rule 10 of the Companies (Ac-
ceptance of Deposjts) Rule, 1875 as on
the 30th April, 1975 show the outstand-
ing amount of deposits 2z Rs.
1,39,08.439.

(b) The amount o1 deposits that had
matured and were due for repayment
on the above date was shown as Rs.
64.04 lakhs, including Rs. 9.93 lakhs
not claimed after the due date,

{¢) Prosecution under Section
58A(3)(c), 58A(5) and 58A(3)(a) read
with Section 620A of the Companies
Act, 195 has been launched by the
Registrar of Compenies, Tamil Nadu,
befors the Third Metropoliian Magis-
trate, Madras.

Indigenoug Fertilivers

*209. SHRI B. R. SHUKLA: Will the
Min:ster of CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) whether the total quantity of
fertilizers produced indigenously up~
to 30th November, 1975 has been sold
tnftmarl‘mmtmuntﬂ;

(b) the quantity of the marketable
surplug of indigenouy fertilizers lying
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with the producers upto 30th Novem-
ber, 1975; and

(c) the quantity of fertilizers im-
ported from abroad during the last
calendar yemr?

THE MINISTER OF CHEMICALS
AND FERTILISERS (SHRI P. C
SETHI) (a) and (b). During the
period Apnl-—November 1975, the total
production of fertihizers in the co.intry
was 9 19 lakh tonnes of mitrogen and
207 lakh tonnes of phosphatic, (P203)
From time to tume, there have been
reports from the varwus units 1n re-
gard to the accumulation of stocks
with them both at the factory =silos/
godown and other points of dlstribu-
tion The dccumulation, as on Ist
December 1975, was about 101 lakh
tonne of mtrogen and 58,000 tonnes of
P205 These figure, relate only to the
stocks held by the umts in their fac-
tory silos or in their godowns at vari-
ous places and do not cover the quan-
tities which might be lving unsold with
the various marketing agencies and
other dystribution points, including
retail depots Since these are scatter-
ed all over the couniry it 15 difficult to
say precisely whether the fertilizers
produced during the period Apnl to
November 1975 have been sold in the'r
entirety to the farmer in the country

It 15 relevant to mention that of late
there 18 a pickup in demand for stra-
1ght mitrogenous fertilserg lLike urea,
but the demand for straight and com
plex phosphatics continues to remain
sluggish Government have taken a
feries of measureg to improve the ofl-
take of fertilizers These include —

(1) Reduction in the duty 2f mm
ported phosphoric acid from
s0 per cent to 15 per cent
wef 1st December 1973

(11) Reduction in the eacise duty
on single superphosphstes
from 15 per cent ~f Tt rer
cent wef 1st Decembher 1975

(th1) Rediction in the price of murl-
ate of potash (MOP) from
Rs 1085 to R< 900 per tonne,
NI T8~
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(1v) Reduction in the price of phos-
phatic fertilizers to the exient
of Rs 1250 per tonne of P203.

(v) In addition the deljvered
price of urea to the farmer
has alvo been reduced from
Rs 1859 to Rs 1750 per tonne

(¢) About 1962 lakh tonnes .n
ferms of end products

Establishment of drug manufacturing
units in every State

*213 SHRI MANORANJAN HOZPA.

Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to
siate

(a) whether Government are con-
sidering to establish drug manufac-
turing units 1 every State tp cater
to the needs of the people, and

(b) if 50 when and the broad fea-
tures thereof?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P C.
SETHI) (a) and (b), 7There 1s no
positive proposal at present before the
«entra] Government to establich drug
manufacturing un.is in every state
One of the recommendations of the
Committee on Drugs and Phaimaceu-
tical Industry however 1s that State
Government should form Joint Sec-
tor Ventures m collaboration witn well
established companies or techoic | en-
trepreneurs Thi, recomr.endation
will not doubt be considered by State
Governments
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Production of Crude and Gas daring
Fifth Plan

*219. SHRI Y. ESWARA REDDY:
SHRI BHOGENDRA JHA:

Will the Minister of PETROLTUM
be pleaseq to state:

(a) whether the Oll and Natural Gas
Commission has evolved a plan to step
up its crude and gas production during
the Fifih Pive Year Plan; and

(b) if so, the main features there-
of?

THE MINISTER OF PETROLEUM
(SHRI K. D. MALAVIYA): (a) Yes,
Sir.

(b) ON.GC. is intensifyinc its on-
land exploration work in Assam {.ja-
ral, Punjab basin, Ganga Valley, West
Bengal and Tripura, ete. It is propos
ed to commence production froa. Bom-
bay High oil flelds from April or Lay
thig year. The production of crude
o1} i expetcted to 1ncrease to 1085
million tonneg in 1978-79 ageinst an
actua] production of 4.03 millio= to-nes
ir 18973-74 Gas supplies will incresse
fc 1993 million cubic metres against
386 million cubic metres 1n 1897s-Tt, It
is planneq to estabh.h additional re-
coverable reserves of 70 to 100 million
tonnes of ml durng the Fifth Plun
period.

Setting up of Drug Manufacturing
Units

*220. SHRI N. K. SANGHI Wl the
Minister of CHEMITALS AND FERTI-
LIZERS be pleased to state

(a) whether more licences are to he
issued for setting up drug manutactur-
ing units in the rountry;

(b) whether the existing manufac-
turing units are able to produce to
their available capacity; and

(¢) if not, what steps are being taken
to achieve this target?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SFRI P. C
SETHI): (a) to (c) In order to achieve
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the targets fixed by the Task Force for
the production of drugs and formula.
tions by the end of the 5th Plan Period,
it is proposed to mxpand production
1acilities in the public sector, licence
larger capacitieg 1n the organised sector
and encourage greater production in
the small scale scctor of the drug indus.
try. The Gowvernment extends appro-
priate facilities within the fromework
of its policy to enable the units concern
ed to achieve their lcensad capacily.

we1 T & fogd sitc soronfr ot
w§ tod o
1077. S A7V WA : F7 W
afy 73 TN T ¥ sy fy

(%) %1 weq wewr & foot &=
% fawra ®Y s ¥ A Eo TR
& 37 fewd orr wAwfn g4 7
yrmE: @iRA ® F% YAy ama w7

frgin F73 F g 71 goqrr
¢ foar ¥a Riaspe qeag 4 &

Written Answers 38

(7) #r A, gz, g O
aviw &, faad ar? & o7 & vaw
ot F wer qe faurs =t § o=,
1976 % 3547 fFur 91, 9@ A
fafor 77 & a® § afaw T 5
g gy & WY

(w) #mr wfgg § 7f TR
argd* ¥ famim & droar a7 T@w
fogs w17 wAafr &at & ol
w1 saw F vEr g ?

W G ¥ IR (@ 4@
fog) - (%) & (7) : &w & faat &l
% T@ ArgAl ¥ fwiv ¥ may F,
¥ Wy & HArgd Afa F sqoR
wfos [aeq % & T W T F
fret zn wwfar Adl & weEw
famafafas @ =3 arsai * famfor
¥ wafegr wears a7 faa @
& 37 qv faare femrom 7z -

A Te AT &7 AR

i fegfx

1. AT weSr &€ ArgA (193
fro o wmr 1051 To¥

-

¥9T)

2 I TAZ-FNZAYT € AT
(224 fxo o AM746 ¥T
5

3. fprmrzgemr @@ wrda
(143 fwo o wraa
2.25 91T T97)

4. FgEAIITE s arm
(75 fEe site)

5. TR Ffy oAy (200
o o)

6. THRTHATRAIET ¥ @EA
(90 fFe o)

— — -

JEEET a1 Er § W WAT 1976
% TAE qAFT AT N I A
qrar &1

wfew mwr-faufey q@w qF &7 fag
W & Wt aanaed foRf & a9
f w1 W@ 2

sq famfm-smd &1 wgiRA B ¥
¥ WT 197576 & awe # A
mfga T faar mr &)

ey fFm oar @
gign frar o1 W &

sqawr feur srm



r39 Wrikten Anmpery.

ot wfgw smpdi & aferor w Forer
kA ¥ fag o aveer §1 o §
A% fimirerd € g8 sT g
g4 T fady wiar fs, it grear
o uffaw s fed wv W, W &
fat fai & @t awAt & fm
& fau Wi & foat gaofn vy
BRT |

Investigation of CBI in the case of
M/s. May ang Bakey Group

1078. SHRI K. 8. CHAVDA: Will the
Minister of CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) whether the case of M|s. May &
Baker Group tis-a-vig loss of file re-
garding their case/proposal of asso-
ciation of Indian capital was handed
over to the CB.L;

(b) the terms of reference wund
points communicated to C.B.I.: and

(e) was the investigation to be
made for the loss of fille or the loss
of foreign exchange to the country?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
SETHI): (a) to (c). The matter con-
cerning loss of file pertaining to M/s.
May and Baker in connection with the
proposal to associate Indian capital was
referred to CBI. with all relevant
facts for investigation. C.B.I. have in-
timateq that since the loss of file does
not disclose any criminal offence there-
fore they would not be agreeable to
take up the investigation on the sub~
ject.

Golcha Properiies Private Limited

1079. SHRI BISHWANATH JHUN.
JHUNWALA: Will the Minister of
LAW, JUSTICE AND COMPANY
AFFAIRS be pleased to state:

(a) the total accumulation of
money with the liquidator of Gelcha
Properties Private Limited;

** MARCH 8, 1978
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(b) the total amount yet to be paid
by the Company to its creditors;

(c) whether all the concerns of the
Golchas under the liquidaton atw easth
ing profits; and

(d) if so, when the remaining
amount of the creditors is likely to be
paid?

THE DEPUTY MINISTER IN THE
MINISTRY OF I AW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) As on 88th
February, 1976, a sum of Rs
26,05,947.34 has accumulated with the
Official Liquidator, Jodhpur.

(b) About Rs, 42 lacs.

(¢c) There is no other concern of
Golehas under the charge of Official
Liguidator. Jodhpur. However, both
Cinema Houses, belonging to M/s.
Golchag Properties (Private) Lid. (in
liquidation) at Bombay and Delhi are
carming profits.

(d) The Rajasthan High Court by its
order dated 15-12.1375 has under sec-
tion 591 of the Cumpanies Act, 1956
sanctioned a scheme of arrangement
whereunder the remamng amount due
to the creditors is to be paid. The
scheme will become operative as soon
as the conditions a1 down in the order
of the court are fulillad on cxpiry of
the period presctihed for filing appeal
from the said order Having regard
10 the current liablity exceeding Rs.
30 lakhs due to the Income-lax Depart-
ment which is rising a. the rate of Rs.
2,000/~ every day, as wuil as the coste,
charges and expenses of the Official
Liquidator due {0 him under the scheme
it i difficult to say as to when il woeuld
lie able to pay the remaining amount
due to the creditors,

Misuse of Indusirial Licence by
Prizers

1080 SHRI BHALIISHAI PARMAR:
Will thr Minister of CHEMICALS AND
FERTILIZERS e pleased to state:

(a) whether the condition of asso-
eiation of Indian capital which was to
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be implemented by June, 1875 by
Pfizers bms been deferred;

(b) whether the Company has not
executed the export bond although it
was assured in the House in 1975 that
the bond would be executed and
would be effective retrospectively;

(c) what is the value of exports,
year-wise on the basis of conditions
imposed on Phizers, in respect of
Tetracycline and what are their actual
exportg of Oxytetracycline and its
formulations since the grant of ex-
pansion licence to them; and

(d) whether Government propose
to take action against the company
for non-fulfilment of the conditions of
industrial licence and misuse of in-

CHAITRA 3, 1898 (SAKA)
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THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHR] P. C.
SETHI): (a) An extension of two years
from 10th June, 1975, has been grant-
ed to M/s. Pfizers to raise the Indian
participation 1n the Company tc 40
per cenf,

(b) The Chief Controller of Imports
and Exports ig pursuing with the com-
pany the question of execution of legal
agreement for export performances, as
lald down in the refevant industrial
licences.

(c) and (d). Actual producticn of
tetracyclines by M/s. Pfizers and ex-
port performence of the company dur-
ing the years 1966 to 1974 are

dustrial licence?
Production of Tetracyclnes by M1, Pfizers

below ; —

given

Year ra- Tetracy- Total Value of exports
cycline cline (in Rs.)
) Kes. Kgs. Kgs.
1966 . . . . . 9794 640 10434 11,98,701
1967 . 9523 772 10298 6,97,155
1068 . e e e 10339 1389 11619 7,23,379
1969 . . . 13661 120 13781 24,70,745
1970 . . 28786 28786 78,88,222
1971 30818 30818 68,08,401
1972 . 36590 36590 68,64,650
1973 39720 v 39720 65,983,469
1974 31759 966 327258 73,10,317

Information ijs bemng collected from
the concerned authorities about the
fulfilment of the expurt obligalion or
otherwise. The information will te
laid on the Table of the House as soon
as the same has been received

Development  Project on Rupsa-
Bangriposi Mdl-;. Gauge Rallway

1081. SHRI SHYAM SUNDER
MOHAPATRA: Wwill the Mims'er of
RAILWAYS be pleased to stale:

(a) whether some developmental
Project on the metre gauge line bet-

ween Rupsa-Bangriposj (Orissa) are
going to be taken up during this year
for the benefit of the zone; and

(b) if so0, what are they?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b). Rupsa-
Bangriposi 1s a narrow gauge line, not
metre gauge. No development project
iz likely to be taken up this year due
to limited financial resources,
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Production of Cancer Drugs

1085, SHRI NANUBHAI N. FATEL:
Will the Minister vt CHEMICAILS AND
FLRTILIZERS he pleased to state:

(a) what was the production of
cancer drugs approved in 1963 wviz.
Algycon and Glycosid during the last
three years and what was the pro-
duction of the items modified in 1967,
item-wise;

(b) whether any opinion of the
Law Mimstry was taken for non-
fulfilment of industria] licence in this
regard; and

(¢) if so, the facts thereof?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
SETHD): (a) Actual production dur-
ing 1872 to 1974 of items covered by
the Licence No. L/22/1687/63-CH. 1lI,
dateq 21-8.63 has as amended by
letter dated 18-5-67 has beep &as
follows:

(Figures ir kgs.)

S. Name f 1tem

Producthor  duping

Active prmcap!cs of Serr g "
Active principles of Belladora .
Symhes:s of &Nltrnph 1el
Synthesis of O-Aminopherol .
Synthesis of 8-Hydroxyquiroldine

Lo WY Y

1972 1073 1974
. . 2852 689 587
. . 120 Bo1s 7463

: 528 263K 4170
. . 244 2327 1837
. . 661 2857 3043
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There was no producuon of other
items maz. (1) synthrsis of 8-Hydroxy-
qumohne (i1) artive princpals of
podophyllum (Glycoside and Aglycene
fractions)

(b) Yes, Sir

{¢) The varinus aspects of the case
has been exarminel 1 cons iliation with
the Ministry of Law, Dipt of Science
and Technoulogy, CSIR, DGTD etc,
and taking an cvetail view of the per-
formance of the company in the con-
text of their oxpurts the concerned
authoriies were alv «ed tc permii re-
miitances which were held in abcvance.

Payment of Wages to Labourers
working on New Rallway line between
Kasara and Igatpur

1086 SHRI Z. M. KAHANDOLE:
Will the Mimster of RAILWAYS be
pleased to state:

(a) whether Government are aware
of the reports that payment of wages
to the poor tnibal labourers employed
for construction of new raillway line
between Kasara and Igatpur Jn Cen-
tral Railway (District Nasik) Maha-
cashtra. is not made regularly and
they also do not get full wages; and

(b) if so, whether Government have
made adequate arrangements for
checking the accounts of the contrac-
tors with the help of Departmental
and Vigilance machinery?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No.

(b) Does not arise. However, the
Railway Administration has been ad-
vised to look into this matter and take
appropriate steps.
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Hathi Committee Report

1087. SHRI M, KATHAMUTHU:
SHRI CHANDRA SHAILANI:

Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to
state-

(a) whether Government have
taken a final decision on all the re-
commendations of the Hathi Com-
mittee report on drug industry; and

(h) if <o, the broad features there-
of?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P, C.
SETHI) (a) No, Sir.

(b) Does not arise.

Withdrawal of cases against Railway
Employees and Workers

1088 SHRI SAROJ MUKHERJEE:
SHR1 SHYAM SUNDER
MOHAPATRA:

Will the Minister of RAILWAYS be
pleased to state:

(a) what are the latest figures of
Railway workers and employees who
are <till kept suspended since the last
strike and at the same time not yet
remnstated, Zone-wise;

(b) the total number of workers
and employees dismissed since the
last strike, Zone-wise; and

(c) whether the Ministry has any
plan to withdraw all the cases against
the Railway employees and remnstate
all the employees so far suspended
and dismissed?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b). A state-
ment giving the figures is attached,

(c) The policy of the Government as
repeatedly stated in the Sabha is that
those employees not involved in acts
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of violence, sabotage or intimidation
will be taken back on duty on indivi-
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dusl appeals. This policy s being
acted upon.

Statement
Rame,  Nesleds Mool Nl gl
the context of ed/terminated remo crmira-
May "74 strike in the context ted in cortext
of May '74 strike,  of May "74 strike.
Centzal . .« s e 12 1,704 54
I-hm‘em . ' . . . 2,348 246
Northera . 2 1,389 27
North Eastern - 8a6 9
Northeast Frontier . 3,336 163
Sourbern . . : . 521 26
South Cegtral . - s80 6
South Eastern 4 2,108 2a1
WW . . . 3 3,507 55
CLW.. . 44 .
D.L.W.. 11 4
ICF. . . . 24 3
TOTAL . . 3t 16,898 814

Mﬂmm

1089, SHRI B, S, BHAURA:
SHRIMATI BHARGAV]
THANKAPPAN:

Will the Minister of PETROLEUM
be pleased to state:

(a) the number of petrol pumps in
the country ss on 1st January 1975;

(b) the number of new petrol
pumps sanctioned during the year
1975; and

(c) the number of petrol pumps
sanctioned to persons belonging to
Scheduled Castes and Scheduled -
bes during the year 18737

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): (a) and

(b). The total number of retail out-
lets all over the country are indicat-
ed below:—

Ason  Ason
I-1-197% 1-1-1676
(1) L.O.C. 3583 3587
(2) Bharat Refincries 3173 3157
(3) HLP.C., . 1868 1872
(4) Caltex + 1206 1201
() LBP, . . 480 578
(&) AocC . . 164 164
10444 tosso

——————

Decrease in the figure as on 1-1-1976
in case of certain companies iz on ac-
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count of more outlets having been
closed down by them than the new
outlets opened.

(c) From 1-1-1974, dealerships for

95 per cent of retail outlets owned

and operated by the Indlan Oil Cor-

poration only are reserved for per-

gons belonging to Scheduled Castes/

Scheduled Tribes, During the year

1978, appointment letters for ?.retail

. outlets were issued fo pereons be-

| longing to Scheduled Castes and Sche-
guled Tribes.

Proposs] to build two more Refineries

1000, SHRI P. R. SHENOY: Will
the Minister of PETROLEUM be
pleased to state:

(a) whether there is any proposal
{0 build two more reffheries in the
coastal area of the country; and

(b) if so, whether one of the pro-

posed refineries will be situated in
Karnataka?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): (a) No,

Sir, (P3Nt T % X
(b) Does not arise.

New Raiiway Lines in Backward
Regions

1061, SHRI 8 L. PEJE:
SHRI SHANKER RAQ
BAVANT:
Will the Minister
be pleased (o state;
(a) whether some provision has
been mude in the Fifth Five Year
Plan for construction of new railway
lines in the backward regions;
(b) whether Government have
undertaken preliminary Survey-works

of RAILWAYS
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in the backward regions with a view
to undertaking construction of new
railway lines;

() it so, the particulars of new
rallway lines proposed to be under-

taken during the Fifth Five Year
Plan; and

(d) whether Government intend to

" take up the construction of Apta-

Dasgaon railway line a portion of the
coastal Mangalore railway, during the
Fifth Plan; and if so, what provisions
hag been made therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (c). No spe-
cific provision has been made in the
draft Fifth Five Year Plan for con-
struction of new railway lines in
backward areas. There is provision
of Rs. 100 crores for construction of
new Nnes and a list of lines under
construction/approved for construc-
tion 1s attached.

(b) Yes.

(d) Final Location Survey for Apta-
Dasgaon rail link has already been
completed Traffic Survey and finan-
cial appraisal of this rail link is pro-
posed to be carried out during 1576-
77. The construction can only be

considered if adequate funds are
available,

Statement

The proposals for construction of
new railway lines during the Fifth
Plan as a whole have not yet been
finalised. However, the following new
railway lines/restorations in  the
backward regions of the country are
at present under comstruction or have
been approved for construction:—

S.
N,

Name of Project

Gauge Lergth
(iInXms)

1 BG line in the area served by former Howrash—Amts Light Rail-
way . R

. - . . »

2 BG line in the ap:a served by former Howrah—Sheakhals Light

-

. - -

73°53

1710
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sl. Name of Project Gauge Length
No. (in Kma)
3 BGliaein the arca servad by forn.er Shahdara—Saharar pur Ligh )

Railway . . . . ' . . - . . 161+00

4 Restorauon of Chhitauri— Bagal ulire . . v« MG 2841
5 Restoration of Guhar a—Par ipst lire . . . . BG 43°27
6 Restoratir cf Dalmai— Duyipirlire . . . * BG 2600
7 Rohtak—Bliwat irew BGlire . . . . . BG 4930
8 Jhanjharpur— Luwkuha Bezur 1 ewlire . . MG 42°30
9 Sakri—HMassenpur . . . . . . ’ . MG 7440
10 BGrullirks to Ramragas ar d Kathgedam . " BG 16866
1r  Nadikude— Bibi agerrowlirk . . . BG 153+00
12 Banspari~Jhakhipura . . . BG 176-00
13 Hirdagarh—Damua. BG 1430
On account of severe constraint of the cost of U.P. Government, are

funds in the 5th Plan, it has not been
possible to take up the construction of
more railway lines in the backward
areas. Surveys have been ordered
for a number of lineg in the project
ward areas so that these projects
could be considered for construction
as soon as the availability of funds

improves.

Progress in Consiruction of Chitauni.
ghat Bridge

1092, SHRI HARI KISHORE
SINGH: Will the Minister of RAIL-
WAYS be pleased to state:

(a) the reasons for the slow pro-
gress in the construction of Chitauni-
ghat bridge op river Gandak;

(b) whether the bridge is likely to
be completed as scheduled; and

(c) if not, the steps proposed to be
taken to improve the situation?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) to (c). Work on
the construction of Gandak bridge
can be taken up only after the river
training works, which are to be con-
structed as a flood control measure at

completed. The Government of U.P.
and the Planning Commission are
being persuaded to provide funds for
the project. It is not possible 1o give
a target date for completion of this
project at present.

Holding of Post of Managing Director
by Shri Ramnath Goenka in his
Companies

1093. SHRI D. K. PANDA: Will the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether the Company Law
Board has revised its earlier decision
which prohibited Shri Ram Nath
Goenka from holding the post of
Managing Director in any of his com-
panies; and

(b) if so, the remsons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) and (b). Gov-
ernment was advised that the remu-
neration paid to a Managing or
‘Whole-time Director is remuneration
to which he becomes entitled as a
Director ang therefore, unless, the re-
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muneration paid to a Director is over meTE YT, o ¥ mam
and above the remuneration to which , = f." q ‘
he would be entitled as Managing or Ho 109¢ & WIRH § UIT RIAIT
Whole-time Director, his holding the R FENT ¥ BT 97 TR I qIE
office would not be deemed to be an :-l:ﬂ- m i; fq-r_r‘ 17 q, q$ g

office or place of profit under the

company within the meaning of Sec- 971 § w7 g Fmen fa=rmde

tion 314 of the Companies Act, 1936. 2
Hence it was found that provisions of
section 314 (1B) of tl?e Companies ﬁ-a é‘r‘. "!t qv HnMmT a~ azﬁ
Act, 1956 were not applicable to Shri = & . =
Ram Nath Goenka. F90 qT% 99 A ¥ oV § Nw
nvFrT F Fif FEAIw WAT AT NTH
T oz 2
aware Q¥ Wk wiew wte o 2o
A% td wiifen o gz T U 97 e wew QW
F art ¥ 1@ ®VEIX R A
1094. S wx frwelt : a7 W WIqATET #7H ¥ GEVA X wEE-Rmwi
WY T TR ¥ v ¥y fy afzr senfar 3wh Avm qm @

mrafg QA A F &
(%) wirmg & Twrwz e fmwmilgfmagmgwﬁ
g wim af dre o e YE W qyTR & grefews feafr A &

wifs a7 o o7 g § fiT geeRg iy g% g M & fasifa
g€ o ogw peAmi § fERd A fafe & a1 ¥ $8 &g SNy
®t 7 g€ W\ fyaq sl gu gnir it
& T Thet passengers’ goods at N
(1) w0 3@ g 0 Delhi Station and on traing originat.

Ao & fam avwv & faswv ow ing from Delhi/New Delhi Stations
3 af: LS B 2

vt v 3efrom amw w1 £ 0 W 1095. SHRI K. SURYANARA-
YANA: Will the Minister of RAIL.
(n) afe gt AT wa aF°? WAYS be pleased to state:

(a) whether recently there have
been & number of cases of theft of

o wowew § TR (st passengers’ belongings at New Delhi
fax): (%) 1975-76 & wufs wis, station and on trains originating from
1975% weadi 19767 wwgre gy Delhi/New Delhi stations;

& §W@T QT OF LA faasy {b) if so, the number of such cases

' ;éq during the last three months together
Rl wff W L ALN SR AL with the number of occasions when
wafy F > He AT WO T the culprits could be apprehended;
o€ g gt and

(c) what action has been taken to
o tighten up the security measures at
(=) W= () ¥ gy T A stations and on trains?
ki / ol THE DEPUTY MINISTER IN THE
AT T FWTE & W 9T MINISTRY OF RAILWAYS (SHRI
W arft §1 BUTA SINGH): (a) Yes.
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(b) During the last three months
ie. December, 1875, January - and
l'ehruary 1978, the !o]lmriu 75 cages
of theft of Passengers’ belongings were
n::utmd with Delhi Railway Po-

No. of
cases of

No. of
occasions
theft of cul-

P @ 1d
o
ngings hen
registered

with

Police

Delhy Main Rdlway
Stauon - 37 3

New Deihi Rﬂhﬂy
Station 38 4

(c) The following security mea-
-sures have been adopted:—

(1) Intermive Patrolling 1s done
by the uniformes police at
the platforms to Juard the
property of the Passengers,

(i) Special patrolling is done
during the peak hours when
the trains arrive.

(lii) Special police in plain clothes
is detmiled for surveillance of
bad elements.

(iv) Movementy of vagrants and
asimless persons are lept
under constant watch,

{v) Special atlention is paid to
the ladies compartments and
police constables are also de-
failed for observation along-
with,

(1) Booby Traps have been orga-
nised at the platforms and in
trains to apprehend the cri-
mingls committing crime.

“{vii) ‘Nakaband!’ is done for inter-
ception of the criminals af
strategic points,
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(vill) Off sidp of the traing bave
:;lpwbgmmmedhmhm

(ix) Police constgbles in uniform
as well as ip plain clothes are
detailed to keep a vigil at the
booking windows and reser-
vation halls ate.

(x) Speclal sourtes have been
crested amongst the public
for eliciting useful informa-
tion relating to culprits.

(xi) A special interrogation staff
mpota out the culprits and
takes up the known thieves
for interrogation in working
out the gangs who indulge in
luggage lifting.

(xii) Informstion regarding crimi-
nals operating in Delhi is ex-
changed with counterparts in
adjoining States so that cri-
minaly may not go uncheck-
ed.

(xiif) Wide publicity is given to
the bonafide passengers 1o
beware of the luggage lifters
and pick pocketers.

Production of Fertilizers in
Andhra Pradesh

1086. SHRI K. RAMAKRISHNA
REDDY: Will the Minister of CHE-
MICALS AND FERTILIZERS be

pleased to state:

(a) the total production of fertili-
zers in Andhra Pradesh during 1872-
78, 1873-74 and 1973-76; and

(b) the proposals to step up the
production in the State?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C
SETHI): (a) ahd (b). Presently, a
large sized unit is in production at
Vizag; in addition, there is also &
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ariafl superphosphate unit in
Pradesh, Their production d

uring the
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"period 1972-73, 1973-74 and 1975-76
hag been as under:—

Name of the Unut

Prodwéncn in ‘o000’ tennes

1972-73 1973-74 1975-76
(April’75—-Feb. *76)
—————— e e ot s e e = e e ———
!Nl .,'P 3Osl lNi IP zosr .N' wp 205'
Coromandel F-Lulm.n Li-
mited . ) 59 62 54 61 j2 44
Hyderabad Chem: evll. and
tilizens 1-0 23 o6

 cer

In addition, a coal-based plant with
a capacity to produce 900 tonnes of
ammonia per day (equivalent to
about 1/2 million tonnes of urea per
annum) i& in advanced stage of ime
plementation; this project 15 now ex-
pected to be commissioned in July,
1977. A letter of intent has also been
issued for the establishment of a fer-
tilizer plant at Kakinada with a capa-
city of 228,000 tonnes of nitrogen and
81,600 tonnes of P205 per annum.

Accident to Down Ranchi-Howrah
Express irain near Dash Nagar

1087. SARDAR SWARAN SINGH
SOKHI- Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether the Down Ranchi-
Howrah Express train met with an
accident near Dash Nagar on the
Howrah-Kharagpur section of South
Eastern Railway in the early hour of
8th February, 1876;

{(b) if so, how many passengers
were killed and injured and what
compensation was paid to the next of
kin; and

(¢) the causes of the accident and
steps Government propose to take to
avoid recurrence of such accidents?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SIIRI
BUTA SINGH): (a) 84 Dowh Hatia-

Ranchi-Howrah Express was involw-
ed in a collision at Dash Nagar halt
on 8-12-1076.

{b) In thig accident, 10 passengers
were injured of whom one sustained
grievous injuries,

No claim for compensation has been
pald and no claim has sgo far been
received.

(¢) This accident hag been inquir-
ed nto by the Additional Commis-
sioner of Rallway Safety, South East-
ern Circle, Calcutta, and his report
is awaited. According to his provi-
sional finding, however, the accident
has been attributed to failure of rail-
way staff. Suitable action will be
taken on receipt of his report.

Safety Organisations set up on the
railways have been engaged in incul-
cating safety consciousness amongst
the staff connected with the running
of traing and in ensuring that the

staff do not violate safety ruleg or in-

dulge in short cut methods Thorough
mnquiries are held into all accidents
and appropriate remedial measures
are taken to prevent recurrence of
similar accidents. Technological jm-
provements in the shape of improved
signalling and interlocking, track cir-
cuiting, etc. have also been made to
the extent feasible. Deterrent ac-
tion is taken against defaulting stafl.
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1098, SHRI B. V. NAIK: Will the
Minister of RAILWAYS be pleased
to state;

(a) whether a techno feasibility
survey of the Hubli-Karwar rail link
is proposed to be taken up in view of
shigher price of imported petroleum
costs; and

(b) if so, the steps being taken by
Government in this direction?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b). A pre-
liminary Engineering and Traffic Sur-
vey was carried out recently, for a
rai]l link from Hubli to Karwar. The

- .examination of the survey rgports has
srevealed that the line will have length
of 191.29 kms., estimated cost Rs. 348
crores and will yield a return of 0.19
per cent (DCF). The proposal has
therefore, been shelved.

Ticket Booking facilities for Suburban
Passengers in Howrah Subway

1099. SHRI KRISHNA CHANDRA
HALDER: Will the Mimister of RAIL-
WAYS be pleased to state:

(a) whether the ticket booking
facilities for suburban passengers in
the Howrah subway arc mnadequate;
and

(b) if so, whether Government are
considering to increase the number of
counters there?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No

(b) Does not arise

Probe into Salary Structure and
Perks of Top Executives of
Companies

1100. SHRI SARJOO PANDEY:

SHRI MOHINDER SINGH
GILL:
Will the Minister of LAW, JUS-

"TICE AND COMPANY AFFAIRS be
pleazsed to state;

(a) whether Government have de-
-cided to probe into the salary struc-
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tures and perks of the top company
executives; and

(b) if so, the names of the compa-
nies to be covered?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA); (a) Unlike the re-
muneration of managerial personnel
in the public limited companies or
their subsidiaries, which is regulated
by Sections 308/188 of the Companies
Act, the remuneration payable to
company executives is not regulated
by the said Act. In respect of mana-
gerial remuneration, however, an In-
formal Group consisting of represen-
tatives of the Ministry of Law, Jus-
tice and Company Affairs, Ministry of
Industry and Civil Supplics and the
Ministry of Finance has been consti-
tuted to examine the question whe-
ther it is necessary to revise the exist-
ing guidelines as contained in Chapter
IV of the 14th ang the 17th Annual
Reports on the working of the Com-
panies Act, 1956 for payment of mana-
gerial remuneration and perquisities,
in terms of Section 309/198 of the
Companics Act, to managerial person.
nel in public Iimited companies and
their subsidiaries,

(b) Does noy arise

Separate Terminal Stations for Eastern
and South Eastern Railways at Howrah

1101, SHRI SAMAR MUKHERJEE:
Wi'l the Minister of RAILWAYS be
pleased in state:

(a) whether Government are con-
sidering to start construction work for
two terminal stations at Howrah—one
at Salkhia for Easlern Railway and
another near Chandmari bridge for
the South Eastern Railway; and

(b) it so, when the work is likely
to start there?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b), There is
a proposal for construction of a sepa-
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rate terminal for Eastern Railway
suburban traing in Howrah area. The
work shall be done in phases. Phase
1 of the work includes shifting the
present Belur Scrap Yard to Dankuni
and shifting of Howrah General
Stores and Signal Workshop to thg
vacated space at Belur,

A survey for a separate suburban
terminal for South Eastern Railway
is in progress.

Electrification of Kotaba'asa-
Kerindule Rallway Line

1102, SHRI K. FPRADHANI: Will
the Minister of RAILWAYS be pleas-
ed 1o state:

(a) when is the electrification work
of Kotabalasa-Kerindule Railway line
likely to be completed;

(b) whether it is delayed beyond
schedule; and

(c) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) 1978-T9.

(b) Yes.
1{e) The maip reasons for delay are:

(i) The necessity to redesign the
electrification scheme for
augmenting the through-put
of the section by increasing
the trailing loads of oOre
trains in order to move 12
million tonnes per annum as
against 6 million tonnes per
annum originally envisaged;
and

(ii) Paucity of funds.

W fea Tt § S A ww #
TwaeaGa

1103 oY gam gz g
o Wfwwa wf aw A FoTW
war fr

(%) #ar qeere & A4y Pram
N ™T g W W W oww
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# fameafgar & fag ww ol fed
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wr g7

tffomn e § I (s
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sPw oar s w7 F1ow
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&
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qF 41 9¥9 9T §=77 §F WQA

Statement of P.M. on Disposal of
Cases jn Courts

1104 SHRI SHASHI BHUSHAN:
Will the Mimster of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state;

(a) whether the Prime Minister in
her message to the West Bengal Law-
vers Confercnce has stressed the
need to dispose of cases in courls ex-
peditiously and said ‘cases should not
be allowed to drag on and if neces-
sa.y, changes in legal procedures
could be introduced’; and

(b) the reaction of his Ministry to-
wards this and the steps taken in this
regard?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI H. R. GOKHALE): (a) Yes
Sir,
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{b) Significant changes have been
made in the Criminal Procedure
Code, 1973, which are conducive to
expeditious disposal of cases. A num-
ber of changes have been made In
the Code of Civil Procedure (Amend-
ment) Bill, 1974, which are calculat-
gd to accelerate disposal of cases.
Variation in Nature of Participation
of States in construction of new lines

1105. SHRI ARJUN SETHI. Will
the Minister of RAILWAYS be pleas-
ed to refer to the rcply given to Un-
starred Question No. 60 on the 6th
January, 1878 regarding copstruction
of Jakhapura-Banspani ral link in
Orissa State and state:

(a) the variations in the nature of
participation of the States in the
construction of new lines;

{b) whether there have been any
exceplions, especially in case of any
economically backwarq States, and

(c) what action 1s taken 1n a case
where the State Government 1s not
economically viable enough to bear
the 50 per cent of the capital cost?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b). A state-
ment giving the offers made by vari-
ous State Governments or in case
where State Governmentg have heen
approached for participation in the
construction of new rall links, 18 laid
on the Table of the House £PMced n
library, See No LT-10507/76 ]

(c). The cases have to be consider-
ed on merits,

qaentqe fom Rwd o wmAw
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Recruitment of relations of line staff
and Low Paid Emplovees (Northern
Rajlway)

1107 SHRI RAJDEO SINGH: Will
the Minister of RAILWAYS be pleas-
ed to state,

(a) whether after the May, 1974
strike the officers of the Railway
Board, General Managers' office and
Divisional Officer have recrusted their
sons, daughters and other near and
far away relatives in better johs while
the line staff and low paid employees
were totally i1gnored;

(b) whether even under Appren-
tices Act, only 20 p.c of Railway em-
ployees' sons and daughters were
absorbed and the rest ot the vacan-
cies have gone to relations of officers
of Railway Board, Genezal Managers’
office, D.S. Office and high paid offi-
cials ignoring the line staff,

(e} whether Government propose to
entrust such recruitments to an
agency like Public Sector Commission
to avoid favouritism, nepolism and
casieism; and

(d) the number of youths employed
under loyal workers quota and Ap-
prentices Act in Northern Railway,
division-wise?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No; out of a total
of over 2100 appointments made
against the 20 per cent quota for em-
ployment of wards of loyal workers,
sons/daughters of officerg account for
46, of whom only 13 are sons/daugh-
terg of Class 1 officers,
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(¢) The scheme for employment
asgistance to the loyal workers is
being withdrawn from 31-3-78.

In regard to recruitment of appren-
tices, 1t is not considered necessary to
chunge the ernsting practice of re-
cruitment by Selection Boards from
amongst names forwarded by the
Employment Exchanges, Recognized

Associations of Scheduled Castes/
Scheduled Tribes and applicants who
{b) No. are wards of Rullway employees
v
Diwisicn Scnsjdavghters cf Act Arpientices
al stefl 18 cn 31-12-197§
——
Head Quarters . .. . . 312
Delhi . . L. L. 200
PRerozepur 94
Allshabad 289
Moradabad 180
Lucknow 136
B:kiper . 413
Jodhpur . 17
Other offict s 382
Workshops
Amnitsar . 242
Jagad hari 315
Luckncw Charbagh iz
Lucknow Alimbegh a1
Bikancr =0
Jodhpur 222
Gazwhad . . 9
WAEE.,Jegadhsi . . . . 32
S.P. & S./Sh gkurbasti . 48
Dy. CE.E.. Luckncw . 46

3010 LS—3,
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Proposal for Goods ang Passeuger
Trafic on D.B.K, Railway Line

1108. SHRI KUMAR MAJHI: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether there is any proposal
to allow goods and passenger traffic
on DBK railway line; and

(b) whether there is any proposal
to allow passenger traffic to Barbil
Railway Station?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Due to limitation
of capacity to handle projected iron
ore traffic on this line, for which it
was primarily constructed, there is
no proposal at present for opening
this section for general goods traffic.
However, the question of providing
limited passenger service 1s currently
under consideration.

(b) No,

Import of Crude on Easy Terms

1109 SHRIMATI ROZA DESH-
PANDE: Will the Minister of PETRO-
LEUM be pleased to state:

(a) whether India is trying to im-
port crude on easy terms;

(b) if so, the facts thereof;

{c) whether Tran has reduced the
price of crude,

(d) whether any other member of
OPEC has decided to reduce the price
of crude; and

(e) if so, the broad features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAURRAHMAN ANSARI): (a)
and (b). Following arrangements

MARCH 23, 1976

Written Answers 68

have so far been finalised for the im.
port of crude ofl during 1976;—

Name of the uantity in Miflion
Country Q tgnnﬂ
UAE 1.0
Saudi Arabia 1.1

These supplies have been arranged on
a bilateral basis. It is pot in the pub~
lic interest to disclose other details.

Negotiations with a few other oil
producing countries are still in pro-
gress,

(c) to (e). It ig seen from press re-
ports that the price of heavy crude
has been reduced by some of the oil
producing countries.

Free Legal Aid to Poor

1110 SHRI VASANT SATHE: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be plcased to
state;

(a) whether Government have
made any further progress in the pro-
posal to render free legal aid to the
economically weaker sections of the
community;

{b) if so, the salient features there-
of, hke total cost involved and the
institulional frame work envisaged;

{¢) whether Government propose
to imtbate some pilot project in
selected arcas for giving legal md to
the poor before introduction of the
scheme on a large scale; and

(d) if so, the salient features there-
of?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI H. R. GOKHALE): (a) to
(d). The nature, scope and exfent of
grant of legal aid is under examina-
tion of Government.
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Train Fare beliween Faizabad and
Jhansi

1113. SHRI R. K SINHA: Will the
Minister of RAILWAYS be pleased to
state;

(a) whether there is a train which
goes to Ahmedabad vig Lucknow and
Jhansi and starts on two days in a
week from Varanasi and on five days
in a week from Faizabad;

(b) whether this train runs bet-
been Faizabad and Jhansi ag a pas-
senger train and then upto Ahmeda-
bad as Expresg train but the fare
charged for the distance from Faiza-
bad to Jhansi is that of an Express
train; '
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(c) the reasons for charging Ex-
press Train fare from passengers for
the rowe between Faizabad and
Jhansi; and

(d) whether Government propose to
remedy this anomaly?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes.

(b) to (d). Due to strained line ca-
pacity on this route, Ahmedabad-Fai-
zabad/Varanasi Expresses have been
introduced by merging some of the
passenger trains pn Faizabad-Luck-
now, Kanpur-Jhansi, Jhansi-Bhopal,
Bhopal-Ratlam and Dahod-Baroda
sections. On the sections where these
trains are running ag passenger trains
only ordinary passenger fares are
being charged,

Fertilisers Factories

1114. SHRI P, GANGADEB:
SHRI CHANDRA SAILANI:

Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to
state whether Government are plan-
ning to establish more fertilizers fac-
tories in the mear future?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
SETHI): Three large sized fertilizer
plants are being set up in the public
sector at Bhatinda, Panipat and
Trombay and two in the Co-Opera-
tive sector at Phulpur (UP.) and at
Tarapore (Maharashtra) during the
Fifth Five Year Plan. These are in
addition to the 13 projects which were
under implementation at the begin-
ning of the Fifth Plan.

Letters of intent have also been
issued for development of capacities
in the Private sector at Kakinada
(Andhra Pradesh), GSFC Expansion
(Baroda), Ennore (Tamil Nadu) and
Kota Expansion (Rajasthan).

Written Answers 72

Expenditure incurred on Apta~
Dasgaon Rallway Line

1115. SHRI SHANKERRAO SA-
VANT: Will the Minister of RAIL-
WAYS be pleased to atate what ex-
penditure has been incurred during
the current year on the rail line bet-
ween Apta and Dasgaon?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHR3I
BUTA SINGH): Nc¢ expenditure has
been incurred on this project in the
current financial year. While exa-
mining the final location survey re-
portg carried out for this project, it
has been felt necessary to carry out
a traffic survey and financial apprai-
sal of Apta-Dasgaon rail link. This
has been included in the Railways
budget for 1976-77 at an anticipated
cost of Rs. 85,000, The project will
therefore be considered for being
taken up for construction after the
proposeg surveyg and financial ap-
praisal are completed and also subject
to the availability of funds.

Reduction in price of Drugs made by
Public Sector

1116, SHRI D D. DESAIL: Will the
Minister of <CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether there has been g sharp
reduction in prices of drugs manufac-
tured in public sector organisations;

(b) if so, the retail price of these
drugs before the reduction and after
it:

(c) whether prices of any drug was
also increased; and

(d) if so, the particulars thereof?

THE MINISTER OF CHEMICALS
AND FERTILIERS (SHRI P. C.
SETHI): (a) and (b). No general
price reduction has been made in the
case of bulk drugs manufactured by
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public sector wundertakings. IDPL
have however, voluntarily reduced
the pooled price of Sulphaguanidine
from Rs. 115.68 per kg to Ns, 100 per
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bad been reduction in the prices ©of
following formulations made by Mj/s.
IDPL consequent to reduction in
prices of Chloramphenicol and Ampi-

kg ex-factory for the bulk  There cillin canalised through S.T.C. :
S. Name of the formulation Pack Retai Retail
No. size 1cel price
fo after
reducon  reduction
Rs. Rs.
(1) Chloremphenicol caps. 250 mg . . 100 ceps 43 45 37 43
(2) Chlramphcnic)l-Streptumycin caps. . ) 50 caps 20700 18 54
(3) Broacil caps 250 mg. 25x4caps 119 60 96 39
Sstrip

Government had also approved
maximum  retail price of Em-Dopa
tablets (250 mg) at Rs. 61.33 per
10X 10 stnip on 20th May, 1975 IDPL
have, however, reduced the maximum
retail price from Rs. 6133 to Rs. §3
per 10X 10 tablets from 4th June, 1875.

(c¢) and (d). A statement showing
the list of bulk drugs and formula-
tions manufactured by the public
sector undertaking, viz., Indian Drugs
and Pharmaceuticals Limited and
Hindustan Antibiotics Limited, 1n
respect of which prices were revised
upwards during 1976 is laid on the
Table of the House [Placed in Libr-
ary. See No, LT-1050C/76].

Construction of Jakhapura-Banspani
Railway Line

1117. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether the construction work
of Jakhapura-Banspani Rail Link will
be undertaken sqom;

(b) if so, by what time; and

(c) how many track kilometers
will be undertaken for construction

 in 1076-77 and will it start from

e

Jakhapura to Daitari?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) to (c¢). Final
Location Surveys for the construction
of Banspani-Jakhapura rail link have
recently been completed Provision
of Rs. 1 crore has been made for the
project in 1976-77 and construction
work is proposed to be taken up in
the coming Financial Year. It js pro-
posed to discuss the subject of phasing
of the project ang extent of cost to
be borne by the State Government of
Orissa in an inter-ministeria] meeting
under the aegis of the Planning Com-
mission, and decisions in this regard
are expected to be taken shortly,

Legal Aid set up in States

1118. SHRI DASARATHA DEB:
Wil] the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state:

(a) whether any legal aid set up
to aid poor and Scheduled Castes and
Scheduled Tribes litigants has been
set up 1n different States;

(b) what steps are being taken to
persuade the remaining States to set
up such legal aid apparatus jmme-
diately; and
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(¢) whether Government propose
to encourage private agencies also to
provide legal aid?

THE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (DR
V. A, SEYID MUHAMMAD): (a)
Scheme of Legal Aid hag been in
operation, in a small way, in many
States and Uniop Territories since the
Becong Five Year Plan. According
to the information available, current-
ly the Scheme of Legal Aid is in
operation in Andhra Pradesh, Rihar,
Kerala, Gujarat, Haryane, Himachal
Pradesh, Jammu & Kashmir, Madhya
Pradesh, Uttar Pradesh, Maharashtra,
Karnataka, Orissa, Punjab, Rajasthan,
Tamil Nadu, Tripura, West Bengal,
Dadra, Nagar Haveli Goa, Diu &
Daman and Pondicherry,

(b) and (¢} The role of the State
Governments and voluniary agencies
in an integrated Legal Ajg Pro-
gramme ig under examination of
Government.
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Drop in off take of Sods Ash Industry

1120, SHRI DHAMANKAR: Wwill
the Minister of CHEMICALS AND
FERTILIZERS be pleased to siate:

(a) the reasons for the recent gharp
drop in the off take of S8oda Ash by
consumers, ag a result of which the
manufacturers are stated to be paas-
ing through difficult times and have
been reducing the prices drastically
to liquidate their heavy stocks;

(b) the steps being taken to see that
the manufacturers get a fair return
and the industry as a whole does not
suffer; and

(c) whether it is proposed to lift
the ban on export of this item and
give the industry an export outlet?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P, C.
SETHI): (a) to (c) Government
exercises no control on the price and
distribution of soda ash. The accu-
mulation of stocks of soda ash with
the manufacturers are partly duec to
a marginal shortfall m the off-take
by the consumer jndustries and partly
because of incredse m production in
the recent months The difficulties of
the producers as represented by the
Alkal: Manufacturers' Association ere
being lookeq into Exports of limited
quantities may be permuited to enable
the manufacturers to maintamn pro-
duction provideq that the internal
demand is met in full,
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Conditions of Petroleum Workers

1122 SHRIMATI PARVATHI
KRISHNAN Will the Mimster of
PETROLEUM be pleased to state

(a) whether the workers of gaso-
line filing stations, refineries, petro-
chemical complexes and places hand-
ling Petroleum products in India are
exposed to serious health hazards;
and

(b) if so, the steps proposed by
Government to protect these people?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): (a) end
(b). The information 1s being collect~
ed and will be placed on the Table
of the Sabha.
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Re-Instatement of Substitutes in
Dhanbad Division (Eastern
Railway)

1124 SHRI RAMAVATAR SHAS-
TRI* Will the Minister of RAIL-
WAYS be pleased to state:

(a) how many Substitutes in each
Department of Railways in Dhanbad
Division, Eastern Railway, were re-
moved in connection with May 1874
strike,

(b) the policy of the Minstry re-
garding reinstatement of Substitutes;

(c) how many of them have been
taken back on duty upto 29th Feb-
ruary, 1976, and

(d) the reasons for not reinstating
all of them?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) to (d), Informa-
tion 1s being collected and will be laud
on the table of the Sabha

Profits earned by Foreign and Imdian
Drug Companies

1125, SHRI BISHWANATH JHUN-
JHUNWALA: Will the Mnister of
CHEMICALS AND FERTILIZERS be
pleased to stete:

(a) what was the quanium of profit
earned by the foreign and Indiad
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driug menufacturing units, separately
in the country during the last three
Yyears, year-wise;

(b) how much of the profit earned
by the foreign companies way re-
patriated to foreign countries;

(c¢) how much of the profit earned
by Indisn companieg was ploughed
back in the same concern for cost
reduction and research purposes; and

(d) whether Government propose
to fix a limit of profit repatriation
by foreign companies and if so, when?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
SETHI): (a) to (d) The information
is being collected and will be 1laid
on the Table of the House,

Mranufacture of Drug Intermediates
by M/s. Ciba Atul and Ciba Geiyxy

1126. SHRI SOMCHAND SOLAN-
KI: Will the Minister of CHEMICALS
AND FERTILIZERS be plcased to
state:

(a) whether intermediates which
have no price control are manufac-
tured by Ciba Atul and Atul and are
sold at exorbitant prices by Ciba
Geigy;

(b) whether ciba Geigy concerts
these intermediates or gets them con-
verted on loan licences from other
companies, charging their own profits;

(c) whether in this process, profit
is earned at multi points, thereby
flouting the provisiong of price con-
trol; and

(d) what are the items covered
under such arrangement, licence
number and date under which cover-
ed; and item-wise production during
the last three years?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHR] P, C.
SETHI): (a) to (d). Thig matter is

, under enquiry with the MRTP Com-
misgion on an application filed by the
Registrar of Restrictive Trade Agree-
{ments. ' W'

-
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Import of Raw Materials by Farelgn
Drug Firmg

1127, SHR] SBOMCHAND SOLAN-
KI: Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to
state:

(a) what are the raw materials
allowed to be implemented by foreign
firms with more than 26 per cent.
foreign equity;

(b) whether in recommending im-
ports of raw materials, the autho-
rities obtained no-objection ‘certifi-
cates from Indian units;

(c) who approved import of Gly-
benclamide in 1974 and whether M/s
Cadila had represented against it on
the plea that they were producing
enough of this material to meet the
cuuntry’s demand; and

(d) the guantittes of Glyhencla-
mide imported during the last three
vears, firm-wise, approval against
which imports were effected and the
foreign cxchange involved therein?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
SETHI): (a) and (b) There are a
number of raw materials which are
allowed to be importeq by all manu-
facturing firms including those having
foreign equity of more than 26 per
cent and os such jmports are allowed
ag per Import Trade Control Policy
from time to time in force. Item.wise,
quantity and value of imports of raw
materials are published by Deptt. of
Commercial Intelligence, Calcutta, in
the monthly gtatistics of Foreign
Trade of India (Volume II).

(c) As per Import Trade Control
Policy in force during 1974-75, import
of Glybenclamide was permissible.
Import was allowed in accordance
with the said Policy, In January
1874, Cadila Chemicals Pvt. Ltd.
intimated this Ministry that they had
commenced production of this item
and also requested for ban on
imports, After taking into account
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the capability of this unit and the
quality of their product, CCIXE were
requested on 13th January, 1076 to
wplace Glybenclamide on the Restrict-
ed List. Accordingly, Glybenclamide
was placed on the restricted list in
the Import Trade Control Policy for
the year 1975-76. Glybenclamide have
since been placed on the Banned List
for imports from August 1975.

{d) Details regarding quantities of
Glybenclamide imported by various
companieg during the tast three years,
approvals against which imports were
effected and foreign exchange involv-
ed are being colle’leq and will be
1aid on the Table of the iiouse.

Strain on Fertilizer Projects due to
Non-availability of Crude Oil

1128, SHRI SHYAM SUNDER
MOHAPATRA: Will the Minister of
CHEMICALS AND FERTILIZERS be
pleased to state.

(a) whether there is any strain on
our fertilizer projects due to non-
availability of crude o1l, and

(b) whether Government are consi-
-dering to set up more plants with
products other than crude oil as base?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P, C
SETHI): (=) and (b). Crude oil. as
such, is not used by our fertilzer
units, though they use petroleum pro-
ductg like naphtha and fucl o as
feed stock and for rteam rassing and
supplies of these products to the in-
dustry are being fully maintained It
is however, Government’s policy that
fertilizer production chould, to the
extent possible, be based on the local-
1y available feedstocks, taking into
account the location and other techno-
economic factors. In fact, some of
the plants under operation/implemen-
tation are/would be based on fecd-
‘stockg like gas, coal, etc.
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Targs w1 gy fatamsi g o
Tarat 71 fawte fra =i o frar
Eictill]

wonw fodtom  (wew R ) & 2w
qr gt & fod sraea

1133. st o @Sy Qfax - W
o wfT 7g FaTy B FAv W v

(%) wrsqmfar & v WA ¥
wwee fedloa & fafww 2wt
BN &Y g At & fordr e smaey
7R ¥ A W E;

(@) war arw AT 9T T AT
¥ fay X2 &l w1 w1 wer P
& ¥ 7aw T fai<faw §; @<
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(w) =fr &, &t s%a st w1
At g ok § ?
W g # I (o
fag) : (v) Fradh
(@) < agr

() v g 35

Line Works in Progress in Gujarat

:HM, SHRI D. D DESAI: W.l| the
Minister of RAILWAYS be pleased
to state:

(a) the names of the line works in
progress in Gujarat;

(b) the feas:bslllvfﬁngineenng sur-
veys for new lines in progress in
Gujarat, if any;

(c) the date fixed for completion
of those projects and the likely dates
of completion; and

(d) the reasons for delays, if any?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) The following
works are in progress in Gujarat:

(1) Virmagmi-Okhla/Porbander
M. G. to B. G, conversion

(ii) Sabarmati-Gandhinagar BE. G.
new line,

(b) The following surveys for new
lines in Gujarat have been carried
out'are in progress:

(i} Conversion of Nadiad-Kapad-
vanj N. G, line to B. G, and
its extension uptie Modasa or
construction of a new M. G.
line from Shamlaji Road to
Kapadvanj via Modasa.

(ii) Gandhidham-Lakhpat M.G./
B. G, new line.

(iil) Bhavnagar-Tarspore B, &
new Hne,

. -t
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(c) and (d). The target detes of pressnt position of these projests are
<omplition of the projects and the as follows:~—

Name of work Target date of Present Fosition
completion

t. Sabarmati—Gandhinsgar B G. new 31~ u—:g-;s (For Works required fer mevemert
e, goods tr mgoc}m med completed
secuon opened to gocds

traffic on 1-1-1976.

2. Viesmgam—Okba/Porbrnder M G. 31-3-1978 for the Owverall s  echievid
toB G conversion secuon frem Vutlnl;t- about «p;gm
gam t0

up after 31-3-1978

3. Nadiad—XKapadvanj N.G. to B.G  Survcys completed.  Survcy reports are under consi-
¢Inversion-cum-cxtensic n to Me- deraticn.
dasa’Shamiaji Roac'~Mod asa
Kipadvanj M G —rec nnassance
;glrrmrmrcum—lr M:  surmeys

4 Gu'h cthaim—Lakhpat M G /B.G Survey, completed Su-vey reports are under consi-
new L ae p-clim nary engincering deration.
cam-traffiz v arveys for.

5. Bhavnagir—Tarapre BG W 1 ne  30-6-1976 Proposal will be considered fur-
p-elim'nary engine:rine-c'm- ther after survey repprts asre
traffic .urveys for. recerved.
arfire, AT e o el S @ ™ waTew § Iwet (ot &
witeit q¢ gafeqet & fratr & ford @):(m}agw).mmm
e # Fufe qze gt & Frerbor & swerrg <o
FTECART Y U 7§ FFHO 7%
1135. St g0 W FGIT ; W 9% ATy & fae adr oF 1§ swn

o 7T 98 TATH H P H4K v v A gwr & o

(%) war wsg AW wORTX AT
aTfeas, AT aqr AU WE LAl
* wifeni o3 ufe @1 & fasrfor &
e W w3 § Wi ot g, @
FTAT BT T TR S N FY AIC g

wifege & warfaa< BT ayw 93
fifo Wte 1223/ 12~13 7% feger gaaTT
¥ T &0 wew @ & fmiw W
yerre w€, 1973 ¥ WA gun 47 6K

T TuTRA AT T FTHRT WA G

'Q{mmﬁﬂf' Trefowe STy “mﬁ“ﬁ!'
trfw(:i)f::vd:ﬁ% T ferh 1T ¥ feahfize 1263/8-9 9%
! fewer wwarede 450 ¥ vy TTQw FT0
(7) Toe w1 fawry el TR T AN TR TC 1065-66 F

sl R TRt el ? firar figert ooy q1 | Tow wEW WX
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w0 TWTHA I W STeaATy 7T FrATT W
forld wd & wrw T woeTT X qwd,
1969 ¥ Y& yeaTy %Y 9re fuar )

W W 49y A e § &
O wew qw amA & wew
¢ fararz farar ar <2 & o7 ot v
£ W o & ey gL Awr W
W AT 6 qeny 6 faegy
#¢ fodl o & e ) g 9T o ey
w% wur fafor svdww w1 wiae =
fegqr o wwar § )

wfewe Tww waew | fewroita
wiaw

1136. W} gEn WY WA : w7
fufir, mime it weerlt el srelt 7 wam
W gqT %o fE

(%) mfaar g8 q@mg ¥
foas oMY Jx g9 7 wfgs v9g &
farsrrrds 93 g, W%

(@) w0 wowreE frreaaie
% qrg qre ast & wfrs wwy § A=
ot st ey wiveran 3 fraert & fag
1€ wrdagr T AT g ?

(it Qwo wTCo WYEW) (%) 1284,
1976 &% WSq WaW I9F [T A
arferae feqa =adls ¥ 5636 WAy
us af ¥ wiws awg ¥ mfea d)

(w) vt orda &% 1237 WA
qrw xd & wfgs gag ¥ afwa ¥
qox wwef  w geTEeRY s
froerh & fag @ oo feg o
g
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TRt Tew ety W srfreft sy

1137, o} B WK WA T
fufe, wa st wwlt wd o=t az
TR EY O HLT iy

(%) =Y 7= ~ar™w § o
feay s fawrmdie @ foed eae
frg g «w ad & wfay w77 Fraar g,
T

(w) w25 TR agT €
T 7 A § N a7 o a9l &
fearardty & w7 w7 FAg v X
I qrawi w1 fraifea sag & 373 Wi
faver ¥ fod o1k wrdarfr w7 & 7

fafw, =mo ot wol wd oot
(st gwo wTo wYe®) : (%) arimr
1~ 1-76 TF WX N2W TIT QAT
1 T feqg =madts & 5196 A%
% ad ¥ wiaw woq ¥ afwa g

(&) %% & 1394 wrAW 1w T4
¥ wiuw www & af@a 71 gy
RHE] ) TATEENY WiS faaery w A
FrEre woe fog ar 2§y

Drive to check Ticketlass Travelling

1138, SHR] VASANT SATHE: Wil
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether the Railwayg have re-
cently undertaken a special drive to
check ticketless travelling by beggars
and others in trains; and

(by if so, the achievements thereof
so far, Zone-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes.

(b) A pstatement Indicating the
total number of persons detected
travelling without tickets or with
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improper tickets, amount of Railways'
«dues realised, number of persons
secuted and judicial fines

31st January 1078 ig attached. No
separaty statistics of beggary detected
travelling without tickets are main-

during the period 1st August 1978 to tained.
Seatoment
Number of Amount of ‘Nnmher of Amcuntof
a?um' m- ptvuamd fine realised
Railway :rmllh:: sed
ticket- or  (Rupees) (Rupees)
oty
“Central 1,509,484  26,12,689 16,597 1,34,780
Eastern 2,775,171 30,87,002 57,643 3,44.736
Northern . . . . 1,15,850  19,23,610 17,496 7:53,190
North Eastern . , . 86,097 9,85,648 14,452 4,853,155
Northeast Frontier . N . . $1,190 6.67,127 9ts 27,863
Southern . 88,426  15,46.857 2,939 14¢97
South Central . . . . . 77,391  13,59.660 4,612 7,813
South Easturn 1,63,853 17,.97.130 7,315 23,120
Western 2,26,983  28,32,382 29,947 58,456
TOTAL 12,409,445 1,68,11,195 1,51 9€6 18,17,230

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANBARI): (a) and
(b). The requisite information is being

Selling of Adulterateq Petrol in
Madhya Pradesh

1139, SHRI VASANT SATHE: wWill
the Minister of PETROLEUM be
pleased to state:

(a) whether some agencies in
Madhya Pradesh and other parts of
the country have been found t; be
selling adulterated petrol and other
petroleum products;

(b) if so, what action has been
taken against these dealers; and

(¢) whether Government are consi-
dering to undertake a special drive to
check short measures which are re-
ported to be very common?

collecteq and will be laid on the Table
of the Sabha,

(c) The dispensing pumps and
other measures used at the premuses
of dealers for dispensing motor spirit,
high speeq diesel and such other
liquid fuel and lubricating cils are
verified and authenticated by the
Weights and Measures Authorities of
the State Governments at least once
a year, as stipulated in the Weights
and Measureg (Enforcement) Act of
the States and the Rules framed
thereunder. In addition tp this, the
premises are also frequéntly visited
by the Inspecting Authorities for
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1140 SHRI 8 R. DAMANI: Will
the Minister of PEITROLEUM be

pleased to state:

(a) the sources identified fit so far
for commercial operations for o) ex-

ploration;

(b) the broad features of program-
mes drawn to commence them; and

(c) the additional output resulling
thereunder and the estimated unit
<ost of production?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARID): (&)
Already several flelds in Gujara* and
Assam are producing oil on a com-
mercial basis, Further, exploratory
drilling carried out in the recent past
led to the discovery of commercial
deposits in Upper Assam and in Bom-
bay High and very recently off Bas-
sein and in Arunachal Pradesh

(b) Bombay High 15 expecied to
be put on production shortly Am-
guri, Charali and Berhella structures
in Assam will start produting from
the year 1977-78 The Bassemn stiue-
ture and the discovery in Arunachal
Pradesh would require exploratory-
cum-assessment drilling

(¢) The total indigenous production
of crude oil during current vear is
expected fo be of the order of 83
million tonnes, whicn will increase
to over 14 million tomnes in 1978.79.

The cost of production of oil is
Telated to the location, size and the
Productivity of the field and ranges
Trom Rs. 200 to Rs. 350 per metric
%onne in different areas
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Activities of Multinationa]l Firms

1141, SHRI B. R. SHUKLA: Wil
the Minister of PETROLEUM be
pleased to state:

(a) whether multinational firms
are clandestinely indulging in offering
bribes snd various other types of
temptations to Government officials
and other individuals to further the
prospectg of their trade in India; and

(b) whether Government have set
up any agency to ascertain and watch
the activities of such multinational
firms in resorting to bribery and cor-
ruption?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): (a) No
such instance has come to the notice
of the Government.

(b) Allegations of corruption against
Government officials when brought to
the notice of the Government are in-
vestigated through the cxmsting vig-
lance machminery 'n the Centre and
States

Alleged Activities of US Firms in
India

1142 SHR] C. K CHANDRAPPAN:
SHRI BIRENDER SINGH
RAO:
SHRI N K. SANGHI:
SHRI SAMAR GUHA:
SHRI INDERJIT GUPTA:

Will the Minister of PETROLEUM
be pleased to slate:

(a) whether Government's atien-
tion has been drawn to the news
item appeared in the ‘Hindustan
Times' dated 15th February, 1978
under the capfion—"Indian officials
got pay-offs from U.S, firms";

(b) whether huge amounts of
money are alleged to have been
transferred by Phillips Petroleum
Company of America in favour of
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some Indian officials for construction
of Phillips facilities in India in viola-
tion of the law; and

(e) if so, the facts of the above case
and action taken in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): (a) to
(¢). Government have no information
in regard to the facts stated in the
news item. According to subsequent
press reports Phillips Petroleum Com-
pany has denied the charges.

Bail Link beiween Chandigarh and
Rajpura

1143. SHRI RAGHUNANDAN LAL
BHATIA: Will the Minister of RAIL-
WAYS be pleased ‘o state:

(a) whether any proposal has been
sent by Punjab Government to Rail-
ways to provide a rail link between
Chandigarh and Rajpura; angd

(b) if so, whether the Railways
have agreed to the proposal?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHR1
BUTA SINGH): (a) Yes.

(b) Necessary surveys are proposed
to be carried out shortly at the cost
of the Punjab State Government.
Further consideration to this project
will be given after the surveys sare
completed and reports thereof are
examined from all angles

Modificationy in Bharat Refineries
for Refining of Bombay High
Crude

1144. SHRI RAGHUNANDAN LAL
BHATIA: Will thes Minister of
PETROLEUM be pleased to state: the
total cost involved in modifications
and changes being made in the
Bharat Reflneries for refining the
Bombay High Crude?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): The cost
involveg in modifications and changes
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to be mads in the Bhernt Kefineries
for refining Bombay High Crude is
estimated st Rs, 200 lakhs o be in-
curred in three stages. The first stage
estimated to cost Rs. 90 lakhs is undet
implementation, ‘The essentiality of
incurring expenditure in stageg 2 azi
3 is under consideration.

Production of Nitrogenous Fertilisers

1145. SHRI RAGHUNANDAN LAL
BHATIA: Will the Minister of CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) whelher production of nitro-
genous fertilizers in the country would
go up this year;

(b) if so, whether there will still
be a marginal import of nitrogenous
fertilizers to meet the country’s need
of nitrogenous fertilizers; and

(e) if so, facts thereof?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
SETHI): (a) Yes, Sir. The current
year (1975-78) is expected to end
with a production of about 153 lakh
tonnes of mtrogen, as agunst 11.85
lakh tonnes during 1974-75. The pro-
duction target for the next year
(1876-77) is currently eslimaied ak
185 lakh tonnes of nitrogen

(b) and (c). The total availability
of nitrogen in the country, toking into
account the expected production and
the avsilgble stocks, would be some-
what short of the estimated level of
consumption during the year, for
which imports to the extent necessary
would be organised

Production of Fertilizers during
1975-76

1146. SHRI RAGHUNANDAN LAL
BHATIA:
SHRI P. GANGADEB:
Will the Minister of CHEMICALS

AND FERTILIZERS be pleased to
state:

(a) whether production of ferti-
lizers in the country has gone up
during 1975-78;
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(b}, . sa, the pesceniage of In.
coeane]

whiether préduction of phospha-
m‘ﬁ.ﬁm had declined; and

THE mm QF CHEMICALS
AND FERTILIZERS (SHRI P. C,
SETHI): (a) end (b). Yes, Sir, The

of fertilizers (in terms of
nitrogen) was 18.7 lakh tonnes during
the pariod April 1876 to February,
1076, as compared to a production of
10.8 lakh tomnes during the corres-
ponding period of last year, thereby
registering an increase of 28 per cent
(nesrly). The year 1975-76 is iikely
to end with a total production of a
utt e over 15 lakh ‘onnes of nitrogen,
as compared to 1183 lakh tormes dur-
ing 1974-75.

(¢) and (d). Production of phos.
phatic fertilizers (in terms of P,0,)
however declined marginally over
that of last year; production during
April, 1976 to February, 1976 was 2.86
lakh tonnes of P,0,» as compared
1o 2.93 lakh tonnes during the cor-
responding period 1074-78. This mar-
ginal decline was mainly due lo the
decline in the desnand, particularly
for the superphosphate.

Use of ivégetable oll in soap making

1147, SHRI M. RAM GOPAL REDDY:
Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether Government propose
to disallow the use of vegetable oil
in soap making; and

(b) if sp, the reasons therefor and
alternative suggesfed to soap manu-
facturers?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
srmn (8) and, (b). The organised
tector of the aep, Induetsy s not
o e o
q caconus, ol upe.
manpfactuze of tofiet, sonp, The sosp
5010 LSwg. -

JTten Anevers o8
indq-hylnthmumm:.

incressingly as iubnlm

olly ang tallow.
Full capacity working of LOF,
Perambar

1148. SHRI M. RAM GOPAL REDDY:
Will the Minister of RAILWAYS be
pleased to state:

{a) whether the Inqunl, Coachy
Factory ig not warking tp its full
capacity?

(b) if se, the reasons therefor; and

(¢c) what remedial steps Railways
propose fo take to utilise its . full
capacity?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRE
BUTA BINGH): (a) Yes,

(b) Production 4 coaches has heen
scaled dowh to accord with the re.
duced funds allotted in the Budget in
respect of Rolling Stock Programme.

(¢) The Integral Coach Factory is
not at present working to its full
capacity as regards coach production,
but in order to utilise the available
capacity the production has been
diversifieq for other ifems of work
such as rehabifitation repeirs to
coaching stock wormally dope in the
Railways' Maintenance Workshups,
manufacture of companents hitherto
obtained from trade eic. and meeting
the export orders.

Impact of the propoged refimery st
Mathuss on Taj Makal

1149. SHRI M. RAM GOPAL REDDY:
SHRI CHANDRA SHAILANI:
SHRI JANESHWAR MJISRA:

Will the Minister of PETROLEUM
be pleased to state:
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of . the proposed petroleum refinery
unit at Mathura;

(b) whether any study has been
made in this regard; and

{c) what steps Government pro-
pose to take to eliminate any ill
effects of this pertoleum unit?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): (a) to
(c). The possibility of effluents from
the Mathura Refinery adversely affec-
ting the environment at Agra and
Mathura including bird life in Ghana
Sanctuary in Bharatpur Thas been
under’ very close examination in the
Ministry of Petroleum and in the
Indian Qil Corpn., the Project aitho-
rities. The IOC has been in touch
with a number of organisations both
within the country and abroad in its
efforts to seek adequate guidance tio
ensure that the effect of emission of
pollutants is controlled to suck an
extent that there would be no adverse
effect.

2. The steps that are being taken
and proposed to be taken by the IOC
are briefly mentioned below:

(i) The types of effluents from
the refinery can be divided
into two categories; those to
be discharged to the surface
and those to be discharged to
the atmosphere. Effluents to
be discharzed to the surface
will be treated waste water
which may contain as ' pollu-
tants oil, phenol and sul-
phides. The treatment facili-
ties proposed to be installed
in the refinery will ensure
that all these contamivants
are reduced to below the
limits specified by the cur-
rent Indian Standard Specifi-
cations for industrial effluents
to be discharged into inland
river waters, Adequate tech-
nology ang know-how and
manufacturing capacities exist

MARCH 23, 1976
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within the country for prowi-
ding the necessary treatment
facilities. The treated . waste
water is proposed to be dis-
charged into the Jamuna river
down stream of Mathura and
facilities for the proper dilu-
tion of the treated eflluents
with the river water will be
provided at the point of
discharge. The use of treated
water for irrigation purposes
is also under consideration.

(ii) Among the effluents to ue

discharged to the atmosphere
are petroleum vapours, cata-
Iyst particles and flue gases,
The discharge of petroleum
vapours wil] be minimal be-
cause of the use of floating
roof storage tanks. Petroleum
vapours in low concentration
are not a health or environ-
mental hazard. The catalyst
particles discharged in the
form of fine powder are an
inert synthetic material, che-
mically very similar to clay
and will no¢ causs any ad-
verse effect.

(iii) The major pollutant in the

flue gases discharged to the
atmosphere is sulphur dioxide
from the furnaces in the refi.
nery. The sulphur dioxide
gas combines with moisture
to form acid which would
corrode marble. The sulphur
dioxide in the flue gases arises
from the sulphur presen: in
the crude oil and consequent-
ly also in the fue.'l burned in
the refinery furnaces. The
IOC plans to reduce the emis-
sion of sulphur dioxide as
follows:

(a) The refinery will process
50 per cent very low sul-
phur Bombay High ciude
and only low sulphur fuel
oil from this crude will be
used in the refinary fur-
naces.
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) The, will be
\p a‘“‘”m

lomida,

' {¢) The height of the stack

would be increased to 80
metres to facilitate beiter
dispersion of sulphur dio-
xide in the atmosphere.

(iv) To calculate the resultant

greund level concentration of
sulphur dioxide in the Agra
region due to its emission
from the Mathura Refinery
which is sitfuated 40 KM by
air from Agra, the India
Meteorological Deptt. i car-
rying out extensive investige-
tions, Thase include collec-
tion of -meteorological' data
and the use of computer pro-
grammes to work out the dis-
persion of sulphur dioxide in
the atmosphere, The studies
so far carried out have been
based on the use of mathe-
matical models and constants
developeg in other countries.
Further invesligations are
under way to confirm the cor-
reciness of those constants
under the local meteorological
conditions.

(v) Since much work has been

carried out in Italy on the
effect of sulphur dioxide on
marble monuments etc, 10C
has entered into an agree-
ment with M/zs. Tecneco—an
Italian firm which is a subsi-
diary of Government owned
ENI group, which is dealing
with pollution and its control.
Tecpaco’s scope of seivices
comprises two main parts:

(a) Determination of the 1ypi-
cal ‘meteorolagical conditions

particularly at
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(b) Petermination of the exist-

ing level of pollution in the
Agm zone and the present
status of premervation of

working in the Agra-
Mathura area,

(vi) Apart from obtaining expert

(vii)

advice from Tecneco, 10C has
constituted a Project Group
with Dr. B, B: Lal, retired
Chief Chemist of the Archaeo-
logical Burvey of India as
Group Leader. Thig Group
will cover all aspects related
to the preservation of monu-
ments and coordinate with
other Deptts. such as the
Indim Meteorological Deptt,
(IMD), Archaeological Sur-
vey of India, Deptt. of Science
and Technology, CSIR, etc,

To advise the IOC, who are
th perofect, authorities, on a
continuing basizs on the mea-
sures to be taken for keeping
the pollution effect of the
Mathura Refinery on the Taj
Mahal and other historical
monuments to the abeolute
minimum, an expert commt-
tee has been constituted, This
Committee, under the Chair-
manship of Dr § Varadarajan,
Chairman, IPCL includes
representatives from the Min-
istry of Petroleum, IMD,
National Committee on En-
vironmental Planning ang Co-
ordination, National Environ-
mental Engineering, Research
Institute, Indian Institute of
Petroleum and the Govt.
of Uttar Pradesh Represen-
tatives from other organisa-
tions such as the Archaeclogi.
cal Survey of India and the
Indian Standards Institution
are being invited to the Com-
mittes's meetings as necessary
This Expery Committee is co-
ordimating all actions leading



103 Written Answers

to studies on the existing
levels of opollution, collection
of meteorological data etc,
collating and analysing infor-
mation available world-wide
with special reference to
monuments of stone and mar-
ble, and recommending mea-
sures io be adopted by the
10C.

3. It will thus be seen that Govern-
ment are seized of the problem and
are taking suitable action mnot only
to reduce the emission of pollutants
from the refinery, but also to treat the
effluents in such a way that the pollu-
tants do not adversely affect the his-
torical monuments at Agra in parti-
cular, gnd the environment in generai.
The several investigations and studies
now underway will enable the IOC
to take all necessary steps to achieve
this aim.

TSH AIHTI FIIT T2 aeawut oy §
e

1151, =t SN AN ¢ T
fafy, am ik w*w F@ T 7
gara &1 FUT F4 & fEa-fea wsar
T owqT 22 e fAgEt ¥ odwg
frar & AT wa aF ITF FAT qfonH
st & 7

fafy, =@ A% F=F F9 FA90
# Tw 5t (Sro dto Yo §7F qgwwz):
fagre, sSram AT afvwdr ama TSyt
# agw sfaaa sfafm, 1961 F1 &g
T ¥ fog 5w grer & § ww=3g wsat
grar gare frg g & 1 gfamm wer
fagre woes 7 o7 3w wfgfaaw &
Iyl w1 faefem 41 A1 9 304
7 &fEa saar gT: wfafaf 5@
¥ forq uw fagas ofw far &1
#gargat & afoorrs e goAr sesr
fratfea & fre ST awq € 1
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FATAT LW G OFE G WA

1152. {1 Q& T TOAA ¢ 4T
I WA 7Z AATA AT FAT FIA O o
1972, 1973, 1974 AT 1975 #
Ywa fram ¥ wmar U5 o e
SfFTAT FT THET WY TF AT FIT AT
T

W weAwy § sowEl (st g
fag) : %@ zrr1972F 1975 % a1
# HEEr AT T 95T a9 AfFAT &
FIATL s Ay fadr vy

T T T FfaqA | Fi qEaT
1972 . , 6937
1973 . : 7576
1974 . . 7940
1975 . . 12537

TAF WIS H IUeed H&#T F
HIRTT T A7 APRET 97 qARAT
IAMET 14T T I9s fawg  fawrira
FILATE FT 4T |

qigt ® a7 i 0f grar mfent

1153. ST ArqTw wigeame : a7
A TAT T FATH FT FAT HLT 5 ¢

(F) #™1  wEAWAT HEAATATI-
qAGAH  TIGIF TS & FTeq F gAY
997 FIAl FIF-R1 G FrEr afear
T= F1 A€ §; AR

() mETwdr gagds aEr
e ardl fesg A s & 7

W e ®ovawet (s s
fag): (%) AT (). T AT T AIZA
AHAT HT T F FILT FE FIH07 TSH,
farersr 51/ 52 T wraver sardr wfgst
MT A & FA47 Al 107/108
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gt mfear wifaer 2, &1 faaF<
et EEIEe EICICIE R CUIE I I
HEHAT  JFeAE et i 2 ) gEY
o swat ¥ gar-gEvaT T0gET S
&7 1 foar mar

() miEeadr grx ¥ feaat A
AT FAT-TAT GOET 97 10 H AF7
13fesmiamqiar 2

‘Encroachment on Railway land near
Gauhatj Railway Station

1154, SHRI BISWANARAYAN
‘SHASTRI: Will the Minister of
REILWAYS be pleased {c state:

(a) whether quite a large number
of unauthorised hutments are there
on beth sides of Railway track from
‘the Bharalu bridge to Gauhati Rail-
way Station in Assam;

(by if so, what steps have been
taken to eviet those encroachers and
demolish the unauthorised construe-
‘tion;

(¢) whether those  encroachers
have been encouraged by some Rail-
way employees who collect revenue
from the occupants; and

(d) if so, what action ig going to
be taken against those Railway em-
ployees?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) There were 528
encroachments on Railway land on
both sides of the Railway track from
Bharalumukh to Gauhati Railway
Station at the end of 1974,

(b) 302 encroachments have been
removed from January 1975 till date.
Eviction of the balance 226 encroach-
ments are under process.

{c) No.

{d) Does not arise, T
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Extension of Broad Gauge Ling from
New Bongaigaon to Gauhati

1155. SHRI BISWANARAYAN
SHASTRI: Will the Minister of RAIL-
WAYS be pleased to state:

(a) when will the construction work
for extension of the broad gauge
railway line from New Bongaigaon
to Gauhati be started:; ang

th) the amvount provided for this
project and spent so far and the
progress made?

THE DEPUTY -MINISTER 1IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) The construction
work on the parallel B, G. rail link
from Rangiya to Gauhati has already
breen taken up and beitween Bongai-
gaon and Rangiva is expected to be
taken up shortly.

(b) Out of the provizion of Re 30
lakhs made during the current finan-
cial yeay for this project, an expendi-
ture of Rs. 20.6 lakhs has sincg been
incurred. An allocation of Rs. 2 croreg
has been proposed for this projecr in
the Railway Budget for 1976-77. Over
all progress on the project is 2 per
cent.

Indian Tube Company

1156.° SHRI BISWANARAYAN
SHASTRI: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether proceedings against the
Indian Tube Company and its distri-
butors in Nothern India have been
completed by the Monopolies and
Restrictive Trade Practices Commis-
sion;

(b) if so, what action has been
taken or is proposed to be taken by
the Monopolies and Restrictive Trade
Practices Commission to check this
monopoly house from indulging in
restriclive trade practices; and

(¢) the salient feature of the report
of the Director of investigation on
the first inquiry in the matter?
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THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) No, Sir.

(b) In view of reply at (a) above,
this does not arise.

(¢) As the inquiry proceedings
before the Commission are not yet
complete and isfues relating to  the
inquiry are the subject matter of
pending appeals before the Supreme
Court, it is mot possible to disclose
the salient features of the first report
of the Director of Investigation in this
case, '

Profit margin in imperted drugs

1157. SHRI S, A.
THAM:
SHRI SHASHI BHUSHAN:

MURUGANAN-

Will the Minister of
AND FERTILIZERS
state:

CHEMICALS
lre pleased to

(a) whether the State Trading
Corporation hag agreed to reduce the
profit margin of the drugs being im-
ported by it;

(b) if go, the particularg thereof;

(c) whether the retail priceg of

these drugs also will be reduced ac-
cordingly; and

(d) if so, the facts thereof?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
SETHI): (a) and (b). Yes, Sir. STC
have agreeq to reduce their service
charged on imported drugs from 5 per
cent ad valorem on cif. value to 4 per
cent in respect of actual users.

(¢) and (d). The details are not
available at present as reduction will
have prospective application.
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List of Essential Drugs

1158. SHRI N. K. SANGHI: Will
the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether Government have list-
ed essential drugs for the public
health system in the country;

(b) if so, their number; and

(c) whether the country’s require-
ments of these drugg are '‘met through.
internal production and whetler
there is any proposa] under Govern-
ment’s consideration to have them
produced in the public sector units
in order to ensure their steady sup-
ply for public availability?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
SETHI): (a) to (c). The Cemmittee
on Drugs and Pharmaceuticals Indus-
try (Hathi Committee) has ideniified
117 medicines as essential which in
its opinion are extensively used by the
Medical Fractitioners both in urban
and rural areas. The requirements
of the country of bulk drugs/inter-
mediates requireq for the production
of these drugs are partly met by im-
ports and partly by indigenous pro-
duction. Government have already
approved proposals of Public Sector
Undertakings for expansion in the
manufacture of some of the essential
drugs identified by the Committee
Manufacture of some more drugs will

also be taken up by these undertak-
ings.

Loss by Fertilizer Plants in Public
Sector

1159, SHRI D. D. DESAIL; Will the
Minister of CHEMICALS AND FER-
TILIZERS be pleased to sfate:

(a) whether any fertiliser plant or
plants in the public sector has suf-

fered heavy loss during the year
1975-76; and

(b) if so, the extent of the losses:
and the reasons thereof?
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TR, MEVISTER OF CHEMICALS
AND,: FERTILIZERS (SHRI P. C.
SETHI): (a) snd (b). The following

fertilisers companies in the public
sector are expecied fo suffer losses
during 1873-76, as given below:—

Nmé’o_ftlhe company mt . R asonsforicss

(Rs. in crores)
. Fertilizer Corporstion 20-97 The main featcns for the lesses are rneress o the cost
! of India Lymuted “lnwh.l:dlu Naptha, fuel oil erral,n: ‘,

repatrs
' mtmmgmmmmﬁmmrm

3. Frtflivers sad Chemi-

2

os, Teswvangore Lamited prices

other inputs such as rcckp

13-23 The loss 18 mainly Cue to heavy rccveticn in fertihizer
coupled With increrse in cost ¢f rew materels

hetphate, fael oil

and elecric ty, recurnng lcss ¢<n Ammenonm  Sul-

phate due o cost of

Leticn being ugher than the

. statutory selbng price end predyclicn «f vrea in the

Cochin Dhvisicn mot hew'pg reeched

breskeven lewls

mainly due to techn ol resscns.

3. Neyvell ite Corpo-
e L

4'00 Substannal uncer-1tibisst ¢r (f cpociy L1e 10 Opera-
tional and tcchnclegical prebloms.

Propema] to reduce price of petrol

1180. SHRI S8AROJ MUKHERJEE:
Wil the Minister of PETROLEUM be
pleased to state’

(a) whether Government propose
to reduce the price of petrol for use
of cars and other vehicles in near
future, in view of the decline in in-
ternational price of petrol; and

(b) if so, how muech reduction is
likely to be made?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): (a) No,
8ir.

(b) Does not arise.

(b) is there any plan to make life-
saving drugs easily available in all
capital cities, distriet towng and in
rural centres; and

(e) if so, the broad features there-
of?

THE MINISTER OF CHEMICALS
AND FERTILIZERS ‘SHRI P. C.
SETHI): (a) to (c), The Committee
on Drugs andg Pharmaceutical Indus-
try under the Chairmanship of Shri
Jaisukhlal Hathi has made a number
of recommendations to rationalise
prices of drugs and formulations
which are indicated below:—

Buk Drugs

The Committee recommended that
all bulk drugs should be brought under
price control subject to the following
exemptions:—

(a) Bulk drugs which are being
produced in the country and
are also being imported should
be freed from price control
. subject to the condition that
the manufacturers will not
sell at rateg hjgher than the
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selling prices ¢f STC' for im-
ported produects; {”
o1 =0T 07
{b) Bulk drugs .se total sales
do not exceed Rs. 25 lakhs
per annum may be exempted
from price control.

In order to encourage the produic-
tion of bulk arugs the committee has
recommendeq that manufacturers
should be allowed full cost of pro-

duction plus a return of 12 to 14 per

cent post tax.

Formulations

The Committee suggested the fol-
lowing exemptions {rom price control
in the case of formulations:

(a) Formulations based on the
essential drugs identified bv
the Committee for usage of
generic names may be iree of
price control:

{b) units having total turrover
of less than Rs. 1 crore may
be exempteq except for the
units which come under the
purview of the MRTP Act.

{e) All formulations whose an-
nua] turnover is less than
Rs. 15 lakhs may be exempt-
ed. In the case of formula-
tions having annual turnover
in excess of Rs. 15 lakhs, they
should be brough: under price
control even in the case of
units whose turnover ig bhelow
Rs, 1 crore,

¥or: the purpose of pricing of for-
mulations, the Committee has recom-
mended a selective system of cost
examination. Formulations should he
put together in  product groups of
equivalent therapeutic value and
costing should be specifically done in
the case of the leading producers.
The price control be thereafter
based on the prices allowed to the
leader producers, All other producers
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should be left free to fix their prices

subject to the ceiling fixeq for the
leader.

The Committee has recommended
the following system of price margins
in addition to a complete computation
of costs,

The profitability on formulations
should be so devised as to provide a
ceiling of profit between & per cent
to 13 per cent on sales turnover for
differeny categories of manufacturers
viz. large-scale, medium-scale snd
small scale and also depending upon
the fact whether such manufacturers
combine in their activity manufacture
of bulk drug and/or research or not.

Translated into terms of mark-ups
the effect of the Committee's recom-
mendations would involve mark-ups
ranging 60 to 75 per cent. In erder
to ensure that profitability ceilings do
not work to the disadvantage of ma-
nufacturing units particularly the
Indiap Sector, the Committee has fur-
ther recommended that as an alter-
native criterion a ceiling on profit
may be specified between 10 to 12-1/2
per cent post tax return on net worth.

In view of the fact that the prices
for many manufacturers who do not
fall within the leader group might be
substantially higher than thefr costs,
the Committee has further recom-
mended the continuance of the exist-
ing scheme of funding of excess pro-
fit: to be utilised for purposes to be
specified by Government.

It is found that accgptance of the
recommendation would in some cases
help to bring down prices but it
would alsg in the case of a large num-
ber of essential drugs result in price
increases, In view of thesz implica-
tions Government is giving careful
consideration to entire question of
pricing and the recommendations of
the Committee. The Government
would be taking final decision om
these recommendations soon.
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At present the prices of drugs are
vontrolled under the Drugs (Prices
Control) Order, 1970 which provides
for a detailed mechanism for fixation
of price of drugs at reasonable levels.
As a result of cost examination by

the B reau of Industrial Costs and
Pr icc -*he prices of several bulk
drugs K75 2 aap revised in the past,
however, tr{¥riees of the following
drugs have been reduced:—

— ——y

S.No. Name of the Drug Unit Pre-revised price Price 2s row fixed
bythe Government
(Rs) (Rs)
1. Vitamin B 12 p i : gram  100°00 95-co (w.c.f. 30-6-75)
2. Riboflavin-5 Phosphate . . ke. 250000 (Franco- 235000 (for all)
India) (w.e.f. 10-;-75)
2800 00 (Nivedita)
3000+ 00 (IDPL)
3. Benzathin Penicillin ., .  Kg  1263-00 (HAL) = 1375(for all)
2000° 00 (Geoffray-  (w.c.f. 10-2-75)
Manrers)

S

The STC based on the reduction in
prices of drugs in the international
market have also reduced the prices

of the following bulk drugs w.e.f. 30-
4-75:—

S.No. Name of the Drug Pre-revised price Reviscd Fiice

Rs. per kg. Rs. per kg.
1. Ampicillin Anhydrous 203000 1540° 00
2. Ampicillin Sodium 167000 130000
3. Ampicillin Trihydrate 142500 1165700
4. Chloramphenicol Powder (Pooled Price) 646° 00 524-60
5. Chloramphenicol Palmitate 67000 552 .00
6. Chloramphenicol Sodium Succivale . 106000 74800
7. Indomethacin . 1316- 81668

A large number of formulations are certain recommendations in regard to

based on these bulk drug ang ihere
have been consequential reduction in
the prices of formulations baseg on
these drugs. :

The Committee an Drugs and Phar-
maceutical Industry has also made

the distribution of life-saving drugs,
These recommendationg are under
consideration.” Certain  steps have,
however been taken fo implement
some of the recommendations on dis-
tribution of drugs to the extent pos-
sihle.
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Allocation of funds for Ole Fines
Project of LP.C.

1162. SHRI B, S. BHAURA: Will the
Minister of PETROLEUM be pleased to
state:

(a) whether Government have al-
located necessary funds to the Ole
Fines .Project of the Indian Petro-
Chemical Corperation for the next
financial year;

(b) whether the commissioning of
thig project has been delayed because
of the late supply of equipments by
a British firm; and

(c) the facts thereof and when is
the completion of thig project expect-
ed? '

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): (a) Neces-
sary funds for the Olefins Project of
Indian = Petrochemicals Corporation
Limited have been provided in-the
Budget Estimates 1976-77.

(b) and (c). Delay in supply of
equipment by some U.K. vendors has
been one of the many factors leading
to delay in the commissioning of the

project.

The project is now expected to pe
mechanically completed by early 1977.

New Railway line between Mangalore
and Bombay

1163. SHRI P, R. SHENOY: Will the
Minister of RAILWAYS be pleased to
state:

(a) the average number of passen-
gers per day travelling from places
between Trivandrum and Mangalore
in the West Coast to Bombay in the

Jayanti Janata Express introduced
recently;
(b) the -average number of pas-

sengers, per day, travelling from
these places and places in West Coast
North of Mangalore, to Bopn_bay;

(c) whether Government‘ pfopose
to lay railway line from Mangalore

' 1976-77. The proposal
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to Bombay in view of large passen-
ger and cargo traffic from the West
Coast to Bombay "moving-in cireuitous.
and tedious routes at present; and

(d) if so, the steps taken to lay
this line?

THE DEPUTY MINISTER IN THE.
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) The average num-
ber of passengers booked by Jayanti
Janata Express per day to Bombay and
other intermediate state is about 700.

(b) There is no Railway line North
of Mangalore and the average number
of passengers travelling by Road Trans-
port is not available with the Railways,

(c) and (d). Final location surveys
have already been carried out from
Apta to Dasgaon and Final location
survey from Dasgaon to Ratnagiri in-
cluding spot checks between Ratnagiri
and Mangalore is in  progress, It is
also proposed to carry out an Engineer-
ing-cum-traffic and financial appraisal
of Apta-Dasgaon rail  link during
will be con-
sidered further after the surveys are
completed and their reports examined.

Production of Chemicaly from Sea
Water

1164. SHRI P. R, SHENOY: Will the
Minister of CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) the variety of chemicalg that
can be produceg from sea water;
and

(b) the steps taken and proposed
to be taken to preduce these chemi-
cals on commercial scale?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
SETHI): (a) Sea water contains, in the
dissolved state, a variety of inorganic
chemicals like Common Salt (Sodium
Chloride), Calcium Carbonate, Calcium
Sulphate, Potassium Chloride, Magne-
sium Sulphate, Magnesium Chloride,
Magnesium Bromide etc. It is, how-
ever, not economically . viable to re-
cover a number of these compounds,
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(b) At present in India large guanti-
ties of Common Salt (Sodium Chloride)
are recovered from sea water, besides,
small quantities of Calcium Chloride,
Magnesium Chloride, Megnesium Bro-
mide, Magnesium Carbonate, Potassium
Chloride, Calcium Sulphate, Bromine
and Bromides, etc., are also being re-
covered.

The Cerntral and Marine Research
Institute, Bhavnagar  working under
the Council of Scientific and Industrial
Research are engaged in developing
suitable and economic processes for
production of chemicals from sea water
or pittern,

Production of Crude Oil

1165. SHRI P. R. SHENOY:
SHRI SHANKARRAO
SAVANT:

Will the Minister of PETROLEUM
be pleased to state:

(a) the total production of crude
oi] ip the country in 1974-75 and
1975-76 so far;

(b) the estimateq production in
1978-79 in the light of availability of
new sourceg of oil; and

(c) whether there is enough capa-
city to refine the estimated crude oil?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI):

(a) (i) Production of crude

oil in 1974-75=7" 68 (M. Tonnes)
(ii) Pro’uction of

crude oil in

eleven months

of 1975-76 =769 2

(b) The estimated Production of
crude oil in 1978-79 is likely to be 14.1
million tonnes.

(c) Yes.

Eviction of Refugees from Netaji
Nagar Colony under Barasat
Anchal Panchayat

1166. SHRI KRISHNA CHANDRA
HALDER: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether Government Have re-
ceived any representation regarding
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the eviction of 2,000 refugee families:
staying in Netaji Nagar Colony No.
1 and 2 under Barasat Anchal Pan-
chayat (24 Parganas of West Bengal);

(b) if so, the nature of demands;
and

(c) steps taken by Government to
stop that eviction?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) to (¢). Sizeable
areas of Railway land has been encro-
ached between KM. 1/11 to 2/14 and
KM. 3/11 to 4/10 on both sides of
Railway line between Barasat and Ko-
rea Kadambagachi  Stations. Railway
Administration had initiated action to
remove the encroaches. Representa-
tion was received from the encroachers
for staying  eviction, State Govern-
ment has also written to the Railway
administration and the action has been
stayed and is under correspondence
with West Bengal Government,

Development of prug Intermediate
Complex at Durgapur

1167. SHRI D. K. PANDA: Will the
Minister of CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) whether the Hathi Committee
has recomrmended development of a
drug intermediate complex at Durga-
pur; and

(b) if so, Government's
thereon?

decision

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
SETHI): (a) and (b). The Committee
on Drugs and Pharmaceutical Industry
in their report, while noting that re-
covery of chemicals from coal-tar dis-
tillation products has been undertaken
at Durgapur on a fairly large scale,
have recommended that new units
should be established for the manufac-
ture of bulk drugs at Durgapur to
utilise the available downstream pro-
ducts. The Committee has also recom-
mended that the potentialities of coal
carbonisation  complex situated in
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elsewhere should be
the Central and

Durgapur and
fully explored by
State Governments.

The Durgapur Chemicals Limited
have. on the basis of these recommen-
«dations, submitted a proposal for an
integrated coal-tar chemical projeet
for drugs. dye intermediates and chemi-
cals at an estimated outlay of Rs. 60
crores during the current plan. No
decision has yet been taken on the pro-
posal,

Allotment of dealerships to Co-cpera-
tive Societies of lorry ownerg

1168, SHRI K, SURYANARAYANA:
Will the Minister of PETROLEUM bhe
pleased to state:

fa) whether Government have
decided to give preference to Co-
operative Societies of lorry owners in
the allotment of retail units for the
sale of public sector oil companies’
products;

(b) if so, what is the number of
such societies granted dealerships for
the products of Indian Oil Corpora-
tion; and

(¢) whether any applications {rom
any such societiegs for new or addi-
tiona] retai] units are pending with
public sector oil corporations?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): (a) No,
Sir. No special preference is given to
the Co-operative Societies of lorry
owners. Requests from them are con-
sidered as per normal procedure
followed for the other Consumer Co-
operative Societies.

(b) Indian Oil Corporation has so
far granted 22 retail outlet dealerships
to Co-.operative Societies of Lorry/
Truck owners under its normal pro-
cedure,

(¢) Some applications from such co-
operative societies are pending with
the public sector oil companies which
would be considered by tnem based on
their poliey procedure.
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Offshore drilling in Orissa Coast

1170, SHRI SHYAM SUNDER
MOHAPATRA: Will the Minister of
PETROLEUM he pleased to state:

(a) whether work on offshore dril-
ling in Orissy Coast has started as
per Government announcement; and

(b) whether areas on Balasore
Coast have also been surveyed and
if so, when will the work start?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): (a) Dril-
ling of one welil in the Bay of Bengal
ofl the Coasts of West Bengal and
Orissa has been compleied and another
well is being drilled.

(b) The area has been surveved but
the date does not warrant any drilling
at this stage.

Alleppy-Kayamkulam Techno-Econo-
) mic survey

C. JANARDHANAN:
RAILWAYS be

1171. SHRI
Will the Minister of
pleased fo state:

(a) whether the Kerala State Gov-
ernment has agreed to bear the cost
of techno-economic survey for the
portion from Alleppy to Kayam-
kulam;

(b) if so, whether the survey for
the portion also will be taken up
along with the survey of Ernakulam

to Alleppy already in progress: and
(¢) the salient features thereof?
THE DEPUTY MINISTER IN THE

MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No. *

(b) and (¢) Do not arise.
Progress of Techno-Economic Survey
between Cochin and Alleppey

C. JANARDHANAN:
RAILWAYS be

1172, SHRI
Will the Minister of
pleased o state:

(a) at what stage is the techno-
economic and engineering survey of
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the rail link between Cochin and
Alleppey at present;

(b) by when it is expected to be
completed; and

(¢) whether the construetion ol
this line ig supposed to be taken up
during this financia] year; and if go,
what amount has been earmarked for
this purpose in the Annual Plan out-
lay?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) The survey is in
progress and overall physical progress
is 40 per cent.

(b) The survey is expected to be
completed by the middle of the year.

(¢) The construction of this line is
not proposed to be taken up during the
current financial year,

Steps tg protect oil rigs in opeén gea

1173. SHRI SHASHI BHUSHAN:
Will the Minister of PETROLEUM be
pleased to state the steps taken to pro-
tect the oil rigs in the open sea in view
of large-scale violations of Indian
waters by foreign vessels?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): Adequate
precautionery measures would be
taken, as and when necessary, for the
security of the oil rigs and equipment.
It will not be in the public interest to
disclose the measures.

Strengthened Railway line for double
decker railway coaches

1174. SHRI SHASHI ~BHUSHAN:
Will the Minister of RAILWAYS be

pleased to state whether any railway -

line has since heen strengthened to
meet the requirement of double decker
railway coach?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): The double decker
coach designed can operate on the
existing B. G. Railway track. As . such
strengthening of the track is not en-
visaged at present.
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Construction of by-pass at Rajkhar-
swan

1175. SHRI ARJUN SETHI: Will the-
Minister of RAILWAYS be pleased to:
state:

(a) whether the Department of’
Steel hag- since deposited a sum oi
Rs. 50 lakhs with the Railwayg for
construction of a by-pass at Raj-
kharswan; and

(b, if so, the action taken in the
matter?

THE DEPUTY MINISTER IN THE.
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes.

(b) The work has not yet been taken
in hand as a review is being made by
the Ministry of Steel and Mines of the-
need for this work.

Improvement in Paradip Raij link in
Orissa
1176. SHRI ARJUN SETHI: Will the-
Minister of RAILWAYS be pleased to-
state:

(a) whether the Paradip rail link
in Orissa ig in a bad shape due to
insecure tracks; and

(b) if so, the reasons therefor axlq
how soon would the tracks be opened.
for passenger traffic?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No. There is-
nothing insecure regarding the track.

(b) Traffic facilities for running pas-
senger trains are being provided on:
this section. Efforts sh#ll be made to-
complete these in 1976-77.

Zefge A e, Fae,
(qdfa @) ® & WA F @Y
TE-AT

1177. Y %o Two  “mgFT’ :
FT1 Y WY AZ AA1T B FAT A 5
HTETT FT 0T YT FT A(FAA,
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Farrer, wifgas, Fafear ovas aqn
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SEATT 741 8 |

AAT FAWT 7 FAT FHAY
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A TET § IR AIFIL F AT AT
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IFIH I qeA H FIHIT & AT
st faar &

(@) afz gf, a1 3T 9T ITHFR A
Fa1 wfafwar &; =%
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(=) = (7) sfeaT g7g qos
gateaferes fao  #lx  fegiam
viamifers fao &1 w@tSaEi &
faeqrz & far wi=dl g9adis AT &
gTET ¥ 70 HUF ®T &1 qraqe fwar
AT 1 aErear fqlE & w9
T UFSl & faeare § faeafafga afe-
FEIAT HI TE &—

gfrgaa g gog wwtafees o

(1) 21.79 %A% =0F &
fadw ¥ foafeszs
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iE, 3R FT AT
faad SamT gaar #
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AT
ag WTAT F1 S(@. § (6 qiEd; 99
adfa WAAT | Feq qF STFT TATT
sraanal wigq SEtaAHT F1OEER
gra TdiEa (AT Ja |
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Self Suﬂ‘iciéncy in Production of
Crude Oil

1179. SHRI SHANKERRAO SA-
VANT: Will the Minister of PETRO-
LEUM be pleased to state:

(a) what was the annual produc-
tion of crude in India during 1973-74;
and

(b) when are we expecteq to reach
-self-sufficiency in crude?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): (a) Pro-
duction of crude oil during 1973-74

7.19 (Million Tonnes)

(b) The estimated production of
crude by the end of the V Plan period
from the present known resources is
expected to be of the order of 14 mil-
lion tonnes against a projected demand
of the order of about 32 million tonnes.
All efforts are being made to discover
more oil and the exploratory activities
have been stepped up for this purpose,

Contract betweep a Shipping Cora-
pany of Singapore and Cochin Re-
finery Limited

1180. SHRI RAJ DEQO SINGH: Wwill
the Miniser of PETROLEUM be pleas-
ed to state:

(a) whether a Shipping Company
of Singapore named as Norse Ship-
ping Company has entered 1nto a
contract with the Cochin Rafinery
Limited;

_(b] whether the Cochin Refinery
Limited is losing regularly ia this
contract;

(c) if so, the reasons for the loss
specially when the whole Refinery
earned a profit of 7 crore rupees; and

(d) what was the profit envisaged
in thig freight contract?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
Z‘IAUR RAHMAN ANSARI): (a) Yes,
Sir.

{b) No Sir,
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(c) Does not arise.

(d) No profit was envisaged by Co-
chin Refinery Ltd,

Revised rates of certain allowances

1181. SHRI RAJDEO SINGH: Will
the Miniser of RAILWAYS be pleased

to state:

(a) whether, after revision of pay
scales, the orders for revised rates of
National Holiday allowance, travelling
allowance, acting allowance and other
allowances have since been issued;

and

(b) if not, the time by which the
rates will be issued and the reascns
for thig extraordinary delay?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b): The re-
vised rates of Night Duty Allowance
and Messing Allowance have already
been notified. As regards National
Holiday Allowance, it has been decid-
ed not to revise the existing rates.

The revision of rates of travelling
allowance is under the active considera-
tion of Government and the revised
rates will be notified soon,

The question of revision of rates of
acting allowance (paid on a daily basis)
is still under consideration and is
likely to be finalised shortly.

All India Judicial Service

1182. SHRT RAJDEO SINGH:
SHRI VASANT SATHE.

Will the Minister of LAW, JUSTICE
AND COMFPANY AFFAIRS be pleased
to state:

(a) whether Government are consi-
dering to constitute an All India
Judicial Service on the pattern and
lines of the Indian Administrative
Service; and

(b) if so, when it is expected {0
come into bejng?
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THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
H. R. GOKHALE): (a) and (b). The
proposal to constitute All India Judical
Service was examined from time to
time from 1960 onwards. In view of
lack of unanimity amongst the State
Governments about the desirability of
constituting such a Service, the pro-
posal was dropved in August 1969.
However, the matter is under exami-
nation whether the proposal should be
once again revived and the State Gov-

ernments should be consulted in the
matter. '

Replacement of machinery ang plant
of Railway workshopg

1183. SHRI HARI SINGH: Will the

Minister of RAILWAYS be pleased to
state: T

(a) whether nearly 60 per cent of
the existing machinery and plant of

all Railway workshops are outdated
and over-aged; and

(b) if so, what steps Government
propose to replace them?

THE DEPUTY MINISTER IN THE

MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes.

(b) Depending upon the urgency
and priority, overaged machines are
being replaced by new units every
year within the funds made available.

Simultaneously, reconditioning of
old machines is also being done,

Procedure for recruitment of Appren-
tices

1184. SHRI HARI SINGH: Will the
Minister of RAILWAYS be pleased fo
state:

(a) whether his Ministry has recent-
ly decided to recruit 12,000 appren-
tices every year; and »
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(b) if so, what would be the pro-
cedure of recruitment of the above
apprentices?

THE DEPUTY MINISTER IN THE.
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) The Ministry of
RAILWAYS have increased the num-
ber of trade apprentices for training
under the Apprentices Act to over
12.000 per annum,

(by In the first place wide publicity
is given regarding the number of ap-
prentices likely to be recruited both
reserved and non-reserved categories
by notifying the vacancies through the
local Employment Exchanges within the
recruitment unit, by intimating to the
recognised associations of Scheduled
Castes and Scheduled Tribes and by
exhibiting it on the Notice Boards of
the Railway offices situated in the area
of recruitment. Thereafter selections:
are made by Selction Boards from
amongst the candidates sponsored by
the employment exchanges ete., and
also from amongst the applicants
who applied directly.

Priority for orders placeq with Rail-
way Workshops

1185. SHRI HARI SINGH: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether Railway workshops are
getting orderg from varioug Ministries:
of the Government of India to supply
their various requirements; and

(b) if so, what are those require-
ments and which Ministry is given
priority in - the matter of supply
thereof? :

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes.

(b) The reqguirements
Rolling Stock items and components
thereof. Priority in the matter of
supply .is determined according to the
urgency of the requirements,

are mostly
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Broad gauge line for Khamgaon and
Amraoti Stationg (Central Railway)

1186. SHRI VASANT SATHE: Will
the Minister of RAILWAYS be pleased
to state:

(a) whether Government had receiv-
ed proposals for diversion of broad
gauge lines on Central Railway to
bring Khamgaon and Amracti on
bread gauge lines;

(b} if so, when were the progposais
received, the estimated cost of the
project and the decision takeir by
Government in the matter; and

(c) in view of the growing import-
ance of Khamgaon and Amrzoti as
commercial and industrial centres,
whether Government are considering
incorporation of the proposal in the
Fifth Plan?

THE DEPUTY MINISTER IM THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) to (¢). There is
no proposal under consideration at
present to carry out the proposed diver-
sion which will increase the lecgth by
about 11 kms. In  view of the very
limited availability of funds, it mav
not be possible to take up the prupos-
ed diversion in the 5th Five Year Plan.

Existence of Dumex ang Pfizer a5 two
separate companies

1187. SHRI BHALJTBHAI PARNMAR:
Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to stale:

(a) whether M/s Dumex and Phzer
were existing ag two separate com-
panies at any time or Dumex came
earlier and Pfzer purchased them, if
so. in which year and whether admi-
nistrative Ministry approved such a
purchase;

(b) whether change in the name of
the firm was endorsed on the indus-
trial licences of M/s Dumex ang if so,
why some of the products of this com-
pany bear the name ‘Dumex’ and some
other bear the name of ‘Pfizes’;

(c¢) what js the production during
last three years of product range of

3010 LS—5.
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ngex. and Pfizer, separately, item-
Wise giving official approval number
and date against each item; and

(d) under what name and style the
company/companisg under this greup
funclion?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P, C.
SETHI): (a) M/s. Dumex was incor-
porated as a Private limited company
on 2ist November, 1950. The approval
of the Government was accorded under
the Indian Companies Act 1913 and the
company was registered in Bombay on
21st November, 1950. The name of
the Company was charged from M/s.
Dumex to M/s. Pfizers Limited on 1st
June, 1861 and a certificate of incorpo-
ration was issued by the Registrar of
Companies, Bombay,

(b) and (c). The licences issued to
M/s. Dumex were renderedq in tae
name of M/s Pfizers on its re-incorpo-
ration as M/s. Pfizers. It is hLeing
checked up as to now some of the pro-
ducts of this company bear the name

‘umex’ ang some c¢thzrs hear the
name of ‘Pfizer’ Itein-wise production
fisures for last three yvears of procluct
range of Dumeax and Pfizer separately
with officia] approval number and date
for each item are being colleted. 7This
data. when collected. will be laid on
the Table of ithe House.

(d) so far as Government is aware,
this company is functioning under the
name of ‘Pfizer Ltd.” only. However,
exact position about the name and
styvle is being ascertainerd. This infor-
mation will also be laid on the Table
of the House as early as possible,

A fearat, famdT mar fafmRl w
ferdY miame

1188. =Y IAFT o= fog © v
fafi, = #iv =xodt F@ T a2
TSTT Y T FLT O '

(%) wZeagy w47 Tohi, o
For fafraat #1 f=r ® w7
w1 famr Rfpefv mfa g d; e
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Comfortable Journeys on Welded Rail
Tracks

1ty SHRI P. GANGADLB wWill
the Minister ol RAILWALS ‘e pleas-
ed to slate.

(a) whether Indian Railwav: have
welded many rail tracks in the recent
Past;

(b) if so, whether it has madr rail-
way jJourneys more comfortabie and
less bumpy;

(c) whether any other measures
dare proposed to be taken g make the
journeys of passengerg more comfort-
able; and

{d) if go, salient features thereof?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes, About 27800
Kms. of Raillway track has been weld-
ed upto the end of 1975.

(b) Yes,

(c) None for the time being as far
as rail tracks are concerned,

(d) Question does not arise.

Utkal Express

1193. SHRI P. GANGADEB: Will the
Minister of RAILWAYS be plcased to
siafe;

(a) whether bi-weekly Utkal Ex-
press is proposed to be run four
times a week; and

(b) if so, when this will be done?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SIIRI
BUTA SINGH): (a) and (b). The fre-
oacney of  77/78  Utkal Express has
been mcreused from bi-weekly to tn-
weeklv with etfect from 15th March,
1976 There is no proposal at present
to increase frequency of this train to
four imes a week.

Railway Line between Bimalgarh and
Talcher in Orissa

114 SHRI P GANGADEB Will the
Mirster ¢f RAILLWAYS be p.eaced to
s, 1e

(a) whether his Ministty has fina~
lised the paoposal to construct the
Raillway lme between Bimalgarli and
Talcher in Orissa under the South
Eastern Raillway;

(b) when will the work begin and
is expected to be completed; and

(c) if not, the reasons for such de-
lay and the time by when Govern-
ment propose to run trains onm thia
line?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No.
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{b) Does not arise,

{c) It has been revealed by the sur-
vey reports carried out for the con-
struction of a B.G. rail ink from Bim-
lagarh to Talcher in 1970 that the pro-
ject of length 135 kms. will cost about
Rs. 16.75 crores at the then prevailing
prices and yield a return of only 3.22
per cent by D.C.F. techruque. In view
of the present difficult finoncial pos:-
tion of the railways and lack of ade.
quate traffic justification, the project 1s
not hkely to be taken up at present.

Writ Petitiong in Supreme Court¢ and
High Courts

1195, SHRI SHANKERRAO SA-
VANT: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state how many wrnt
petitions were filed in the Supreme
Cour{ and each of the High Courts
during 1973, 1974 and 1975 and how
many were admitted and disposed of
by them during that period?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
H. R. GOKHALE): A statement giv-
ing the institution, disposal and pen-
dency during 1973, 1874 and 1975 is
laid on the Table of the House
[Placed in Library. See No LT-10510/
78.1

PAPERS LAID ON THE TABLE

Conpucr Evections (AMENDMENT)
Rures AND Tamm. NaApU GENERAL
CLAUSES (AMENDMENT) ORDINANCE

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): On behalf of Dr
V. A. Seyid MuhammadI beg to lay
on the Table—

(1) A copy of the Conduct of
Elections (Amendment)
Rules, 1976 (Hindi and Fng-
lish versions) published in
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Notification No, §0. 1830(E)
in Gazetie of India dated the
8th March, 1976, under sub-
section (3) of section 189 of
the Representation of the
People Act, 1981, [Placed in
Library. See No, LT-10500/
6.}

(2) A vopy of the Tamil Nadu
General Clauses (Amend.
ment) Ordinance, 1878 (Tami]
Nadu Ordinance No. ¢ of
1976), (Hindi and English
versions) promulgated by the-
Governor of Tamil Nadu on
the 3rd March, 1878, under
provisions of article 213(2) (a)
of the Constitution read with
clause (c¢) (iv) of the Proclm-
mation dated the 31st January,
1976, issued by the President
n relation to the State of
Tamil Nadu. [Placed in Lib-
rary See No. LT 105107/76 ]

NoTiFicaTioNs UNDER (COMPANIES ACT

SHRI BEDABRATA BARUA" I beg
to lay on the Table—

(1) A copy of Draft Notification
No 15/8/76-1GC (Hindi and
English versions) regarding
non-application of section
205A of the Companies Acl,
1956 to the Government Com.
panies, to be 1ssued under
sub-section (1) of ~ection 620
of the Companies Act, 1956,
under sub-section (2) of sec-
tion 620 of the said Act.
[Placed in Library. See No,
LT-10502/76 1

(2) A copy of the Company Law
Board (Bench) Rules, 1978
(Hindi version) published in
Notification No, G.SR. 233 im
Gazette of India dated the
21st February, 1876, under
sub-section (3) of section 842
of the Companies Act, 1838,

ced In Library. See No.
0508,/78.]
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Amadt. Bill

Reeorr oF CoMMrITTEE ON DRUGS AND
PHARMACEUTILALS INDUSTRY

THE DEPUTY MINISTER IN THE
MINISTRY OF CHEMICALS & FER.
TILISERS (SHRI C, P, MAJHIDY: 1
beg to lay on the Table a copy of the
Report of the Commutte. on Drugs
and Pharmaceutical Industry (Hindi
version). [Placed in Library. See No.
PT-10504/76.)

11.55 hbrs,
BUSINESS ADVISORV COMMITTEE

SixTicin Hzpoar

THE MINISTER OF WORKS AND
‘HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU-
RAMAIAH): I beg to move:

“That this House do agree with
the Sixtieth Report of the Business
Advisory Committes presenteq to
the House on the 22nd Maich, 1876.”
SHRI 0. V. ALAGESAN (Tirut.

tani): 1 would like to submit that the
time ullotted for the discussion on the
Tamil Nadu budget is not sufficient.
{Interruptions)

MR. SPEAKER: We wil] see when
it comes. We will make some ad-
Justment,

Now the guestion is:

“That this House do acree with
the Sixtieth Revort of the Business
Advisory Committes presented 1o
the House on the 22nd March, 1976."

The motion was adopted.

———

T11.57 hars,

COMPTROLLER AND AUDITOR-

GENERAL'S (DUTIES. POWERS

AND CONDITIONS OF SERVICE)
AMENDMENT BILL*

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM)" T beg to

move for leave to introduce a Bill to

Union Accounts ete. Bull

amend the Comptroller and Auditor-
General's (Duties, Powers and Condi~
tions of Service) Act, 1071,

MR. SPEAKER: The question is:

“That leave be granted to intro-
duce a Bill to ameng the Camptrol-
ler and Auditor-General's (Dutijes,
Powers and Conditions of Service),
Act, 1971.”

The motion was adopted,

SHRI C. SUBRAMANIAM: I
introduce the Bill

1159 hrs.

DEPARTMENTALISATION OoF
UNION ACCOUNTS (TRANSFER
OF PERSONNEL BILL*

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): I beg to
move for Jeave to introduce a Bill to
provide for the transfer of officers
serving in the Indian Audit and
Accounts Department to any Muwistry,
Department or office of the Central
Government for facilitating the effi-
cient discharge by such Ministry,
Department or office of the responsi-
bility in connection with compiling
the accounts thereof.

MR. SPEAKER: The question is:

“That leave be granted 1o i tro-
duce a Bill to provide for the trans-
fer of officers serviaZ in the Indian
Audit and Accounts Devartment to
any Ministry, Department or office
of the Central Government for faci-
litating the efficient discharge by
such  Ministry, Department or
office of the responsibility in con-
nection with compiling the accounts
thereof.”

The motion was adovted

SHRI C SUBRAMANIAM: T intro-
duce the Bill.

- -

*Pubilisbed in Gazette of India Extraor dinary Part IT section 2, dated 23-3-7F
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12 brs,

STATEMENT re. COMPTROLLER aND

AuorroR GENERAL's (Duriss, Powesrs

AND CONDITIONS OF SERVICE) AMEND-

MENT ORDINANCE AND DEPARTMENTA=

LIBATION OF UNsonm ACCOUNT3 (TRANS-
FER OF PERSONNIIL) ORDINANCE

MINISTER OF FINANCE (SHRI
C. SUBRAMANIAM): I beg to lay on
the Table an explanatory statement
(Hindi and English versions) giving
reasons for immediate legislation Pty
(1) the Comptroller and Auditor-
General's (Duties, Powers and Cond:~
tions of Service) Amendment Ordi-
nance, 1976 and (2) the Departmenta.
lisation of Union Accounts (Transfer
of Personnel) Ordinance, 1976,

1202 hrs,

GENERAL BUDGET, 1976-717—GE-
NERAL DISCUSSION—contd,

MR. SPEAKER: We now resume
further general discussion on the
Budget (General) for 1976.77. The
Finance Minister.

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): Mr.
Speaker, Sir, At the outset, I would
like to express my grateful thanks
to the hon Memberg who had parti-
cipated 1n the debate On the whole,
70 Members have spoken on the bud-
get, including the two Ministers who
had intervened—357 on this side and
13 from the Opposition I do not
think that anybody would say that I
am exaggerating 1f I say that this
budget has becn generally welcomed
by the country. And the debate here
also generally reflected the mood of
the country with regard to this bud-
get, even though there were certain
political over-tones with regard to
the criticam made by some hon.
Members on the other gide and this
side, as well. The initiator of the de-
bate had stated that my budget is
based on fafth, hope and charity, if I
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remember the terms corpectly. Cer.
tainly, this is not based on charity,
to any extent; but certainly, it is
based on faith and hope—but not on
the people he had mentioned, but on
a completely different set of people.
This budget is based on the new at-
mosphere that has been created by
the promulgation of the Emergency.
Then, there is the qualitative differ.
ence that has come about in the func-
tiomng of the various organisations,
industrial. business, Government ete.
in the countty. This budget presup-
poses the continuance of these condi-
tions If there should be any disrup-
tion and again the old chaotic .ondi-
tions (ome into existence, certainly
the basis on which this budget has
been framed will fall to the ground.
But, I am sure, this House would
agree that no such catastrophe would
be allowed to happen.

The second set of people on whom
I have reposed my faith and hope is
the workers of this country. Of all
the sections of the community, the
section which responded in an excel-
lent and splendild manner was the
working class If today there is better
industrial peiformance, both in the
public sector and, to a certain extent,
in the private sector also, it is main-
ly because of the contribution which
the worker has made in this field.
Todav if stcel production is at a re-
cord level, certainly the workers can
take legitimate pride for that contri-
bution  The production of electricity
has increased, as also the production
of fertihser I am hoping that this
new discipline and the new atmos-
phere in the indu-trial relations
would continue

I know that certain section of the
trade union leadership is not quite
happy about this state of affairs, Un-
fortunately, in the trade union move-
ment also a certain amount of vested
interest has come into existence. Just
like landlordism in agriculture, la-
bour-lordism has come into existence.
My hope is, just as we want to re-
move landlordism, this labour-lord-
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ism has also got to be removed, 1 am
sure the working population, what-
ever may be the Instigation of the
mischievious section of the trade
union movement, will continue to res.
pond {o this new situation, and that
they will continue to contribute to
the growth of the economy, particu-
larly the industrial sector. My budget
is based on the faith and hope placed
on the working class as such.

The third section which has given
me confidence 1o come fo.ward with
thils high level of investment is the
scientific community and the scienti-
fic and technological comoetence that
has bern developed within the coun-
try We have, Iy and large. a reser-
voir of secientific and technical man-
power. I have no doubt in my mind
wilhout the scientific and technologi-
cal competence, we could not have
withstood the onslaught of the vari-
oug adverse factors in the interna-
tional economy and in our own eco-
nomny,

This js the tripod on which the
budget stands. Therefore, I am quite
confident, with faith in the committed
and detetmned leadership which has
given lhis new atmosphere in the
country with faith in the wourking
cluss, with fiith in the skili of our
scicntific and technological commu-
pity, the expectations created by this
budget of accelerated growth would
be ecinpletely fulfilled.

Having said this, I would like to
deal with what 1 consider to be the
centri] point of my proposals which
I am afraid did not attract sufficient
attention from this House and even
outside this House, though it has heen
taken note of ky some. That is with
reference to what 1 have called the
integrated rural development vro-
gramme,

Our basic policy is removal or era-
dicatioy of poverty. We should be
quite clear where thig poverty exists
on an extensive acale. It is in the
rural areas. It is g fact that 80 per
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cent of the people live in the rural
areas and that 70 per cent are en-
gaged in agriculture, And if we look
into the contribution made by the
rural sector and the urban sector—
when I say urban gector, I include
various industries etc,—we fing that
roughly 45 per cent of the GNP is
coniribuled by the rural sector and
55 per cent by the urban sector. What
is the implication of this? Fiftyfive
per cent of the GNP is shared by 20
per cent of the population and 45 per
cent of the GNP is shared by 80 per
cent of the population. This r. a hard
fact and, therefore, if you take into
account the per capite income in the
rurai sector, it will be only one-third
or one-fourth of the mer captte in-
come in the urban sector,

How are we going to remove this
glaring disparity between the urban
sector and the rura] sector? This is
a matter for consideration and unless
we improve the wealth-producing
capacity of the rural sector, we are
not going to bring about a transfor-
mation in the rura] economy which
alone would enable us to eradicate

poverty.

The experience of the last 25 years
of our development of varioug sorts
has established, even though it has
percolated to a certain section of the
rural sector and it is an accepted fact
that even in the rural sector only a
smal] section has derived almost all
the benefitz of that development, that
if we conlinue in the same old way
of planning and the same method of
economic development, this three tier
society would continue for ever and
large sections of the people would be
living under poverty conditions for
generationg to come.

Therefore, we have to find out an
alternative strategy for tackling this
problem. That alternative strategy
has got to be on the basis of enabling
the rural sector to produce more
wealth and participate in the general
economic development. Naturally in
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this agriculture forms the core be-
cause that i the activity round which
esonomic development m the rural
areas haz got to take place, but even
there, in view of the large population
nvolved and increasing population
and 1 view of Iimited land availabi-
lity,—you cannot increase land avail-
ability, even though marginally here
and there you can bring under culti-
vation a httle more land—if larger
and larger number of people have to
depend upon land alone, then a qua-
litative improvement cannot take
place I think this matter was dealt
with by the National Agricultural
Commission And they have made
the recommendationg that at least 30
per cent of the rural population should
be taken off the land into other acli-
vilies it may be allied aclivities Un
less this transfer takes place, even
unprovmg agriculture with all the
technology available, etc will not be
able to provide the answer to rural
population So, how 15 1t possible to
make this diversion of this large po-
pulation, which roughly comes to 75
millon of people to other activitics?
All our emplos ment programmes, till
now conceived, make only a maifinal
effect That 15 why we have to find
out an alternative te~nologvy where
we would be ab'e to divert this prob-
lem to other activities of producirg
more wealth That could happen only
on the basis of the exploitation of the
natural resources avallable in each
particular area Anqg that is why n
this paper, I have tried to i1dentify
how we have to go about 1 bringing
about this change I do not claim per-
fection for this paper As a mat-
ter of fact, 1f this would only induce
a lLittle more thinking and a debate
2 national debate, with regard to the

technology, 1 would I+ more than
satisfled

Sir, I have tried to identify what
should be the central factor with re-
gard to s approach To put it suc-
oessfully, what we must aim at is not
just an Mnprovement in the yield per
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unit of a land on a few crops or prop-
ing of the poor through make-believe
programmes of employment What 1s
called for 1s something more compre-
hensive, fundamental, a systematic
scienitfic and integrated use of all our
natural resources, and as part of this
process, enabling every person to tn-
gage himself in production and so-
cially useful occupation and earn in-
come that would meet at least mum-
mum basic needs Advance 1n science
and technology now makes sucb an
obhjective viable The question 1z how
we go about thigs task and organize
ourselves in Government and else.
where for reaching this goal

Therefore, §t 15 a question of
identifying the mnatural endowments
available 1n any paiticular region, in
any particular locality, the man-
power available there and marrying
the two fo1 the purpose of exploita-
tion That 15 why, I have identified
that the first task 15 to have this com-
piehensive natural resources sSwiV/v
without which we cannot plan and
unfortunately, today the survey tech-
nology has advanced so far that what
would have been possible to achieve
in one generalion earher (ould now

be achieveq mn ihe course of 1 few
years

Today, before we eradiate rinal
poverty, we have to use the most
«ophisticated technology for complet-
mng the survey of our natural re-
sources

Having idcentified these natural 1e-
sources, then for the purpose of cx-
ploitation of these natural resources,
we will have to evolve an approprate
technology, for this purpose This w
where the scientific community comes
i Thig is where we have to take
advantage of the scientific base which
we have fortunately bult up in aur
country The other technologles for
sophisticated production, for mase
production, ete. are already avaflable
in $he world  But this appropriate
technology for tackling the rural
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problems for the purpose of providing
technology, for exploiting the naturai
Tesources in these areas by using the
man-power more and more rather
than the maching is a matler which
we will have to engage the attention
of qur scigntists. As g matter of fact.
ihis was the full-out of our attempt
to formulate g national gcience and
technology pian, and in that, they
came to the conclusion that it is only
with a scientific approach witli regard
to the rural problems and it is only
by the application of science and
technology, that we will be able 1n
bring about regeneration of the rural
india

Panditji said, “The fulure lies with
thuse why bring science 1o the peo-
ple.” But, unfortunately, the rural
pupulation is a completg stranger 10
science and scientific developments.
Therefors, it will have to be on the
basis of our scientific community alse
getting involved into the rural prob-
lems. Fortunately, there is an aware-
ness, not merely an awarcness but a
willingness to engage themselves in
tackling the rural problems. This is
what we want to achieve.

The 1mportance of the sirategy
which 1 had indicated was, perhaps,
lost sight of hecause oi the meagre
sum of Rs. 15 crores that I had pro-
vided. Naturally, the people would
have thought, “Whay ure you going
to do with Rs. 15 crores for a
large population and a large area like
this?” This is like a small, an insig-
nificont, seed of a banyan. I have
sown this seed. If it 1s only allowed
to grow, it will grow into a m‘.ight_y
growth. I have purposely said, if it
is enly allowed to prow, because the
existing bureaucratic system may put
all sortg of obstacles in the growth.
Various other factors also come in:
socia] factors also came in the way. If
1 have provided Rs, 15 crores, it is not
going to solve the problem of rural
poverty but this is the purpose of
identifying a course of action. divert-
ing and deploying sufficient sclentific
manpower for this purpose and hav-

CHAITRA 3, 1898 (SAKA)  Genl Budget, 146

1976-77.—Genl. Dis.
ing devoted administrative manpower

for thig purpose. It is only on this
basis that it could be done.

This problem cannot be tackled on
the basis of macro-planning. Sitting
at New Delhi. in the Yojna Bhavan,
certainly, we can p'an for steel, we
can plan for national transport we
can plan for power and we can even
plan for major irrigation projects.
But, certainly, we cannot plan for the
problems of the rural areas because
they vary from area to area. Even
within a district, there are so many
varying factors. Unless you have in-
timate knowledge of these problems,
you cannot find solutions, That is
why, m spite of all cur professions—
we want to improve agriculture: we
want to remove buacwardness from
the rural areas, etc.—we are nut able
to do it because we do not cumpre-
hend al} these prohlems Rather, we
do not have any kuowledge ag to
what these problems gre. That 1s why.
if it has to become a sucess, the de-
centralised planning. the micro-plan-
ning becomes absclutely importunt, It
has to be at least taken to the district
level, if not to the block level,

1 have indicated that iy cannot be
done by just one set of people. There
has got to be a composite team which
will have to be brought into exist-
ence. That composite team will have
to consist of the political elements
because it is the political elements,
particularly, the dynamic potitical
elements, which can bring about the
social change, which can bring about
the social awareness, for the purpose
of making these faster and revolu-
tionary changes in the rural system.
Naturally, as I have stated, the scien-
tific component will have to be thers,
not scientists sittng in the national
laboratories but they will have te
shift their headquarters to the local
areas ang get themselves involved in
the local problems. Again, it cannot
just be one discipline. It has yot 10
be a multi-disciplinary team taking
Wito account the various conditions



147 Genl. Budpet,
1076-77—GCenl, Dis.

[Shri C. Subramaniam)

exusting in 5 particular area. The
thirg component will have to be ne-
cessarily, whcther we like 1t or not—
the administrative component but
tuned to the problemg of the rural
sector,

In my wview, this ig the only way in
which we can bring about somal
transformation, whether it be in agri-
culture or in other activities, allicd to
agricullure, agro-hased Industries, de-
centraltsed industries, ete It is here,
we find the relevancy of Gandhian
philosophy, the the relevancy ot what
Gandhija said even during the days of
freedom struggle, that by eliminating
onc exploiter, there should not be
another exploiter of the rural area
He even warned, instead of the Bn-
tishers, perhaps, the urban sector
might become the exploiter of the
rural sector. And, unfortunately, that
is what has happened This translor-
mation has to be brought about, and
we are prepared to do it But, un-
fortunately. our plang are completely
different That is why these problems
had been engaging our attention
rather than other problems—already
the fat sector, namely, the urban cec-
tor, has had its share of the spoils—
rather than the transfer of the re-
sources from the urban to the rural
sector. I hope and trust that this
(what I would cal] a small and insig-
nificant sum of Rs 15 crores) will set
in motion a sufficiently large move-
ment, a new movement, for rural re-
generation based on the application of
seience and technology This is my
humble submission and, in my view—
not that 1 wont tn minimise the vari-
ous other sectors and other problems
—§f only we are able to evolve &
stratepy for the purprze of regenera-
tion of the rural areas, we would
have done the greatest service for
posterity and for the coming genera-
tion. Let us, as representatives of the
peeple, give all encouragement for the
development of thig strategy and give
all support to the development of this
strategy and, with faith—as I said—
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in science and technology, 1 am hop-
ing thai it would be possible for us to
bring about what I would call an in=
tetratcd rural development.

I don't think I should go into fure
ther details with regard to this mate
ter which will have to be further dis-
cussedq in detuil but, during this year,
I am hoping that it should be possible
at least to take 1wo representative
districts—ong ap irrigated distriot and
the other an un-irrigated district—
~o that, in each area the problems
woirld be thiown wup and, on that
basis, to go forward; and per-
haps—in my wview—our Sixth Plan
should be based on a basically inte-
grated rura]l development with morg
and more resources being diverted for
this purpose That alone would bring
about what many of my friends here
have been pleading for during the
budget They have been asking what
we are going to do for the rural sec-
tor and for agriculture It is not just
n small ‘this" here and a small ‘that’
there which is going fo meet the si-
tuation; 1t is a structurally changed
aptroach alone which can bring about
a new life for the rura' people or,
otherwise, the urban seetor will con-
tinue to be exploiterg of the rural
sector.

Having said this as Finance Minis-
ter I have got a duty to see that while
the future developments have got to
tal'e place on the one side, the system
during the curtent period <hould be en-
abled to work In the dream of what 1s
poing to happen, 1 cannnt ignore the
roalities of the present situation——and
that is that, whatever might be the
stiuctural disparities, unless as a na=-
tion  we are stronr —industrially
strong, Scientifically ctrong and
agriculturally moving forward—we
won't have the capacity to tackle the
prohlems of ihe rural poor. If we had
thought in terms of tackling poverty
twenty-flve years ago, soon afier the
attainment of independence, we would
not have had the capacity to tackle
these problems. Today we are in &
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industrial base we have created, parti-
cularly the basic and the heavy indust-
ries which we have crealed, and the
penefits of these things will have o be
diverteq to the rural sector. We could
not have thought in terms of this rural
strategy, as 1 have already stated, bul
for the scieutific base that we have
now built up and the scientific base of
man-power we have buill up. There-
fore, while we are thinking in terms
of evolving new processes, we cannot
jgnore what exisis today and the
strengthening of what exists today.
That i why, in these budget proposals
1 have tried 1o make a few proposals
for the purpose of making the exisling
syslem nut only funchion but to be-
come a lhttle stronger. Naturally, our
priority has got to be hetler agricul-
tural production, that is the first und
foremos; thing Todey there are
warnings that there is going tu be a
worlq shortage. There was recently a
paper circulated that while till now the
soctalist block wag a surplus area, i1n
the next four or five years there will
be u deficit to the extent of 20 to 25
million tonnes every year and there
are other areas where there would be
u chortage. We have a population of
600 milhon, and while the shortages of
a smal] nation could be very easily
met. the shortage which will come
about in a large country like ours
would become unmanageable—and that
is why we have got to devole our at-
tention, cven within the limitations
that we have. on more and more agri-
cultural production. 1 know there
have been many critics of the green
revolution ang certain  prejudices
agninst it. But I would like to put
this question; but for this change in
technology in  agriculture, coulg we
thinic in terms of 114 million tons of
food-grains being produced in the
country? Perhaps if thic transfor-
mation had not been brought about in
aggi~ulture with the introduction of
new technology, other peoblems would
have arisen from it: ny country would
have provided this amount of food-
grains to support our people and we
would have not only become a hungry
nation, but we would have become a
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dying nation. Therefore, I would res-
pectiully make an appeal particularly
tv the carping critics of the green
revolution. I know there are certain
imbalances that will have to be set
right: but can you make any change
without an imbalance coming about
in the process of change? We will
have to stahilise it later on.

Therefore, I do claim that whatever
might have heen the other difficulires
as a malter of fact, plenty itself bungs
about certain difficultie; because, today,
we don't have sufficient sturage faci-
ltics and an adeqguate transport sys-
tem to deal with this, an,q therefore
we can say that thig green revolution
has brought about new problems and
we have to solve thouve problems.
Unfortunately, no perfect solution is
there; from one solution arise more
more difficult and new prohlems, That
i~ the law of progress and that is the
law of change. That has got to come
about and. therefore, we have intensi-
fied our eflort with regard to agricul-
tural production. And naturally, for
that. irrigation has to mmprove and.
for that, power is hecoming more im-
portant and, for that, fertilizerg has
to play a more important rtole. 1
know there are carping eritics even
with regard to fertilizers and they say
that we are using chemicals like ferti-
lizers more and more and for that we
have to depend only on America as we
cannot produce it. But we are pro-
ducing it. More and more feriilizers
are being produced today and we are
using them and, because of that, it
has bhecn possible for us to improve
the production, While we were deal-
ing with 60 million tonz in the 103Cs
angd 80 million tons in the 1860s, weo
are now dealing with 100 or 110 milion
tons today. Today. if we are able to
think in terms of a large investment,
it is mainly because of the success of
the green revolution. Today we are
in a position to say that we will be in
a position to build up a buffer stock.
Questions are put as to what happens
i’ there is an indifferent monsoon for
the coming Rabi crop.

Fortunately, we are huilding up a
buffer stock which will take care of us
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even if there is an adverse monsoon
in the coming kharif season. The
meteorological asirologers and other
astrologers also give us the hope that
this year is not going {o be a bad year,
it is going to be a normal-monsoon
year. Even then, we are providing
for the contingency that it mjght be
an indifferent year, and we are build-
ing up a buffer stock for this purpose.
If. however, there are two continuous
failures, perhaps, we may again be in
difficulties. Even that we may be
able to face provided our buffer stocks
are used in a judicious manner. So.
we have given that thrust for agricul-
tural development in these Budget
proposals, and if vou take intp account
the investments, what have been put
in the State sector and the Central
sector, both together, agriculture gets
the prionty in every sense.taking inio
account the pcovisiong for power, irri-
gation, fertitisers, pesticides, etc.

Naturally we are interested in the
industrial sector also. In the indus-
trial sector, we have two components:
the public sector and the private sec-
tor. ] am sure that all of us are
happy that today the public sector
apart from its having a dominant posi-
tion in investments, in production also
it is becoming more and more promi-
nent is coming to occupy a dominant
position. If 1975-76 is a goog year
industrially, that is mainly because of
the contribution made by the public
sector, Naturally, our investments
will have to be more in the public sec-
tor, so that further steps could be
taken, and we have provideg for that.
But what is not understood by the cri-
tice on the other side, particularly by
friends like Mr, Indrajit Gupta, is
how we can give any incentive at all
to The private secior and not to the
people in the private sector. 1If his
argument is that we cannot depend
upon the private sector people dnd
therefore there is no use giving the
incentive, if it is merely based on the
non-reliability of the persons who
are in the private sector—the personal
factor—, then I cam very well undet-
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stang the argument. But, foriunstely
or unfortunately, his philosophy is
that there should be no private sector
at all. He approaches everything
from that angle. But todoy our stra-
tegy, our policy, is to have ; mixed
economy. If you want to change, it is,
of course, within our hands 1o change.
But now today we want {o function in
a mixed economy, at least'for a short
term. Whal wil} happen four years
hence or five years hence, 1 do not
know. Bul ag the Finance Minister
in charge of the economy of the coun-
try today, 1 cannot throttle ihe private
sector sng try to have growth only i
the public sector. 1 will have io pro-
vide all the facilities to the private
sector us long as the private sector is
there to contribute to the ecnnomy of
the country, Naturally 1 have to take
the ather safeguards against rmonopoly
growth or exploitafion by the private
rector 0l the commumiy az a whole.
Thete are various things which we
are indertaking hy way of controls,
by way of various statutory saleguards
But human ingenuity gaes heyong the
Statues and, therefore. sometimes we
find people, as human beings Liying to
gel over some of them, even 1+ breach
of some of these regulation,, Bum
there cannot be an argumeny that 1T
should throtile the private «vctor as
such Therefore. if vou Ilnok at it
from thal point of view, both the pri-
vate secior and the publie sector, you
will realise that one is complementary
1o the other. Now all the develin-
ments 1n the public sector? Today
we have ronfined ~urselve. urly to
most of the basic industries in the
public sector and those products will
have to be utilised somewhere, and
that will have to be mainly in the pri-
vate sector. Nalurally, we cannot
have only one-sided activity, we
cannot afford to neglect the other act-
vity, the complimentarv activity., Whe-
ther some of the Members on that side
like it or not. T have to make the exist-
ing system function more effectively
ang eficiently, and that is the sttempt I
have made. Angd I would like the hon.
Members {0 look at this from this
point of view. At the same ime, we
are quite well aware of the deficienejes
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jn the privale sector. Today more
an more unitg are becoming sick.
What are the reasons for that? The
private sector wilj have fo sit and
pouse over that. As a matter of fact,
somebody has sald that capitalism is
pecoming the dustbin of socialism--
or the other way, that socialism ig be-
eoming {he dustbin of capitalism.
Whatever doeg not work in the private
gector, wWe are supposed tu take it
pver ang there is 5 great pressure.
More the sick, the greater the pre-
seure. They say: No, no, it hag be-
come In the private sector, therefore,
you beller take it over. And that
comes from all sections of the House.
This is the difficully. There are dy-
namic institutions in the private sec-
tor Once the pioneering person leav-
es the scene we find a complete collap-
se. Thete are many instances. That
ig why, toray if the private sector has
got to survive, as the public sector has
come about "because of this transfor.
mation. it is only by professionalising
the management that the private sector
can go forward. A certain perscn can
be a pivneer; certajnly he would he
uble {p teliver the goods, but that does
nol meun that it 1s inherited by the
ton, grami-son or 1t gets diverted to
the son-in-layw or the cousing or ne-
phews. This is the unfortunate aspect
of .t and. therefore, if private sectsr
should h.." e a future, it will have to he
mainly on the basis of professjonaliza-
tic:, of management and this will have
to he briught ahout. This heremtary
managerrent is going to he the bane of
the priv ite sector and unless they zet
awiy rom that, whatever support
might be ¢ ven, even without the oppo-
sition of the hon, Member: on the
other side it is bound to collapse. 1
hope anc frust, these remedia] mea-
sutes will be tuken by them,

T took the opportunity »f having
comsultations with a wide cross-section
of the huriness community, the indns-
frial community, the economic experts,
scientists ete. before formulating the
plans, Tt is only after that that a
package of incentives had been provi-
ded for—] do not deny it, an incentive
has been provided—and the private

Genl. Budget, 154
1978-T1—Genl. ihs.

sector is on test today, whether after
this package of incentives they would
be able to deliver the goods or they
are going to justify the criticism
which the hon. Members have made,
You (an never rely upon the private
sector. Therefore, it is not as if it is a
dogma with me that the private sector
should always be supported. If we
find that this system does not fune-
tion, we would not hesitate to scrap
it. Therefore, it js for them to func-
tion 1n such a way justifying their
existence or face the consequcnces

In this, naturally what hag already
become sick will have to  be treatmd
properly, otherwise that would affect
others cases. That is why, I have sug-
gested the modernization of ot least
thase sectors of industry which pley
a wreat role in the economy ¢f wir
wountry ang I have idenfified them as
te.:tile industry, sugar industry, , fe
industry and engineering industry and,
of course. while these get ‘he prele-
tenice, there would be. [ m  suve,
marginally some units in otaer arees
also which would require some help in

meleramization. In that process of
modernization, streamlining of the
m.nagerent will have to take place,

otherwise you will be throwirg zo~d
mo=ev after had. Thig is one impc.:
tant aspect which we will have to
keep m mind.

1 nder these circurmstarces, we have
to look into the resource mob.lizaticn,
tFr resource mobilization for the pur
yrer of backing up of thig large-scae
plan investment Also, there should be
re;ources svailable m the commurrty
as 5 whole for the purpose of growth
in the private sector to a cerion
extent as I have already said. It 1s
corplementary to the other. It s
fir+1 this point of view that o1~ tavi-
tion measures have been evolved,

\'v eolleague. Shri Pranab Kurar
W, kherjea yesterday dealt wilh var
6us aspects of the tax relief wnich we
hate piven I would iike to make nre
poini regarding bringing down  the
“rrie of taxation from the masimum
77 1ercent {o 66 percent. Now, it has
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heen our philosophy that through
fircaj measureg we should remove dis-
“parties. But this has introduced,
‘unfortunately, another disparity, a
mere Injurious disparily, a disparity
be‘ween the honest tax-payer and the
tlishorest tax-evader. That becomes
such a glaring disparity which perhaps
inluces even the honest tax-payer
think that if that man iz able to enioy
hy evading so much if he is 1ble to
-evade tax on Rs, 100, he gains Rs 97
or in some cases when he has got to
pay Rs. 160 as tax with Rs. 100 as in-
come, then he is saved from paying
Rs. 180. 'Therefore, it becomes infec-
tious Thut Is why we thought parti-
cularly after the experience of ‘he 4i:
closvre scheme: what is it thot has
l+en disclosed” They say, it is onlv
the tip of the ice-berg If their argu-
ment is taken at its fact value that
me-.ng that there nas heen zo ich of
evagion. So, by tigthening the screw,
we hive not been able t5 avmid th's
nyasicn, in spite of all o ra- g ara
other things. That is why we have
iried to evolve a carrot anl stich
policy. a little bit of carrot and 18
the arplication of the Stick, Taat is
how this has been done,

A cnestinn ig 'ezitimately put he
,cause it is little bit complicated. ‘It is
all right as far as income-tax is con-
ceatesd, but why id you hring down
the wealth tax? WNow. I woulq l'ke
the -on Members to answer th s ow s-
ti'n

Wher. we give these tax reliefs, what
do we want to happen? Dg we want
all these to be consumed or s ived®
We vunt these to be saved. When it
15 8aved, it becomes wealth.

Therefore, if the wealth tax iz such
{hat there is no incentive for saving
ang b saving he ig calleq uo.n to
pay 100 or 180 per cent of the income
as tax, then when you give relief,
there is only more inducement to speng
than to accumulate ang save. That
‘js why we have to make the accumula.
tion of wealth also attractive enough.
Not that we completely allow it.

MARCH 23, 1078
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That is why it 18 & ¢orollary of the
other thing. Unless you say thet

whatever we give...,

SHRI VASANT BSATHE (Akoln):
Why don’t you have it accumulated in
the hands of the government?

ShRI C. SUBRAMANIAM.....let
them spend, then it is quite a different
thing altogether. If you want them to
«nye and invest and create more wesl.
ih, then in the exjsting systemr, we
heve to see that this does bhecomne a
disincentive, This is how an integrat.
ed uporoach has been made with re-
gard to income tax and wealth-tax,

But as far as our meeting the irvest-
ment requlrements ig concerned, could
it be done only through taxation mea-
sures? Naturally, you cannit meet
current expendifure. the revenuec ex-
penditure through other savinge ar
through borrowings I do agree But,
ag far as investmeat is concerned to
a certmn extent ra doubt we dr pro-
vile the resources through taxatirn
measures alsn. Qur taxation mea-
giree are suh  to-«lav that thev not
on'v meet the current expenditure but
leave a httle for the purpose of pro-
viding 1nvestmeni also. B there is,
in mv view, a better method m the
exishing «y«tem Of course if we eo o
a diferent system altogether, ther that
is differnt What I am sining may
nnt be relevant t. a svstem which my
han, friend, Mr, Indrajit Gupta, would
h¢e to have hore But I am talking
ahout the relevancy in the exi-ting sys.
tem Therefore, savings wil] have to
be encouraged and i{ is here, 1 would
1euest the hon Members to consider
alant the proposal of continuing the
CDS Scheme. Some people seem to
thin'; that there is a breach of trust
on the part of the Government in con-
tinuing the scheme . What was the
objective of this scheme? The objec-
tive of the scheme. when it was intro-
duced, was fo contain inflation, sy that
the purchasing power of the rupee could
go up, not merely getting niore and
more rupees but for what they get,
they get more and more goods. What
has haovpenéd during the current year
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ang a part of the last year? There has
been a continuous {fall in prices.
Even though 50 percent of the DA had
been impounded, if you take the pa\'
packzet which they are taking to-day
and the pay packet which they recejv-
ed say in August 1974 when thiy sche-
me wag not introduced, and when they
were gelting their full pay after this
impounding of 50 per cent. DA, vou
will see that the purchasing power of
the pay packet has increased by about
9--12 per cent in various secgors, 1
would like to put this question to the
hon. members—do you want more
and more money but less and less
purchasing power or do you want
meney which has more and more
purchasing power? Thig ic the thing
which people have got to see. I have
not taken away the moneyr by way of
taxes. It ig their savings and savings
invested at an attractive pate of inte-
rest—12% per cent. From where
else can you get? What they have
saved for ihemselves they are taking
alonp wilh interest. At the same time
the rea; inceme of the industrial wor-
King cemmunity has improved, Do
you want this to continue or bring
about a situsation wherzin again an in-
fielicnary situation would come in =nd
even thsugh you may be getting dear-
ness zilowanee, what you woulg be
getiing by way of goods woulg he anly
less ;-.“d less? This is the econcmic
dilemmy in which we are. If we pay
the enfire dearness allowatce every
year ji will be at least Rs, 490 crores.
In aidifion to that., we are standing
by i"-:'e commitment of payiag, repay-
ing the first instalment which falls due
in July—Rs. 270 crores In have {ried
to look into it from this aspect if
this. ;.. »

(Interruptions)

SHRT INDRAJIT GUFTA (Alipore):
Wha about their Provident Fimd dues?
Is that refund 1o be made available
te them in cash or is it geing to be
credited to some other frozen account?

SHRI C SUBRAMANIAM: This Rs.
270 crores will be paid to them. There
is no doubt about it. Can we =afford
to inject Rs. 400 crores plus Rs. 270

CHAITRA 3, 1898 (SAKA)
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crores—Rs. 670 crores—and then still
say we would be able to contain infla-
tion? Anyhow, as a person responsi-
ble for formuiating the proposals be-
fore you, I do not have the confidence,
rather 1 am quite sure, if such an
amount is injected into the system, this
is bound to lead to an  inflationary
situation which will affect more than
anybody else the working class. This
is most important. That is the justifi-
cation and this is how we have look-
ed at it, and I am sure, hon. raembers
will have more opportunities {o speak

on this.

Here, also I would respectfully ap-
peal, particularly to the labour leaders
to take a more enlightened view and
not to beccme another vested interest
in it, because as far as working popu-
lation is concerned, they are vrepared
{o make this sacrifice. They are pre-
pared io contribute to *he welfare of
the country as a whole. Let us not
stand in the way. In a competitive
bid for maintaining their leadership put
forward greater and greater demand
perhaps, their approach should be let
off now at least and take the interest
which is more beneficial 10 the country
ag a whole and the economy as a
whole.

There are fwo more points to deai
with. One is the question of foreign
aid.

DR, KAILAS (Bombay Souih): For
middle class, no relief is irndicaled in
this Budget. T request, rather sugzest
raising the ceiling of income-iax
exemption limit from Rs. 8,000 to Rs.
12,000. So many other members have
also suggested the same. Tet the hon
Minister reply on this point, .

SHRI C. SUUBRAMANIAM: In July
we raised the level from Rs. 6.000 to
Rs. 8,000. Had we done it now, per-
haps it might have gone as a package.
As it was done six months bzack, it
comes into effect along with this prono.
sal. So far as relief is concerned,
yvou will find the greatest relief comes
to the small income group. Ii siarts
with Rs. 260 an odd. It comes down
gradually and ultimately ends with Hs.
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{Shri C. Subramaniam] of that speech alo. If thit is the

44. If you add these two~rollef under polw.*hmuwmmm
the propossl here and the relief which from the whole world and | 8o not
hed been given—the charge, that the know whether that 1 the philosophy
lower income group would not have we should adopt in the modern world,

got adequate relief will ot be substan-
tiated. If you take into account the
increase in the exemption limit for the
smaller-income group you will ind that
there is greater relief to them. Of
course, that is a minor matter because
one thing I would say, when we think
in terms of giving relief sometimes it
is not possible to computerise it and
give it in such ap equitable manmer
and all that. But that 2soect can ol-
ways be looked into,

Now I will come to the subject of
Foreign Aid. We are confronted with
the guestion thal we wanted to become
net.zero horrower by the end of Fifth
Plan and where are we now” [ wish
one could have control over the inter-
national situation. Asg you know, even
before the oil price hike an inflationary
situation crept in leading io ol crisis.
That crisis itself is a reflection of the
spiralling that has gone on in the n-
ternational economy and the inflation
has been on the rampage, if 1 may sav
so, during the last 2 or 3 years. And
regarding our imports, mainly our ma-
jor imports are Food, Fertilisers and
Fuel, the Three F's, The prices of
these thres commorilies ‘have pgone
up significantly Sorrelimes the price
as far as food is concerned is more
than three times, for petroleum and
crude oil it is more than flve {imes 1
think the hon. Member Shri Gopalan
made a suggestion that we shnuld have
no foreign aid and we should have no
exporis also. I don’t know who gave
him the philosophy.

AN HON, MEMBER: Mao, '

SHRI DINEN BHATTACHARYYA
(Serampore)- He did not say that
there should be no foreign aid. Kind-
1y read his speech. He said that we
should not gepend upon foreign ald
That is what he said.

SHRI C. SUBRAMANIAM: I have
vead hiz speech: I know ihe source

8o, as far ay that is concerned,
because of the change in the inter-
national situation which affected our
economy too, the trade gap has gohe

efforts, exporting more and mere,
earning foreign exchange und also, to
the extent possible, make it up by
by foreign assistance.

The hon, Member, Shri Indrajit
Gupta made a mention of Asoka Mehta,
but he got confused between invest-
ment and what we get sz foreign
loans. We get foreign assistance hy
way of loan sometimes under conces-
sional terms; thev are not attached to
any strings; we take those loans; we
use loan for whatever we like. This
is different from inviting foreign invest-
ment,

SHRI INDRAJIT GUPTA- [ . ied
to what extent it should be usod
for the purpose of supporting your
Budget,

SHRI C. SUBRAMANIAM: | w.ll
come to that,

SHRI INDRAJIT GUPTA: You
are not telling us where you get your
resources from

SHRI C. SUBRAMANIAM: 1 have
taken notr of it 1 will answer that
point. One question was asked - [f you
go on borrowing at this rat~ dao we
have the capacity to re-pay?

It is only during the last two or
{hree years that the tempo nf beGrrow-
ing alro has gone up I do agree; but.
if you look into the debt servics char-
ges we are incurring today, {ill recout-
ly—two years hack-—it was roundabtout
28 per cent of our export earnings.
Now 20 per cent is supposed to he a
reasonable level—20 per cent of our
expori level {n service of our debt is
reasonable. To-day if has tome down
to 18 per cent. And, therefore, from
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point of view, we have not 1each-
:“m gapger mark., But, apart Lrom
that, uitimately, we wull be able to
repay by cutting down our wmnporls as
1 have already explained it. Qur ma-
jor imports are fertiliser, oil and fuod
am sorry my good iriend.
has left this House io-

the ofl prospects are so good that
when ihese loans have to be pad, Ly
that time ai least because there 1 4
gap of ten years’ grace period, I hove

-

£
;

decade Even ta that extent ihere
would be a saving of foreign exchange
In the same way, \n regard to food
we are not going to be perpetud im-
porters of food I have no doubt in
my mind that it should be possible
for us even to cut down our imports
To-day we are reaching a level when
we are able to mamtan that tcmpo
{o see that the imports could be cu'
offt For fertilser, fortunately, the
capacity utihsation has been 1nCreas-
mng In 1975-76, there has been a re-
cord increase in the utilisation ot the
capacity and, therefore, the import of
fertihsers has been brought cown and
that more ferfiliser factoiies have
been establighed here 1f we are able
0 ehminate or cut down significantly
the import of these three commodilies
we get the capacity fo repay our loans
whatever may be the loans, on this
bams Afier all, a businessman has
fo take into account that he shoul’’ not
be afraid of taking loans, but should
¥ not infructuously use {hose losns and
not be—in a pomtion to repav them
later But he should judicisusly use it
To-day for investment he depan Is upon
loans It Is only on that basis that
the 15 building up an efficlent busincss
A good businessman is able to owld i
‘up on the bams of loans and he is able
o repay them ‘Therefore 1t vitimately
8 upon how well we are alle to
in the implemeniation of va-
s proposals That is the last ques-
! I would like to answer lecause
weven jome of the speethes which
Méixne from the learned triends opponite
$010 LS—86

i 3 .
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andicated thai thig budget 18 going to
be inflationary, particularly they men
tioned the figure of R8s 320 crores .
They said that thas amount of Rs 29
crores is being used for loan purposes
Fortunately, this year, we have lakenm
care to see that there is no geficit fund.
ng mn any of our projects We cam
take up more and more projects But
m all the projects which we Fave
taken up, we have proviaed suthcient
funds, therefore, ior Jhese puiposes,
additional resources may not be
deployed and this deficat vriil have to be
locked at from the total figure of Gov-
einment expenditure or investment,
When our budget 15 at the level of
Rs 5,000 crores, certainly, Rs 300 cro-
res will be g significant amount But,
when it becomes Rs 10,000 crores or
Rs, 13,000 crores to.day, this Rs 320
crores becomes a small percentags of
the tolal plcture and, therefore, it 18
not the figure which 1~ important but
the percentage to the totahity which 1s
umporiant and, if you tike that into
account [ make bold to say ihat this
1s a reasonable risk which we are tak-
ing as far ag this Rs 320 ciores s
toncerned But, as I said elsewhele,
that 15 not inflationary How we are
gomng o utilise those funds which we
have provided for investment i~ going
1o decide whether this budget 15 gomng
io be mflationary or not If agan
there 1s infructuous implemen‘'ation or
lengthemung of the projecis instead of
building them on schedule, I have no
doubt in m mind that this mich' lead
to inflation But thls 15 where our
admmstratise <vstem will have ‘o be
geared even nformation end 1iom.
tering systems will bhave to be built
up and they are being bwilt vp and
it 18 on ihis basis, by only immoving
our efficiency, and fortunately the na-
tional efficiency on the whole has wm-
proved and there is greater scope for
improvement, and ultimately whelher
it fs going to be inflationaiy o1 not
depends upon our national efficiency
and fortunately we have an atmosphere
in which fhg national effictency is
improving, in spite of varions forces
working to the contrary the domnat-
ing force has become national force of
eTiciency, national force of discipline
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and on this basis I have faith, hope
and confidence that we would have
greater growth, greater prosperity snd
we will set in motion a new dynamism
in our economy.

13 hrs
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DEMANDS* FOR GRANTS ON
ACCOUNT (GENERAL) 1976-77

MR. SPEAKER: Now we luke up
Demands for Grants on Account. The
question is;

“Thut the respective sums not ex-
ceeding the amounis on Revenue Ac
count and Capital Account shown in
the third coJumn of the order paper,
be granied {o the Fresident, on ac-
couni, for or towards delraying the
charges during the year ending om
the 31st day of March, 1977, in res
pect of the heads of dvmands enter-
ed in the sccond column theriof
against Demands Nos 1 to 108"

The motion wns adopred

[List of Demands for Grants on Account (General® for 1976-77,Vited Iy ok Sabla)

No. of Nam: of Dumand Amourt of Dem~ d for Grart
Demard o' Accou v
Reverue - Crpial -
Rs. Rs.
MINISTERY OF AGRICULTURE AND IRRIGATION
1 D:partment of Agricultuse . . P 35,583,000 s
2 Agriculture = i 10,84,74,000 92,74-33.c00
3 Fisheries . 1,95,84,000 27,23,000

#Moved with the recommendation of the President,
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No. of Name of Demand Amount of Demand for Grant
Demand o1 Accourt
Revenue Capital
Ras. Rs.

4 Animal Husbardry ard Dairy Developmert | . 6,14,51,000 64,33,000
& Porest " a . . . . . . 1,76,62,000 13,33,000
6 Departmertof Food . . . ., ., . 62,11,78,000  3,91,38,000
7 Departmert of Rural Devclopmert . . . 11,75,02,006  1,17,56,000
8 Departmert of Agricultural Rescarch ard Education 1,26,000 Ve

¢ Paymrnts to Indian Courcil of Aigrcultural Research  7.58,44,000 .

10 Departmert of Irtigatior . . . . 2.24,71,000  1,13.08,000
MINISTRY OF CHEMICALS AND FERTILIZERS
11 Mmistiy of Chemicals ard Fertthzers . . £,34.,00¢ .

32 Chemicals ard Fortthzors I dusties : . 329 cce  E1¢g 30 cCCo
MIN;STRY OF COMMERCE

13 Minivury of Commmier - . . . ) 16,74.000 .-

14 Furuign Tiade snd Export Pioductior , . 34.99.48,000  64.6.47.000
MINISTRY OF COMMUNICATIONS

15 Mims ry of Commu ica'101 s . " . . 23,31,0M0 1,39,33,000
16 Ov rvo2s Commu 1cations Service : . . 1.55.48.000 1.20,82 ctO
17 DPusts a1 d Telegrapl s - Working Expupses . 92 34.91 £CO

18 Postsand Telegrapls - Dividor d o Gereral Rovis wee,

I.A.Efnspf::::\u??: ‘E:\t {? ;iltlﬂ‘ttl J:‘:J :j‘ al.d Rv:na\n‘ut “ 25,66.90,000 .

19 Cap'tal Outlay ot Posts md Telegrephs . 35,34,67,000
MINISTRY OF DEFENCE
20 Muwny ol Defiree . . . . . . 27.79.000  4,77-61,000
21 Dfince Survic s - Aimy . i . . 2,74 0566 CCO

22 D.ience Survices - Nuvy . e .. 28,03,71.000 s

23 D.fince Scrvices - Air Folee ., i . R5,28,41.000

24 Doferce Scrviees - Persiors . . . 19,09:37 000

25 Copital Outlay on Dufitce Servies . ., . 43,20,43,000
MINISTRY OF EDUCATION AND SOCIAL WELFARE .

26 Doparment of Bducatton . ., ., ., 23,90,000

37 Baucstion « 4 s a4 e e 27,16.19,000

48 Department of Social Welfare . ., . . 2,26,38,000 .
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g:;n?’fu Name of Demand Amourt wmm{:r Gram

MINISTRY OF ENERGY

29 Muistry of Encrgy . . : . . 8,87,000 .

30 Power Developmert . ., . ., . . 9,19,81,000  18,20,10,000
31 Coslard Ligrite . . . : . . 3,72,44,000  45,79,00,000
MINISTRY OF EXTERNAL AFFAIRS

32 Minjstry of Bxternal Affairs, ., . . 15,85,10,000  1,79,17,000
MINISTRY OF FINANCE

33 Mmistryof Firaree . . . . . . 5,63,24,000 .-

34 Stamps . . . . . . e 2,98,82,000 30,71,000
35 Audit e e e e e e e 10,83,70,000 i

36 Curret cy, Cotrsge ard Mt ., . ., . 6,78,15,000 3,98,51,000
37 Persirs . . . . . . : 10,$0,00.000 .o

38 Trarsfirs to State ard Umon Terntory Gover muils  125,32,51,000 .

39 Other Experditure of the Muistiy of Firarce 33,13,30,000  34.93,56,000
40 Lo s to Gover mert Servants,efc. . . 8,83,33,000
DEPARTMENT OF REVENUE AND BANKING

41 Dipartmert of Ruvenuec ard Bakvg . . 79:71,000  13:91,97,000
42 Custoos ., . ., ., . . . . 4,14,94,000

43 Uiion Excice Dutks . - . . . 7-14,17,€00

44 Taxcs on It come; Estate Duty, Wuh‘\ Tax ard Gift

43 Op?um ard Alkalord Fadom: e 1::;333,?:; 1i;23’°°°
MINISTRY OF HEALTH AND FAMILY PLANNING

46 Ministry of Heslth a1 d Famuly Plantarg . . 11,54,000 .

47 Medical ard Public Health , ., . i 15,22,01,000  7,22,37,000
48 Famuly Plasiu g e e e e s 12,70,48,000 1,67,000
MINISTRY OF HOME AFFAIRS

49 Muuty of Home Affars . . . . 36,10,000 i

50 Cabiret . " . . ' . . 21,07,000 .

51 1) sartm 1t ot Personnel and Admat sstrative Reforms 1,23,35,000 25,000
52 Puhee . . . . . B . . 31,46,80,000 £0,00,000
53 Ce sus : . . . . . 61,44,000

- L
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No, of - Name of Demand Amount of Demand for Granrt
Demand on account
Revenue Capirtal
Rs. R’;
4 Other Expenditure of the Ministry of Home Affairs 22,75,29,000  6,21,87,000
55 Delhi 18,70,87,000 8,33,05,000
56 Chardigarh 2,68,01,000 1,01,80,c00
g7 Andaman and Nicebar Islands - 3,53,02,000 1,61,72,cc0
53 Dadra a~d Nagar Haveli 31,44,000 22,61,000
59 Lakshadw.ep . . 53,13,000 18,05,000
M NISTRY OF INDUSTRY AND CIVIL SUPPLIES
60 Miistey of [1dastry and Civil Supplies 56,66,000 ..
6r Irdustrics . 3,61,89,000 24,60,59,cCc0
62 Village ard Small I~dustries . . 5,46,50,000 5,61,1€,¢co
62 Civil Supplies and Cohoperation 1,12,19,00¢  4,67,27,c00
MINISTRY OF INFORMATION AND BROADCASTING
64  Ministry of Irformation and Broadcasting . . 7,16,000
65 Information and Publicity . . . . 2,47,58,0cc0 10,254 CO
66 Broadcastirg . . 6,73,23,000  3,55,69,c00
M8ISTRY OF LABOUR
67 Ministry of Labour i 5 5 12,00,000
68 Labour ard Employment 7,33,46,000 1,65.cC0
MINISTRY OF LAW, JUSTICE AND COMPANY AFFAIRS.
6o Ministry of Law, Justice and Comp apy Aflairs . 3,65.54.c00 )
70 Administration of Justice . . . 5,4 1,000
MINISTRY OF PETROLEUM
71 Ministry of Petrolevm . 5 . . 7,65,000
72 Petroleum and Petro-Chemicals Industries 9,24,35,0C0 48,55,05,Cco
MINISTRY OF PLANNING )
73 Ministry of Plarnirg . 1,17,000
74 Staristics 1,60,44.0C0
75 Plarnirg Commission 78,52,000
76 Department of Scierce ard Techrelegy 1,80,1¢,cc0 24,83,00¢
77 Survey of India 2,96,32,c00
78 Grants to Council of Scientific and Industrial Rescerh

TACEL (O




D.G. on Account MARCH 23, 1976

D.G, on Account

172

171
(Genl.) 1976-77 (Genl,) 1976-T77

No. of Name of Demar d Amourtcl Demar ¢ fo1 Grai t

Demard ofl accour i

MINISTRY OF SHIPPING AND TRANSICRT

79 Miristry «f Shippirg ard Trarsport . . .

80 Roeads . . . . N . - . .
81 Ports, Lighthcvees ar d Shipping . . .
82 Road a~d I lard Water Transport . . .

MINISTRY OF STEEL AND MINES

83 Departmert of Steel . . . . °
84 Department of Mincs . . - .
85 Mines ard Mincrals . . . ' . L .
MINISTRY OF SUP'PLY AND R_EHABILI'IATE{)N
86 Departmalit of Supply . e . . .
87 Supplics ard Disposals . . ~ . . .
88 Dcepartmert of Rehabilitaticn o . . o .

MINISTEY OF TOURI¢M AMND CIVIL AVIATICN

89 Ministry of Touriom and Civil Aviation . .
9o Meteorclogy . . . . . o .
91 Aviaticn . . ® . . ® .
9z Tourism . . . . . . .

MINISTRY OF WORKS AND HOUSING
93 Miristry of Works and Housirg ) 5 .

. . . L] . & -

94 Public Works

95 Water Supply and Scwerage . " . . .
96 Ilousirg and Urban Development . .
97 Stationcry and Printing . X . )

DEPARTMENT OF ATOMIC ENERGY

98 Department of Atomic Energy . . . .
99 Atomic Energy Rescarch, Devclopment ard Ir dustrial

Projects ; 3 8 " 3 ’ .
100 Nuciear Puwer Schemes . . .

DEPARTMENT OF CULTURE
101 Department of Cuvlture . & 5

102 Archaeclegy . . 5 5

Revenue
Rs.

40,¢¢.ccc

13,44,42,0CC

4,15,13,c00

17,$1,000

8,80,88,cc0
4,75,000

6,00,93,000

3,39,0c0
I,33,06,00C

4,07,64,C00

7:66,CC0
1,87,89,c00
4,46,84,000

64,32,000

9,88,co00
9,51,07,000
22,22;000
I1,68,41,0Cc0

4,76,22,000

72345000
9,46,52,000

6,42,05,000

I,25,44,000

1,00,85,0C0

Capital
Rs.

I12,f0,74,CCO

24,52,67,0C0

2,00,€0,0C0

£8,52,25,60

L6570 52,600

18755040

{57 #5

33,87,c00
4,23,80,c00

71,523,000

2,45,86,cco

3;37,88,0co

16,94,4 8,000

0,18,93,c00

g i
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o Account) Bill on Account) Bill
g p——
No, of Name of Demand Amount of Demard for Grait
Dematd o  accourt
Revenue ital
Re. A
DEPARTMENT OF ELECTRONICS
103 Departmert of Electrorics 1,2¢,28,cc0 37,9,0C0

DEPARTMENT OF SPACE

104 Deparimert of Space . .

. . 5,61,88,000 1,43,81,c00

PARLIAMENT, DEPARTMENT, OF PARLIA-
MENTARY AFFATR®, SECRETARIATS OF THE
PRESIDENT AND VICE-PRESIDENT AMND
UNION PUBLIC SERVICE COMMISSION

105 Lok Sabha . . . o

106 Rajya Sabha . i .

107 Department of Parllamerta1y Affanrs

108 Secictanat of the Vice-Presidat

. 76,19,000
P 30,93,0¢0
. . 3,209,000 .
. . . 95,000 ..

13,04 hre.

APPROPRIATION (VOTE ON
ACCOUNT) BILL®, 1976

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM) I beg
{0 move for leave fo introduce a Bill
io provide for the withdrawal of
certain sums from and ovut of the Con-o-
lidated Fund of Imlia for ine service-
of a part of the financial year 1976-77

MR. SPEAKER The question 1s

“That leave be granied {o mtio-

duce a Bill to provide for the with-

drawal of certain sums from and cut

of the Consohdated Fund of Incha

for the servicos of a part of the

financial year 1976-77.”

The motion was adopted

SHRI C. SUBRAMANIAM: I intro-
iucet the Ball,

I beg to movet:

“That the Bill to provide for the
withdrawal of certain sums fiom
and out of the Consclidaied Fund of
India for the services of a part oI
the financial year 1976-77, be taken
into consideration.”

MR, SPEAKER: The question is:

“That the Bill to provide for the
withdrawal of certain sums from and
out of the Consohidated Fund of India
for the services of a part of the
financia* year 1976-77, be tahen 1ato
consideration.”
The motion was gdopted
MR SFEAKER Now, we shall
take up clauses
The question 1s
‘That clauses 2 and I. the S he-
dule, clause 1, the Enacting Fur+iula
and the T.tle stand part of the Bul’
The motion was adopted
Clauses 2 and 3, the Schedule, l1'5e
1, the Enacting Formula ~nd the 7itle
ucre added to the Bull

SHRI C SUBRAMANIAM. 1 beg
to move
“That the Bill b passed '
MR SPEAKER The quesiion is:
“That the Bill be passed.”
The motion was admyed

*Published in Gazette of IndiaExtraordmary Part II, section 2, dateg

Srd March 1976.

ﬂntmduudplomd with the recommendation of the President.
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13.08 hrs

DEMANDS* FOR GRANTS (RAIL-
WAYS), 1976.77

AND

SUPPLEMENTARY DEMAND* FOR
GRANTS (RAILWAYS), 1975-78

MR, SPEAKER: The House will
now lake up discussion and voting on
the (1) Demandg for Grants in respect
of the Budget (Railways), for 1976-77
and (2) Supplementary Demands for
Grants in respect of the Budget (Rall.
ways) [or 1875-76 for which 6 hours
have been allotted,

There 15 a large number of cut mo-
fions to the Demands for Cirants in
respect of the Budget (Railways) for
1976-77. Honourable members present
in the House who desire to move their
cat motions may send slipe to the
Table within 15 minutes indicaling
ihe scrial numbers of the cut motions
they would like ‘o move

Divanp No. 1—RAILwAy Boanrp
MR, SPEAKER: Motion moved:

“That a smm not exceeding
Re. 2,59,84,000 be pranteg lo the
Fresident out of th( Cousolidated
Fund of India to defrny the charges
which will come in course of pay-
mént during the year ending the 31st
day of March, 1977 in respect of
‘Ra:lway Board’,”

Demano No, 2—MIsCFLLANEOUS
ExXPENDITUIE

MR, SPEAKER: Mition moved:

“That a sum not excecd.ng
R: 113149000 be granted to th~
Fresident out of thg Consolidated
Fungd of India to defruy the chargbs
which will come in course of pay-
metat during the yrar ending the 31st
doy of March, 1977 in Tespect of
NMiscellaneous Ixpenditur:'.”

and D.8.0. (Rige), 1590-7¢

Demanp No, 3~PAYMENTS 7o WORE®D

Loms anp Otuins
MR, SPEAKER: Moticn moved;

“That a sum not excecding
Re. 20,775,000 be granted tu 1Be
President out of the) Consolidated
Fung of India to defray the charges
which will come in course of pay-
mjnt during the year ending the 31st
day of March, 1977 in respect of
‘Payments to Workeq Lines gnd
Others'”

Demanp No. 4—WORKING ExXTENSER—
ADMINTSTRALION

MR, SPEAKER: Motion moved:

“That a sum not exceeding
Rs. 158,60,09,000 be granted to tha
President out of tha Consolidated
Fund of India to defray the charges
which will come in course of puy-
meint during the vear ending the 21st
day of March, 1977 in respect of
‘“Working Expenges --Administen-
tion'”

Dertann No. 5—WORKING EXPENSES—
REPATRS AND MAINTENANCE

MR, SPEAKER: Mnotion moved:

“That a sum not cxceeding
Rs 627,72,40,000 ba granteq to the
President out of the Consolidated
Fund of India {o defray the charges
which will come in course of pay-
ment during the year ending the 31st
day of March, 1377 in respect of
“‘Working Expenses—Repairs and
Maintenance’.”

DEMAND NoO. 6—WORKING EXPENSES —
OPERATING STAFF

MR, SPEAKER: M-tion moved:

“That a =um not exceeding
Rs. 333,68,96,000 be granied Lo the
President out of th« Consolidated
Fund of India to defray the chargea
which will come in course of pay-

*Afoved with the recommendation of the President,
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ment during the year ending the 31ist
day of March, 1877 in respect of
ﬂ'?aﬂ'm" Expenses~-Oparating

peMand No, 7—Worxing ExfENsEs- -
OreratION (FUEL)

MR, SPEAKER: Motion moved:

“Chat a sum not cxceeding
Rs. 204,47,26,000 be¢i granted to the
President out of th: Consohidated
Fund of India to defray the charges
which will come in course of pay-
ment during the year ending the 3]st
day of March, 1#7% in respect ot
Working Expenses—Operation
(Fuel)',”

Demanp No. 8—WoirKria ExiiNStS——
OPFRATION OTHER THAN SIALF AND
FurL

MR, SPEAKER: Mntion moved:

“That a sum not excecding
Rs 118,57,61,000 po grantei to the
President out of thg Counzolidated
Fund of India to defray the charges
which will come in course of pay-
ment during the year ending the 31st
day of March, 1877 in respect of
‘Weorking Expenses—Operation olher
than Staff anq Fuel'™

DEMAND NO. 9—WORKINTG EYPENSES—
MISCELLANTOUS EXvFNSFS

MR, SPEAKER: Mb>lion moved:

“That a sum mot cxcceding
Rs. 57.85.48,000 be granteq to the
Preudent out of thg Consclidated
Fund of India to delray the churges
which will come in course of pay-
ment during the year ending the 31st
day of March, 1977 n respert of
“Working Exprnics—Mseellanrous

Expenses’.”

Demavp No 10 ~Workr™se EvPrueEs
STAFF WHIFAPE

MR, SPEAKER: Motion moved:

“That a sum not exceeding
Rn. 54,82,25,000 be pranted fo the

DG, (Rigs.), 1876-77 CHAITRA 8, 1808 (SAKA) D.G. (Riys.), 1076-77T 178
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President out of the Consolidated
Fund of India to defray the chargas
which will come in course of pay-
ment during the year anding the 31st
day of March, 1977 in respect of
‘Working Expenses—Staft Welfare' "

DemManp No. 11—-Woakmg ExprNsEs—

APPROPRIATION TO DEPRECIATION
Reserve Funp

MR, SPEAKER: Motion moved:

“That a sum not ecxceeding
Rs 135,00,00,000 be granteq to the
President out of the¢| Consolidated
Fund of India to defray the charges
which will come in course of pay-
mejt during the year ending the 31st
day of March, 1977 in respect of
‘Working Expenses—Appropriation
to Depreciation Reserve Fund "

DEMaNp No. 11A—WORKING ExPENSES

-—APPROPRIATION o PENsSTON FUND

MR, SPEAKER, Mntion moved:

“That a sum not exceeding
Rs. 30,00,00,000 he granted to the
President out of the¢ Consolidated
Fund of India to defray the charges
which will come in course of pay-
meht during the year ending the 31st
day of March, 1977 in respect of
‘Working  Exp 1scs—Appropriation
to Pension Fund'”

DeEmManD No, 12—DunipEnd 1o G+ NIRAL

REVENUEs AND (ONIRIBUTION  FOR

GRANTS TO STATES IN LIEU OF PASSEN-
cer Fare Tax

MR SPEAKER Mation moved:

“Thut a sum mnot excecdng
Rs 207,59,82,000 be prant~d to the
Pres'dent out of the Consolidated
Fund of India to defiav the chargas
which will come wn course of pay-
munt during the year anding the 31-t
day of March, 1977 in respect of
‘Divideng to General Revenues onl
Contribution for Grants to States in
lieu of Passcnger Fare Tax'’™
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DEMaND No, 18—Orew Livg Woixs ment during theyeay ending the 1st

(Revanue)

MR, SPEAKER; Motion roved:
“That & sum not exceeding
Rs, 8,00,88,000 be granted to the
President out of th,| Consolidated
Fund of India to defray the charges
which will come in course of pay-
mept during the year ending thie 31st
day of March, 1977 in rispect of
‘Open Line Wor%g (Revinue)'”

DEMAND No  14—CONSIRUCIIUY  OF
New LINEs—CAPrTaL AND DEPRECIATION
Reszrve Fuvw

MR, SPEAKER: Motion moved

“That a sum not exceeding
Rs. 42,52,80,000 be gianied to the
President out of thp Consolidated
Fund of India to defroy the charges
which will come mn course of pay-
mdiit dunng the year onding the 31st
day of March, 1877 ;n  respect ol
‘Construction of New Lines—Capt
tal and Deprecintion  Nesene

Fund'.”

Demanp No. 15—0ren Livs Wonns—
CAPITAL, DEPRECIALION RESERAE FUAD
AND DEVELOSMENT FLno

MR, SPEAKER: Mction moved-

“That & sum not  cxceeling
Rs 1,086,029 1,000 be 4. ateJ to the
President out »f the Consolidated
Fund of India to defr iy the thardes
which wnll come in couise of pay-
meint during the yecar ending the 1<t
day of March, 1377 in tespect  of
‘Open Line Works--Capita, T} pre-
clation Reservg Fung and Develop-
ment Fund'

Devianp No 16—Pengionany  CHAR-
GEs—PENSION FUND

MR, SPEAKER: Motion moved:
“Mhat a sum not excecding
Rs 2510,29,000 be pgrantud to the
President out of thg Consolidated
Fund of India to defruy the charges
which will come in course of pay-

day of March, 1877 jn respect of
‘Phnu_ignuv charges~Pensipn

Drmanp No. 1T—RCrAYMEN: oF LOANB
FROM GENERAL REVENUES ANp INTEREST
TREREON—DEVELOYMENT FUND

MR, SPEAKER: Motion moved:

“That a sum wnot excending
Rs. B,46,70,000 Nhc granted tg the
President out of the Consoiidated
Fund of India o defiay the charges
which wul came in course of pay-
ment during the year ending the 81st
day of March, 1977 1n respect of
‘Repayment of loans from Cenoral
Revenuas ang interest thereon—
D lvelopment Fund'."

Demanp No, 18—APPROPRIATION IO
DevEl OPMENT FUND

MR, SPEAKER Motion mived:

“That a sum hot exceeding
Rs 8.98,48,000 be granted to the
President oul st thi| Consolidated
Fund (f India to defray the charges
which will come 1n course uf pay-
ment during the vrar ending the 31st
day of March, 1477 i respat  of
‘Appropriation  to Developinent
Fund',”

Demanp No, 20—PAYMINTY TOWARDS
AMORTISATION OF OVER-CAPITALLSALION,
REPAYMENT oF LOWNS RO GENERAL
REVENUF AND INTFRLST THE Rl (0% -~
RFVENUE RESERVE FUND

MR, SBPEAKER, Motion moved:

“That a <um not exceeding
Ry 164,04,64,000 be granteqd tn the
President out of thg Consolidated
Fund of India to defray the chargos
which will come in course of pay-
mdnt during the vear endirg the 31st
day of March, 1077 in respoct of
‘Payments towards Amortisation of
Over-capitalisation, Repayment of
Loans from Geoneral Ravenue and
intclrest thereon—Revenue Rescrve
Fund'"”
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Duatanp No. 21--—APPROPRIATION 10 DEmawp NoO, 3—PAYMENTS 10 WORKED

Acorpent COMPENBATION, SAVETY AND Linkg AND OTHERS

PASSENGER AMENTTIES FUND

MR, SPEAKER: Motion moved:

“That a sum not exceeding
Rs. 8,08,07,000 be granleg to the
President out of thy Consolidated
Fund of India fo defray the charges
which will come in course of pay-
meint during the yrar ending the 31st
day of March, 1977 in respeet of
*Appropriation to Accident Com.
pensation, Safetv eud Passercer
Amenities Fund’.”

Demanp No. 22—Accioint CoMPENSA-

TION, SAVETY ARD PASSENGER AMENITIER
Funp

MR, SPEAKER: DMalion maved:

“That a <wm not oxeceldne
Rs. 36310000 he gruntig to the
President out of thg Consol:dated
Fund of India to defiay the chargas
whuch will come n course of pay-
mcrt during the juear ending the 31et
day of March, 1977 in respect of
‘Accident Compennation, Safety and
Passenger Amenities Fund'."

DemaNp No, 1—RALWAY ROARD
MR, SPEAKER: Motion moved:

“That a supplementary sum pot ex-
ceeding Rs. 20,16000 h> granted to
the Presidant out of the Consohida-
ted Fund of India to defroy the
charges which will come n couarse
of payment durinz the year ending
th¢l 81st day of March, 1978 in res-
pect of ‘Railway Board".”

Demanp No, 2—Mrscrt1ANEovs Ex-
PENDITURE

MR, SPEAKER: Motlon movrd:

“That a supplementary sum not
exceeding Rs. 89,72,000 be granted
to the President out of the Cnnsoli-
dateg Pund of India to defray the
charges which will come in course
of paymckt during the year ending
the 3lst day of March, 187C in res-
pect of ‘Migoellaneous Expenditure’,”

MR, SPEAKER: Motion moved:

“That g suppl>mentary sum not
exceeding Rs. 594,000 be granted to
the President out of the Consolida-
ted Fund of India to defray the
charges which will come in course
of payment during the year ending
the 31st qay of March, 1976 in res-
pect of Payments to Worked Lines
ang Others"”

DeEmane No. 4—Working EXPENa -~
ADMINISTRATION

MR, SPEAKER:

“That a supplementars; sum not
exceHing Rs 21,52,46,000 be granted
to the President out of the Consoli-
dated Fund of India to defrav the
charges which will come m course
of payment dur'rz the year ending
the 31st day of Match, 1976 in recs-
pect of ‘Working Expenses—Ad-
ministration®,”

Moticn moved:

DEMAND NO. 5—WORKING ExXT¥NSFS—
REPATRS AND MAINTENANCE

MR. SPEAKER: Motion moyved:

“That g supplementary sum nct
excecding Rs. 55.87,25,000 be gran-
ted 10 the Presiient out »f the Con-
solidated Fund of Indin to defray
the charges which will come in
course of payment (uring the vear
ending the 31st day of March. 1376
in respect of ‘Working Exp.nss—
Repairs ang Maintenance',’

DeEMARD NO. B—WORKING FaAPFNIES—
OPERATING STAFF

MR, SPEAKER, Motion moved

“That a supplementary sum not
exceeding Rs. 207375000 be gran-
ted to thy President cut of the Con-
salidated Fund of India to defrav
the charges whicn will come 12
course of paymen® durng the year
anding the 31st day of March, 1976
in respect of ‘Working Expenses—
Operating staff'”
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DeMany No, 7-~WORKING EXPENSES..
OepzraTION (FUKL)

MR, SPEAKER: Motion moved:

“That 3 supplementary sum not
exceeding Rs. 15,36,09.000 he gran-
ted to the President out of the Con-
solidated Fund of India lo defray
the charges which will come in
course of payment during the year
ending the 31st day of March, 1876
in respect of ‘Working Expenses-—
Operation (Fuel)'”

DG (Rig.), 1978-17
and DSG. (Riye), oo ¥

DeManp No, 11A—Working Exrrivens
—~APPROPUATION To Punsow Fuwp

MR, SPEAKER: Motion moved:

“Yhat a supplomeniary sum mot
exceeding Rs. 7,50,00.000 be granted
to the President out of the Consoli-
dated Fund of India to defray the
charges which will come in course
of payment during the yeer ending
the B1st day of March, 1978 in res-
pect of ‘Working Expenses—Appro-
priation t¢ Pension Fund'.”

DEMAND NoO, 12—DiviueEND TO GENERAL
REVENUEs AND CONIRTBUTION  YOR
GRANTS TO STATEs IN L'EU OF PABSEN-

DEMAND No. 8—WORKING EXPENSES—
OPERATION OTHER 1HAN STAFF AND

MR, SPEAKER: Motion moved:

“That a supplementary sum not
exceeding Rs. 9.51,41,000 be granted
1o the President out of the Consoli-
dated Fund of Iniia to defray the
charges which will come in course
of payment duning the year ending
the 31st day of March, 15676 in res-
pect of ‘Working Expenses-~-Opera-
tion Other than Staff and Fuel'”

DimaND No. 8—WORKING EXPENSES—
MrIscELLANEOUs EXPENSEg

MR, SPEAKER: Motion moved:

“That a suppl:mentary sum not
exceeding Rs, 5,78,66,000 be granted
to the President out of the Consgoli-
dated Fund of India to defray the
chargeg which will come in course
of payment during the year ending
the 31st day of March, 1876 in res-
pect of ‘Working Expenses—Miscel-
laneous Expens~s'."”

Demanp No, 10—WorgiNG ExPENSES—
STAFF WFLTARE

MR, SPEAKER: Motion moved:

“That a supplemsntary sum not
exceeding Rs. 5,64,17.000 be grarted
to the President out of the Corsuli-
dateq Fung of India to defray the
charges which will come in cours2
of payment during the year ending
the 31st day of Murch, 1876 in res-
pect of ‘Working Expcnsei—Staff
Welfare'”

GER FARE TAX

MR, SPEAKER: Motion moved:

“That a supplementary sum noc
exceding Rs. 06,93.000 be granted
to the President out of the Consoli-
dated Fung of India to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1976 in res-
pect of ‘Dividend to General Reve-
nues ang Contributicn for Grants to
Stat :¢ in lieu of Paussenger fare
m’ "

Demanp No. 15—Open LinF Works—
CAPITAL, DEPRECIATION RESERVE FUND

ANDp DEVELOpMENT FUND

MR. SPEAKER: Moticny moved:

“That a supplementary sum not
exceeding Rs, 116,13,01.0(3 be gran-
ted to the President out of the Con-
solidatdd Fund of Tndin to defray
the charges which will come in
course of pay ant during the year
ending the 31-t Jav of March, 19768
in respect of ‘Open Line Works—
Capital, Depreviation Reserve Fund
ang Divelopment Fund'”

DeEMAND No, 16.—PrNs10WARY ClHARCES

~—PenstoNn Funp

MR, SPEAKER; Motion moved:

‘That a supplementary sum not
excecding Rs. 8,01,70 000 be granted
to the President ont of the Consoli-
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dsted Fund of India to defray the
chargeg which will core in ~ourse
of payment during the year ending
the 31st day of March, 1876 in res-
pect of ‘Pensionary charges—Pen.
sion Fund'.”

DEpAND NO. 17—REPAYMENT OF LOANS
FROM GENERAL REVENUES AND INTEREST
TEEREON~—DEVELOPMENT FunD

MR, SPEAKER: Motlon moved:

“That a supplementary sum not
exceeding Rs, 53,61,000 be granted
to the President out of the Consoli-
datdd Fund of India to defray the
charges which will come in course of
payment quring the year endinyg the
31st day of March, 1976 in respect
‘Repayment of loans from General
Revenue and interest thereon—
Development Fund'.”

DEMAND NO, ?21—APPROPRIATION TO
ACCIDENT COMPEN3ATION, SAFETY AND
PASSENGER AMEwinies Funo

MR, SPEAKER: Motion moved:

‘That a supplementarvy sum not
exceeding Rs. 23,71,000 be granted
to the President out of the Consoli-
dated Fung of India to defroy the
charges which will come in course of
payment during the year ending the
S1st day of Murch, 1978 in respect
of Appropriation to Accident Comi-
pensation, Safety and Passenger
Amenities Fund'."

13.97 hrs.
[MR. DEPUTY SPEAKER in the Chair]

*SHRI KRISHNA CHANDRA HAL-
DER (Ausgram): Mr Depuly-Spea-
ker, Sir, I rise to speak on the de-
mands for grants Railways 1876-77
and the Supplementary demands 1975-
78. First I will take up demand No.
I 1976-77 concerning expenditure on
the Rallway Board. At the very (ufset
[ will stress that we consider the Rail-
way Board as superfluous body I find
thet sum of Rs. 2,50,04,000 have been

ond D.S.G. (Rlys.), 1975-76

provided for meeting the expenditure
on the Railway Board, Last year the
budget estimate for this was Ra.
2,5081,000. In 1975-76 the number
of staff and officers employed on the
Railway Board was 1786, In 1976-77
that number has gone upto 1858-
Thus, we find that the staff and expen.
diture on the Railway Hoard is ever
increasing. What is the justification of
this huge expenditure. The Railway
Board is a legacy of the British pe-
riod and it has no justification in the
present changed circumstances, No
other Ministry has a similar parallel
organisation, yet they are working
quite smoothly and efficiently. There-
fore, I demand that the Railway Board
should be wound up without delay.
This will result not only in the saving
of a huge amount of Railway revenue
tfo the tune of Rs. 2 crores and 60
lakhs but will also resuit in speedier
work by cutting redtape.

Now, Sir, I come to demand No. 5.
In 1875-76 the amount allocated for
repairs and maintenance was Rs.
513,83,41,000 but in 1976-T7 that
amount has been raised to Rs 672,72,40,
000 Therefore much more amount has
been allocated this year fur repairs and
maintenance. But we sce m actual
practice that the railway coaches
particularly the Und c'ass coaches arz
not at all properly maintained Theuwr
roofs leak during rains few of them
have fans, water 1s not often available
in the lavatories This 1y the pos:ion
about maintenance. In the crowded
suburban areas, the 1ailwsy coachez
are rare ¥ cleaned and washed Properr
sweeping arrangement!s in these traws
must be made. Every year the allo-
cation for maintenance in only mount-
ing I of course do not say that funds
should not be allocated for main-
tenance but aitention should be
paid to proper and satisfactory
maintenance and repairs In mo.t
of the stations excepline a few
hig stations, adequate drinking water
tacilities are not provided So far "9

. —

*The original speech was delivered in Bengall

Yrat
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I recollect, the Depuly Minister of
Railways Shri Bute Singb had assured
in his last year's speech that arrange-
ments will be made [or drinking water
on the long distance trains. But till
today arrangements for drinking
water hes not been made on the run-
ning trains. Sir, the EMU coaches on
the suburban trains are in very poor
shape, There are no shutters for
windows, the roofs leak during rains,
‘We want more amenities for the
second class passengars. But neither
the 2nd class no the lst class coeches
on these suburban trains have anv
fans. This causes misery to the pas-
sengers in the summer s-asun, I [leel
that the EMU coaches on the trains
running beiween Burdwan and How-
rah, Sealdah and Naihati, Howrah and
Kharagpur and those running in the
Diamond Harbour area are in dire need
of replacement. These coaches have
become very rickety and unless they
are totally replaced, 1 fear some
serious accident may take p'ace, All
these must be properly lock-d iuto
Sir, the railway track between Ah-
medpur—Katwa and  Burdwan-—
Katwa is in very poor shipe. I have
spoken ea:iher also that these trachs
should be replaced 1 will demand
that the Burdwan—Katwa section may
be elecirified hecause this seclon con-
nects two important Lnes rumning
from Bandel—Barhuwaia—Farakka
and on to Bihar and another line that
maintains communication with Darice-
ling, Assum etc This Burlwan fto
Katwa line connects the above two
important lines vuth th® main line
Therefore it 15 very necessar- thai the
Burdwan— Katwa Section 15 ¢ cctrified,
I will also demand that the Banl.uru—
Damodar railway which runs in a
backward area should be substantially
improved. You had raisei the pas-
senger fares twice during the last year
but proportionate passenger amenities
bad not been provided for the railway
users. You talk of social gervice and
all that but the railway passengers
should also feel that something is
being drne for their benefit. The long
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distance trains like the Grand
mmm“mmmmaﬁih

large number of travelling publie wid
be benefited to a great extent. There
will be less of overcrowding. The
present gystem of berth-reservation
should be further gimplifted so that the
Jong distance travellers may be able
to reserve their berths with ease and
less irritation,

In demand No. 10, Rs, 354,32,25,000
have been provided for staff welfare
during 1976-77. It was statod by the
Government last year that they will
open sufficient number of fair price
shops at immportant rallway centres,
I want to know how many new fair
price shops have been opened by the
rallway authorities during the course
of last one year and the fotal 'wumber
of such shops MIr Deputy Speaker,
Sir, you are aware that the railway
employees are facing scarcity of Living
accommodation ! this time hardly
40 per cent of them had been provided
with accommodation. About 55 per
cent 1o 640 per cent of the empluyees
domg mmpoitant and resporsible work
like the engmncers, drivers and ther
helpsrs runming the long  distant
trains and those 1unaing the admuni-
strative officers ctc  have nol heen
provided with quarters No staff wel-
fare worth 1the name 15 pdBsibie
unles all of them ure provided with
stalf quaiters  What is the position
about  education facililies to the
chiidren of the rumlwuv empiuvees?
I would ke to know whether educa-
tional [facil:ties have been provided
tn the children of all the railway em-
ployees Many railwiy employees bave
told me that proper education faci-
lities have not been provided for their
children. About medical facilities I
wil say that suitable medical facili-
ties should be made available to all
the railway employees in whatever
position they may be. The gangmen,
the casus] workers, and other low
paid employees must have adequate
medical facilities and care, In the
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comtext of staff welfare I wou'd Jike
o stress $hat no Welfare measures can
w effective unless good relationship
is developsd between the 16 to 17 lakhs
rallway employees ang the railway
administration. Cordial  relationship
cahnot be developed through the
samergency’ or any type of forced dis-
cipline, Even vow we fini that about
1000 railway employaes who were re-
moved from service have not been
taken back, All these employees diz-
missedl during the May 1974 railway
strike must immedia‘e’y be reunstat-
ted otherwise this talk of staff wel-
fare will be meaningless. In this con-
text I will also say that resorting to
strikes for pressing the workers' eco-
nomic demands is a  constitution.i
right of the workers and is perfectly
justified. The right to strike has Leen
recognised in the Constituiinn, How.
ever hard the Government may pro-
pagate to mislead the public opinion,
the fact remains that the railwuy
workers re.orted {o sirtke in 1974 {or
the redress of their economic de-
mands. We find that the ralway au-
thorities spent crores of rupces for
employing agents ~r Wack loggers 1o
brea’: up the “egol strhz of the tail-
way Wworkers On the South-Bodt.
‘ern raillway a'one 3062 such  black
leggers were employed to break  up
the railway <trike and a sura of Rs. &
lakhks and 63 thous:nnds woe apent on
them, The deductions made from
the pay of the rai'wav employvees of
8. E. railway for joining the sirike
amounted to Rs 62 40,000,

I want to auote ‘rom the auiir re-
port on the Railways for 1875-74. It
has been said that if the railway au-
thorities employ agents for braaking
up strikes, it may have repercussions
in other departments a'so I yuote
from page 63 of the audit report it
says, “the Ministry of Railways, in
relaxation of the restrictions imposed
from 1083, informed the General Man-
agers of Railways on 15th May 1974
that advance  increments might be
granted to 103’.1 nob.gaetiad mp]‘ny-.
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yees not exceeding 4,500 on al] the
zonal railways, including the three
Production Units.” Then again it says
“The increment was not to be granted
to those working in  administrative
offices.” Then again at page 84 it says,
I quote “The number of employecs
to be granted advance increments wes
raived from 4,509 to 4,95300. On 27th
June 1974 the benefit of advancz in-
crement was extended io the cffcers
and staff of the Ministry of Railways
(Railway Board), Indian Railway Con-
ference Association, Railway Service
Commission, Metropolitan Transport
Projects etc .., Their number was not
to exceed 4,455, including 1.300 cf
the Railway Board.” In this way the
rallway authorities has spent huge
sums of money for emp'oying the
agents or black leggers, I ag-in guote,
from page 65 of the a'wlit report which
says. “the annual recurring liability
because of pre-maturs mcrements 1s
estimated to bhe about Rz 8 to 9
crores" ‘This shows how fabu ous'v
Government have socnt on  these
agents  The strike ic over now, if
the Government wants smooth rTun-
ning of the railwavs and good re'a-
tions with its employees then Lthey
shou'd give up this vracrica of mair-
taiming agenis or black legrers  The
5000 aung odd casua® workers whe
have been retrenched must he tuken
hack an cervice and th> thousands of
cont:art labourer who are working on
the railwav, should he mad» auasi-
permaneny or nermanent. The Govern-
ment ig also indulging m discrimina-
tinn in the matter of various unimns
Mr Samar Mukeriee has writlen tlo
the han Railwav Minister 1y this ton-
nection and 1 a'ong wth Mr Muker-
jee went to see Shri Tripathi v order
to bring to his notice what sort of
discrimination is being pracused re-
garding the Chittraniin Locomotives
‘Works labour union One of our wor-
kers was murdered therz and the
quarter of Shri Dilip Bose, Vice-Pre-
sident, CLW Labour Union, wag set un
fire, Shri Dilip Bose went to the local
police station for lodging a complaint
and to disrise his case. But the police
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plaint was arrested under MISA. What
a fantastic thing! Even now about 11
or 12 persons are in detention under
MISA, The Sub-Divisional Magistrate,

| has passed strictures against
the local police in -his case. I had to

E

but since tha
time is very short I will only quote
trom the concluding portions of his
arders to show how the police cook up
and fabricate cases against genuine
sufferers. I quote irom the Magis-
trate’s order: “I totally disagree with
the final report submitted in this case
by the Police and I am unable to ac-
cept it, In view of the powers vested
in me under the code, I direct {hat
proper ang thorough  investigation
ought to be held agsin in this case
to bring the miscreants to justice.
Fina] report is not accepted.”

When this matter was brought to
the notice of the Railway Minister
earlier, he stated that this is a matier
falling under the State’s jurisdiction.
But I want to stress that with a view
to developing good relations with the
different Railway Unions, the Rail-
way Minister should make indepen-
dent inquiry in the above cases so
that the miscreants may be brought
to book and the relations with the
railway employees may improve

Now ! will speak a few things cn
demand No, 14 regardin® constiuction
of new lines for which 42,52,20,000
rupees have been provided. Out of
this amount only one lakh rupees has
been provided for the How:ah-- Shia-
khala Line in 1978-77. I do not know
how far the work on this line
can proceed with this meagre allcca-
tion, I will on'y request that work on
this line may kindly be expedited.
Again Rs, 10 lakhs only have been
provided for the Howrali- -Amta Ruil-
way line. I wonder when the work on
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these limes will be completed? I will
also request the hon, Ministey to
complete two important railway lines
in Kerala which have been demanded
by the State Government also. These
lines are Trichur—Guruvaycor which
is very important pilgrim centre and
lakhs of pilgrims from all over India
visit this place every year, the other
Ime is coastal railway irom Ercakulam
to Quilan via Alleppy. These two
important railway lines in Kerala may
be completed soon. I will request
that the Dharmanagar—Agartala zail-
way line in Tripura may also be
included in the list of new lines to be
constructed.,

In the end I will request that as
I have said many times earlicr also
that the Burdwan—Asanscl section
may be declared as a suburban section
and more trains may be introducedq on
this section connects Sheartiniketan
more trains may be given to the
Burdwan—Rampurhat section since
this section connect; Shantiniketon
where large number of people from
all over India and abroad come, There.
fore, more trains should be introduced
on this section for the benefit of the
visitors. With that I conclude my
speech.

MR. DEPUTY-SPEAKER: Hon'ble
Members may now move thur cut
motions,

SHRI KRISHNA CHANDEA HAL-~
DER (Ausgram): I bez l¢ move:

“That the Demand under the
head ‘Railway Board' be reduceq to
He, 1.

[Failure fo continue exis ing

travelling by Express trains to

the month’y ticket hold:rz of

Burdwan—Howrah and Katwa—

Howrah suburban section of the

Eastern Railway. (1)}

“That the Demand under the head
‘Railway Board" be reduced to Re. 1™

Curtailment of break Journey
facilities to the monthly tickst
holders of the Eastern and South-

Eastern Railwav suburban see-

tions. (2)]
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“That the Demand under the Head

Ludinary Working Expenses— Admi-

sistralipn be redyced o Be. 1"

[!‘nth’lre\ to provide more fast pas-
sepget traming bptween Asansol—
Howzah hoe (38)]

“That the Demand under the
Head Ordinary Working Expenscs—
Agdministration be reduced to Be. 1"

{Failure to provide more passenger
traaps from Rampugbat i Looghne
sechion to Howrah, (40)]

“That the Demand, under the Head

Ordinary Working Fxpenses— Ad-
ministration be reduced to Re 1"

{Bvilure to declave Buvdwan—Asan-
sol a8 suburban sectwn of Eastern
Ratlway (41)]

“That the demand under the Head
Construction of New Lines--Capital
and Depreciation Reserve Fund be
reduced to Re 1"

[Pailure to econstruct doub'e Thne
in Khana Junction to Sahebgan) loop
line section of Eastein Raillway (76)]

“That the demand under the Head
Construction of new Lines—Capital
and Depreciation reserve Fund be
reduceq to Re 1'

[Farlure to construct Howrah—S:ia-
khala Railway line {77)]

PROF S8 L SAKSFNA (Maharaj-
gan}): I beg to move

*That the demand under the Hexd
Ralway Board b2 =educed to Re 1"

[Retusal to provide coach attendent
Mr each 1ist class coach m AT Mail
Vaishal: Express and Gauhati Express
and Shan Awadh Express on North
”“m Rallway (3))

“Fhat the demand under the Head
E¥Billvay Board be reduced to Re 1"
3019 LB-7
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[Pal ure to privde a télegraph office
at Gorakhpur Jusetwon Railway Sta-
tion (4)]

“That the demund urae. the Head
Reilwav Board be reduced to Re 1*
[Fallure to revise pay scalez of

coach attendants (5)]

“That the demand under the Head
Railway Boarq be reduced to Re 1”

[Need for survey of the Rallwav
line to eonnect Gorakhpur with Maha-
rajgan) Nichlaul and Thuntibar; (441)]

SHRI SARQJ MUKHERJEE
(Katwa) I beg to move

“That the demand under the head
Rmlway Board be reduced to Re 1"

[Functioning of the Raillway Board
which has been systematically failing
to do away with vea-tapism covting
huge amount of money (164)]

“That the demand under the head
Railway Board be reduced to Re 1”

[Refusal to abolish ihe Railway
Board sltogether and io make the
Board members severa] joint secreta-
nes to ihe Railway Mimstry (165)']

“That the demand under the head
Railway Board be reduceg to Re 1”

[Non-compliance with the long
standing demand of the people lo abo
Lish the separate post of Churman cf
the Board and to make the Railway
Minister the Chairman of the Board
and to make the Railway Mimsler the
Chairman of the Board (160)]

“That the demand und>r the head
Railway Board be reduceg to Re 17

[Stucking to the good old policies of
spending lot of money and time by
adhering to the bureaucratic niethods
of functioning of the British days and
not solving problems quickly on the
spot (1670)
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“That the demand under the head
Rallway Board be reduced to Re. 1”

[Failure to improve Railway finance.
(168)]

“That the demand under the head
Payments to Worked Lines and
Otbers be reduced by Rs. 100.”

[Deciilon to give subsidy to Arah-
Sasaram Light Railway which money
could be saved for actual take over of
the said line. (189)]

“That the demand under the head
Payment to Worked Lineg and Others
be reduced by Rs. 100.”

{Subsidy to Arah-Sasaram Lne which
neither benefits the employees finan.
cially nor helps the local people to
aval of railway journey. (170)]

“That the demand under the head
Payment to Worked Lineg and Others
be reduced by Ra, 100.”

[Failure to adopt a reasonable deci-
sion in favour of travelling public of
Bihar by nationalising Arah-Sasaram
Railway, which, in the long-run, will
add to the revenue of the Railway.
(171)]

“That the demand under the head
Ordinary Working Expenses—Admi.
nistration be reduced to Re. 1"

[Absence of guarantee for workers’
participation in management and
various aspects of Rallways for iis all
round improvement. (172))

“That the demand under the head
Ordinary Working Expenses—Admi.
nistration be reduced to Re, 1"

[Non-acceptance of the suggestions
given by the workers and employees’
representatives m various zones for
improvement of Railway service. (173)]

“That the demand under the head
Ordinary Working Expenses—Admi.
nistration be reduced to Re. 1"

[Refusal to meet the various urgent
economic and demands of the workers
and employees in varioug zones. (174)]
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“That the desatd under the hssd

Ondinary Working
nistration be reduced to Re. 1"

[Wreaking vengeance on the atafl
who participated in the last general
strike in the Indian Railways. (178}

“That the demand under the head
Ordinary Working Expenses—Admi.
nistration be reduced to Rs. 1000.*

[Failure to cut down unnecessary
travelling in saloons, A.C. first class and
ordinary first class by higher officers
in and out of season. {177)]

“That the demand under the head
Ordinary Working Expenses—Admil.
nistration be reduced to Rs 100.

Depariments and thus saving use of
paper, reducing printing expenses and
book-keeping expenses. (178)]

“That the demand under the head
Ordinary Working Expenses—Admi-
nigtration be reduced to Rs. 100"

[Fallure to reduce drastically the
highly paid supervising staff doing to
actus! work of the Raflway. (179))

“That the demand under the head
Ordinary Working Expenses—Repairs
and Maintenance be reduced hy Re
100.”

[Feilure to do the
in $ime

H
H
:
;
jli
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wphat the demand under the head

Ordinary Working Expenses—Repairs
and Maistenance bg reduced by Ra.
100."

{Failure of promptly repsiring and
maintaing the EMU coaches in the
suburban section of Sealdab and How-
rah in Eastern Railway. (181)]

“That the demand under the head
Ordinary Working Expenses—Repairs
and Maintenance be reduced by Rs.
100.”

[Failure to keep clean the local
traing in suburban lines 1n Eastern and
Bouth Eastern Railways in Howrsh
and Sealdah which are damaged, de-
faced and shabby looking. (182)]

“That the demand under the head
Ordinary Working Expenses—Repairs
and Maintenance be reduced by Rs.
100.”

[Need to give proper and prompt
care to the coaches specially their lat-
rines, bathrooms, fans and lLights (183)]

“That the demand under the head
Ordinary Working Expenses—Repairs
and Mgintenance be reduced by Rs
100.”

[Need to be very particularly about
each train after coming to terminal
stationg in Anding out the disorders in
any sphere and fo repair immediately
to save a heavy damage and huge
financially loss to the Railways (184)]

“That the demand under the head
Ordinary Working Expenses—Repairs
and Maintenance be reduced by Rs.
1”-"

[Need to increase the efficiency of
damage inspecting staff (185))

“That the demand under the head
Ordinary Working Expenses—Repalrs
;:gnunintmmce be reduced by Rs.

[Need to clean and do minor repale
jobs in every station where 2 train
stops. (186)7

“That the demand under the head
Working Expenses—Staft
Weltare be reduced by Re. 1"

and DSG. (Rlys.), 1075-78

[Need for sufficlently and adequately
increaging the expenditure on medical
facilities, health and welfare services,
educational assistance and training of
staff, staff canteens and other ameni-
tles in the Railway. (187)]

“That the demand under the head
Ordinary Working Expenses—Staff
‘Welfare be reduced to Re. 1."

[Failure to make available the staff
amenities to the class IV employees as
well as casyal and manual labour in
fhe Railways. (188)]

“That the demand under the head
Ordinary Working Expenses—Staff
Welfare be reduced by Rs. 100.”

[Failure to Eastern Rallway to build
adequate number of quarters for class
IV and other employees in various im-
portant stations (188)]

“That the demand under the head
Ordinary Working Expenses—Staff
Welfare be reduced by Rs. 100.”

[Need to open more schools for the
education of the lower grade employe-
es in Eastern and South Eastern KRail-
ways in the jurisdiction of State of
West Bengal (190)]

“That the demand under the head
Ordinary Working Expenses—Staft
Welfare be reduced by Rs. 100."

[Need to open clubs and libraries for
the use of railway workers and their
tamily members in important railway
ceritres. (191))

“That the demand under the head
Rallway Board be reduced by Re
1ml.’

[Need to reduce the railway fare for
suburban lines for passengers travell.
ing below 100 Km. (182)]

‘“That the demand under the head
Rallway Board be reduced by Rs
100.”

[Need to allow the monthly ticket
haolders to break journey, which iz ne-
cessary for passengers travelling by
the EMU Cosches that do not provide
for any latrines or urinals (193)]

[
L
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“That the demand under the hesd
nﬂ-&mm be reduped by Ra
l L]

[Need to reduce the fare for the
monthly ticket holders who should get
special benefit than ordlnary travel-
ars, (104)] ¢

“That the demand under the héaa
Raulway Board be reduced by Rs.
100."

[Need to beautify the EMU Coaches
and local trains. (195)]

“That the demand under the head
prs Board be reduced by Rs.
100.”

[Need to protect the travelling pa»-
sengers from smatchers, robbers and
adondag (196))

“That the demand under the heaa
Construction of new Lines--Capital
and Depreciation Regerve Fund be
to Re 1"

[Minimising the expenditure to an
sppeling extent for construction of
new lineg. (197))

“That the demand under the head
Construction of New Lines—Capital
and Depreciation Reserve Fund be
reduced to Rs 1”

{Reduction of the annual average of
pew lines in the comung year to only
86 kilometres from an annual average
of 28313 kilometres since 1950, which
is dangerous for the future growth of
Indian Railways for national progress
198))

“That the demand under the head
Construction of new Lines—Capital
and Regerve Fund be
reduced by Rs 100"

{Failure of building Howrah-Amta-
Siakhela broad geuge line for the last
three years (1988)]

“ m D { (m*}- 1 7'3 m
m‘ﬁ:«ﬂ Rl .
[Need o' link up Bankurs With Burd.

whan junctién by iaking'the BDR o
broad gauge line and sretfting & rull-
way line over the Danoder
(200)]

“That the demand ynder the head
Construction of new Lines«Capltal
and Depreclation Ressrve Fund be
reduced by Ra. 100"

[Meed to link up Burdivan-Katwa-
Abhmadour by a hroad gauge line in
place of the present BK-AK railweys
(201)]

“That the demand ynder the head
Open Ling Works—Capital Deprecia.
ilon Reserve Fund and Devslopment
Fund be reduced by Rs. 100.*

[Need to mtroduce suburban trains
betwen Burdwan-Asansel and Burga-
pur-Asanso]l to help the growing in-
dustnal potentiatity of the area (202)]

“That the demand under the head
Open Line Works—Capital Deprecia-
tion Reserve Fund and Devslopment
Fund be reduced by Rs. 100.”

{Need to increase the number of
shuttle trains between Burdwan-Asan-
sol and Panagar.Asansol in view of
growing traffic m the zone (203)]

“That the demand under the head
Open Line Works—Capital Deprecia-
tion Reserve Fund and Development
Fund be reduced by Rs 100"

[Need 1o increase the No of FMU
coaches between Ranaghat-Sealdah and
Bangaon.Sealdah (204)]

“That the demand under ths head
Open Line Works—Capital Deprecia-
ifon Reserve Fund and Development
Fund be reduced by Rs 100"

[Need of elecirification of Bandel-
Keatwa line (205)]

““That the demand under the head
Open Line Works—Capital Depretia.
tion Reserve Fund and Development
Fund be reduced by Rs. 100"

[Need to bulld rest sheltdts for licen-
sod-porters and others st major kafl.
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way dstions In Eastern and South Eas
{ern Ruflways (208))

“That the demand under the heac
Open Line Wotks—Cupital Deprecia.
tion Reserve Fund and Development
Fund be reduced by Rs 100"

{Need to besutify the rallway plat-
forms at stations between Howrah to
Asansol and Bandel to Katwa (207)]

“That the demand under the head
Pensionary charges—Pension Fund

be reduced by Rs 100"

[Need to increase the number and
amount of family pension in all the
zonal railways which are very meagre,
excepting Wesatern, Northern and
Southern Rallways (208)]

“That the demand under the head
Pensionary charges—Pension Fund
be reduced by Rs 100"

[Need to increase compassionite al-
lowance, in all the zonal railways
whete large number of apphcations
are pending (209))

“That the demand under the head
Penuionary charges—Pension Fund
be reduced by Rs 100"

| Delay in sanciioming and paving the
retirement benefits to the employees 1n
all the railways (210)]

“That the demand under the head
Pensionary charges—Pension Fund
be reduced by Rs 100"

[Need of accounting, clearing and
paying the retirement henefits to lhe
employees on the day of retirement 1t
w6t and the need to compute the figu.
res as the services move on year to
year (211)]

“That the demand under the
Head Pensionery Charges—Pension
Fund be reduced to Rs 100"

[Nead to make a provisron in the
Xiren of & rule thet the superor officer
who is incharge of finally sanctioning
vetivement benefit in ¢ase of delay or

40 @ny retiring employee
i3 punished (212)]

202
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“That the demand uynder the

Head Pepmonary Charges—Pen-
slon Fund be reduced by Rs 100”

[Need to increase the rate of mnvahd
pension in all the railways (213)]

“That $he Demand wunder the
Head Appropriation to Acadent
Compensation, Safety and Passenger
:;neﬁ.loh? Fund be reduced by

[Need to build platforms and covers
and overbridges in congested sfations
between Howrah-Burdwan and Ban-
del-Katwa lines as safety measures
(214)]

“That the demand under the
Head Appropnation to Accident
Compensation, Safety and Passenger
Amenities Fund be reduced by
Rs 100"

[Need to increase the budget for
compensation payments for passengers
mnvolved in accidents (215)]

“That the demand under the head
Appropriation to Accident Compen-
sation, Safety & Passenger Ameni-
ties Fund be reduced by Rs 100"

[Nced of buillding an overbridge
in Guptipara sta'ion m Bandel-Katwa
line and also one morn~ overbr dge 1n
Katwa station for the people going
over to A K line (218)]

“That the demand under the head

Accaident Compensation Safety and
Pawenger Amenities Fund be re-
duced by Rs 100"

{Need to provide one pravy at least
1 every EMU coach m subutban line
(2171

SHRI AJIT KUMAR SAHA
(Vishnupur) I beg to move
“That the Demand under the head
Railway Board be reduced by Re
100"

[Failure to reconstifite or abolish
the Railway Board (245))
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ond DSG, (Riys.) 1976-08
[Shri ‘Ajft Kumét Sabef§
“That the Demand under the head
Railway Board be reduced by Rs.
100"

[Failure to reduce the number of
Directors in the Rly, Board (248)]

“That the demand under the head
Rallway Board be reduced by Rs.
1007,

[Failure of the Board to effect eco-
nomy in the Railways (247)]

“That the demand wunder the
head Railway Board be reduced by
Rs. 100."

[Failure of the Board to take back
retrenched workers who participated
in the strike of 1974 (248)]

“That the demand under the head
Railway Board be reduced by Rs
100.”

{Failure of the Board of finish the
projeclg in their scheduled time
(249)]

“That the demand under the head
Railway Board be reduced by Rs.
100.”

[Failure of the Board to make the
railway factories work to their full
capacity (250)]

“That the demand under the head
Railway Board be reduced by Rs.
100,

[Delay of going on with the work of
the Calcutta tube railways (251)]

“That the demand under the head
Railway Board be reduced by Rs.
100.”

[Failure to have electrification of
Kharagpur-Adra line in the SE Rail-
way (252)]

“That the demand under the head

Railway Board be reduced by Rs

100.”

{Failure of running express train in
Kharagpur-Adra section (253)]

and DSG. (Riye), 1978-76 °
“Thai the gemand under the head
w:ur Board be reduced hy Ha

[Failure to0 convert Bankura-Damo-
dar raliway into broad gauge (234)]

“That the demung under the head
Paymentg to Worked Lines and
Others be reduced by Rs. 100.”

[SBtoppage of the work of Howrah~
Amta line (255)]

“That the Demand under the
head Payments to Worked Lines
and Others be reduced by Rs, 100.”

[Failure of taking over Arrah-Sasa-
ram Light Railway (256)]

‘“That the demand undey the head
Ordinary Working Expenses—Admi-
nistration be reduced by Rs 100"

[Failure in providing amenities to
2nd clasg passtngerg (257)]

“That the demand under the head
Ordinary Working Expenses—Admi-
nistration be reduced by Rs 100"

[Failure of prov ding good food for
passengerg in the trains. (258))

“That the demand under the head
Ordinary Working Expenses—Ad-
ministration be reduced by Rs. 100.”

[Failure of building adequate no. of
quarters for Rly. workers (259)}

“That the demand under the head
Ordinary Working Expenses—Ad-
ministration be reduced by Rs, 100.”

[Extravagance in furnishing the
offices of General Managers and Di-
visional Superintendents (260)]

“That the demand undey the head
Ordinary Working Expenses—Ad-
ministration be reduced by Rs. 100.”

[Failure of the Railway in reducing
saloon cars and inspection cars (281)]
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“That the demand under the head
Ordinary Working Expenses—Ad-
ministration be reduced by Rs. 100.”

. [Failure of taking in adequate no.
% of workers from Scheduled Castes and
" Scheduled Tribes (262)]

“That the demand under the head
Railway Board be reduced by Rs.
100." .

[llegal possession of Railway land
by Allahabad Bank at Adra (SE
Rly). (271)]

“That the demand under the
head Railway Board be reduced by
Rs. 100.”

[Failure to reappoint casual workers
who participated in strike of May,
1874 (272)]

“That the demand under the head
Railway Board be reduced by Rs.
100.*

[Use of Rly. employees by the high
officer, &8s domestic servants or for
personal work (273)]

“That the demand under the head
Railwey Board be reduced by Rs.
100.” ..

[Atlempt of ralsing the price of
monthly tickets in suburbap trains
(37¢)]

“That the demangd under the head
Railway Board be reduced by Rs.
100.”

[Reduction of facllities to railway
employees (275)]

“That the demand under the head
Roi;ilway Board be reduced by Rs.
100.”

[Failure to reduce working hours of
certain categories of rallway workers
(276)]1

“That the demand under the head
Ordinary Working Expenses-Repairs

ond D.S.G. (Riys.), 1975-76

;:gﬂllﬂnimmc.bendmdbym.
[Failure in providing better coaches
to 2nd class passengers (377)]

“That the demand under the head
Ordinary Working Expenses—Re-
pairs and Maintenance be reduced
by Rs. 100.”

[Failure to provide more sleeper
coaches in long diskance trains (278)]

“That the demand under the head
Ordinary Working Expenses—Re-
pairs and Maintenance be reduced
by Rs. 108.

(Failure to stop import of compo-
nents of Railway coaches (279)]

“That the demand under the
head Ordinary Working Expenses—
Repairs and Maintenance be re-
duced by Rs. 100.”

[Malpractices in letting out Railway
lands, (280)]

“That the demand under the
head Ordinary Working Expenses—
pairs and Maintenance be reduced
by Rs. 100.”

[Failure to have timely repairs of
passenger coaches (281)]

“That the Demand under the
head Ordinary Working Expenses—
Repairs and Maintenance be reduc-
ed by Rs. 100."

[Failure of providing more plat-
forms at Howrah station. (282)]

“That the demand under the
head Ordinary Expenses—Operat-
ing Staff be reduced by Rs. 100.”
[Failure to stop theft and robbery

in running trains. (283)1

“That the demand under the
head Ordinary Expenses—Operat-
ing Staff be reduced by Rs. 100.”
[Extention to and re-appointment

of superannuated workers for um-
known reasons. (284)]

“That the demand under the
head Ordinary Expenses—Operat-
ing Staff be redueed by Rs. 100"
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" ‘INeéd ‘to chec‘k over-cmwdlng in
‘the passenger trains. (285)]

. “That the demand under 1he
- head "Ordinary  Ekpenses—Operat-
ing Staff be reduced by Re. 100.”

' [Forced retirement of Rly. workers

without any reason. (286)]

“That --the demand under the

.hud Ordinary Expenses—Operat-
ing Staff be reduced by Rs. 100.”

[Failure of the Railway to confirm
the services of its workers even after
10 to 15 years of services. (287)]

“That the demand under the

head Ordinary Expenses—Operat-
ing Staft be reduced by Rs. 100."

[Need for regularisation of the ser-
vices of R.E. workers in the Rlys.
(288)]

SHRI C. H MOHAMED KOYA
(Manjeri): I beg to move:

“That the demand under the
head Railway Board be reduced to
Re. 1"

[Failure to provide more jobs to
people belonging to minority commu-
nities in the Railway (302)]

“That the demand under the head
Railway Board be reduced to Re.
b g

[Failure to conduct a survey for a
new railway line from Feroke to Me-
lattur (Southern Railway). (303)]

“That the demand under the
head Railway Board be reduced by
Rs. 100, ]!

[Necessity for improving the facili-
ties at Calicut Rallway Station (308]

“That the "demand under the
head Rallway Board be reduced by
Rs. 100." . _
' for opening the road go-
ing through Calicut railway eolony for
public (309)]

7\’ :
;:ac;;‘;:llwq Boaﬂ! ba radueul h’ N

[Neeumy of eluctdm ﬂue-;m
in Kerala region where elecmdtr is
cheap (810)]

“That the demtﬁd und‘or the
head Railway Board be ruluced by
Rs. 100.

[Necessity for having Om more
overbridge at Calicut, (311)] ~ '~

“That the demand under the head
Rallway Board be rediiceg
Rs. 100" |

[Necessity for extending the
Shornur-Nilambur Rly. to Calicut and
have a survey for that (312)}]

“That the demani under the head
Railway Board he reduceg by
Rs. 100"

[Delay in constructing the Kuttie-
puram-Gurvayoor Trichur Rly. (313)])

“That the demand urder the hesd
Railway Board be reduced by
Rs. 100.”

[Delay in constructing the Cochin-
Alleppy Rly, line (314)]

“That the demund uncier the hesd
Railway Board bLe reduceg by
Rs. 100.”

[Failure to complstz the Trivan-
drum-Kanyakumari Rlvy. line (315)].

“That the demard under the head
Railway Board be reduced by
Rs. 100." :

[Neeq for having mord troins bet-
ween Cannanore & Quilon in Soutbern
Rallway {(318)]:

“That the demand under the hedd
Railway Board be redueea by
Bc IM"

ENecmﬂy ﬁor cnnstructmg an oa_nr—
bridge gt Kuttippuram. (317)]
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SHRI SARJOO PANDEY (Ghazr
pur); I beg to move:—

“That the demang vander ile bead
Reailway Boarg be reduced to Re. 1"

[Failure to provide facilities on
Allahabad-Chupra hne o1 NE Rail-
way (321)].

“That the demand under the hend
Rajlway Board be reduced to Re 1"

[Failure to provide safely to rail
-passengers (322)],

“That the demand under the head
Raflway Boarg be reduced to Re. 1™

fFailure to construct broad gauge
1ine from Chupra to Allahabad (323)]

“That the demand under the head
Railway Board rr) reduced to Re 1

[Failure to construct 2 rail bridge
over Gapga niver ot Ghaz'pu- thordby
-connerting the metre gauge with
broad gauge hine (324)],

“That the demuni under the head
Railway Board be reduced by
Rs 100"

[Need to provide crossing over-
wav gtations from Chuora to Allaha-
bad on NE Ruihway (325)]

“That the deman { under the head
Raylway DBoard bhe reduceq by
Rs. 100"

[Neeg to prowide cros=mg over
tbridge at Ballia on Chupra-Allahabad
dine on NE Railway /32611

“That the demund undci the head
Railway Board he reduced BY
Rs 100"

[Failure o reconstitute the Raiway
"Boarq (37)].

“That the demand under the head
Railway Board he reduced bY
Rs. 100"

[Fallure 1n  reinstating the em-
plovees wha participated in the 1874
=strike (328)].

ond D.S.G. (Rlys.), 1975-10

“That the deman1 under the head
Rallway Board be reduced by
Rs. 100. '
[Failure of the Railway Boarg in

effecting economy in the Railwa
(329)) e n

“That the demond under the head
Railway Board be reduceg by
Rs. 100.”

[Failure to introduce fast running
trains on Chupra-Allahabag line (N.E
Railway) (330)],

“That the demnanq under the head
Railway Board bz reduceg by
Rs. 100."

[Delay in the construction of Delhi-
Shahdra railway line (331)]

“That the demand under the hcag
Ordinary Workiny Expenser—Ad-
ministration be teduced by Rs 100*

[Failure to worov:d: facilities to
second class pusenge; s (332)]

“That the demnd undir the head
Ordinary Working Expenscs—aAd-
munistration be reduceq by Rs 100™

[Lack of catering facihties on rail-
ways (333)]

“That the demaad undc¢r the head
Ordinary Workwmig Expenscs —Ad-
ministration be reduced by Rs 100"

[Failure to reduca the number of
saloons and to prevent thewr misuse
(334)]

“That the demand under the head
Ordinary Workinz Expenses-—Ad-
ministration be reduced by Rs. 100"

[Faflure to recruit jdequate number
of Scheduled Castes and Scheduled
Tribes employees in the ralways
(3351]

“That the demand under the head
Ordinary Working Expenses—Ad-
ministration be reduced by Rs. 100"

[Failure to provide adequate num-
ber of residential guarters to the rail-

way employees (336)1.
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SHRI DINEN BHATTACHARYA
{Serampore): [ beg to move:—

“That the demand under the hesd
Reilway Board be reducad to
Re, 17

[Continuance of the Railway Board
337N)1.

“That the demand under the head
Railway Boeard bz reduteq by

Rs. 100.”

[Maintaining a top-heavy adminis-
tration (338)],

“That the demand under the head
Railway Board be reduced to Re. 1.”

[Maintaining A.CC. 1st class 1
Ra)dhani and Mail and Express irains
causing henvy loss to the railway fin-
ance (339)1.

“That the demand under the head

Railway Board be reduced lo Re. 1

{Continuing the exisling abnormally
high fares for the long distance pas-
sengers of IInd class (340)].

“That the demang under the head
Payments to Worlad Lines and
Others be reducei by Rs. 100"

[Neeg for teking over Arrah-Sasa-
ram Light Railway (347)].

“That the demang under the head
Payments to Worked Lines and
Others be reduced by Hs. 1007
[Need to complete the laying of

broad gauge line in Howrah-Amta and
Howrah-Sheakhala section (348)].

“That the demang under the head
Payments to Worked Lines and

Others be reduced by Rs. 100"

[Nead for the elextrification .of
Bandel-Katwa sectin1 of Eastern Ruil-
way (349)].

“That the demung under the head
Payments to Worked I.inesh and
Others be reduced by Rs. 100.
{Need to take up the work for re-

modelling of Bandel station of Eastern
Railway (350)],

2,198 DG (Bly), 1978-77 21%
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“That the demand under the head
&ﬂmmurﬁwhmlr

[Continuance of easual labour for
the jobs of permancnt nature (883)].

“That the demand under the head
Railway Board be reduced to Re. 1™

{Diseriminatory promotion 3}
1384) 1. g

“That the demand under the hesd
Railway Board be reduceq by
Rs. 100"

[Nead to brouden ‘subway’ on the
northern side of Konnagar station of
E. Railway (385) ).

“That the demand ur der the head
Raillway Board be reduced by
Rs. 100.,”

[Need for construction of flyovers
in Seiampore and Lmdvabati on Na-
tional High way No 2 over which
Rallway line cross.s (386)],

“That the demanj undey the head
Ordinary Working Expenses—Re-~
pairs and Maintenance be reduced
by Rs. 100.”

|Need for better maintenance of
EM.U coaches \n SE. Railway and
Eastern Resilway suburban sectiona

3801,

“That the d~man.d under the head
Ordinary Working Expenses~ Re-
pairs and Maintenance be reduced
by Rs. 100.”

[Need to arrange for beiter and
speedy replacement of lights, fang and
window shutters of E.MU coaches
(388) ],

“That the demang undetr the head
Ordinary Working Expenses—Re-
pairs and Maintenance be reduced
by Rs. 100."

[Need for prompt and adequate sup-
ply of rolling stocks of better quality
for all the Railways (389)].
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Working Expenses—Re-
pairs and Maintenance be reduced
by Rs, 100.”

(NMeed for better maintenance of

traing specially long distance trains
while in running stage (390)1.

“That the demand under the Head
Accident Compensation, Safety and
Passenger Amenities Fund be re-
duced by Rs. 100.”

[Need for betler maintenance of
fooq supply in the long distance traing
(391)].

“That the demand under the head
Accident Compensation, Safety and
Passenger Amemties Fund be re-
duced by Rs 100"

[Need for better secwiity arrange-
ments in ali 'ong distance trains
(382) 1.

“That the demand under the head
Accident Compunsation, Salety and
Passcnger Amenities Fund be re-
duced by Rs 100

[Need for supply of drinking water
on all the suburban stations of E Rail.
way and SE Railway (383) ]

“That the demangd under the head
Accident Compcmsation, Safety and
Passenger Amenitics Fund be re-
duced by Rs. 100"

[Neeq for introducing miore trans
to anq from on Howrah-Burdwan and
Howrah-Katwa, [Eastern Raildway
384) 1. 4

SHRI BHOGENDRA JHA (Jainu-
gar): 1 beg to move: —

“That the demang under the head
Railway Board be reduced to Re, 1.”

[Need to abolish the Raliway Board
(351)]

‘“That the demand under the head
Railway Board be reduced to Re, 1.”

and D5.G. (Rige.), 1975-70

[Need to abolish the contract yystem
in the Railways (352)].

“That the demanq under the head
Railway Board be reduceg to Re, 1~

[Failure to ensure participation of
rallway workers n the management
(353)].

“That the demand under the head
Railway Boarg be reduced to Re, 1.”

[Neeq to increae amenmitieg fur
second clasg passengers (354)]

“That the d.meug under the head
Railway Board be reduced to Re, 1.”

[Failuri to remove fruir. service the
officers and cmployreg following the
Anand Marg and RSS on NE. and
Eastern Railway (353)].

“That the demanq under the head
Railway Boarg be reduceg to Re 1"

[Dismissal of workers engaged In
legitimate trade union activitres on
North Eastern and Southern Railways
(356} ]

“That the demanq uaner the head
Railway Board be reduceg to R2, 17

[Need to withdraw the illega]l re-
cognition granted to unregistered
bogus umon on North Eastern Railway
(35T}

“That the demanq under the head
Railway Board be reduceg to Re, 1.

[Granting recogmition to an un-
registered bogus Rail Mazdoor Union
mstead of the duly recgistered and al-
ready recognised umon of the same
name on North Eastern Railway
(358)].

*“That the demand unde- the head
Railway Board be 1educed by
Rs. 100.”

[Neeq to restore tha old railway
hne which was washeq away between:
Nirmal; and Thurbhita in Samastipur
Division of North Eastern Railway by
constructing & bridge on the Kosi
(359)],
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“That the demand under the head
Raulway Boerc be reduced Ly
Rs 100"

{Neui to augment the incomu of
Railways as well ag the forest wealth
of the country by planting mango «nd
other fruit trees on both sides of the
railway line throughout the country
(360) 1.

“That the demand vnder the head
Railway Board be reduced by
Rs. 100"

[Delay in constructing Jhanjharpur-
Lokhabgzar line 1n Samastipur Divi-
sion of NE Railway 361)],

“That the demand 1 aer the head
Railway Boaid be reducedq by
Rs 100"

[Delay in construziing the propnsed
Sakii-Hasanpuri lhne in Samastipur
Division of NR Rarlwav (362)]

“That the demiand unaer the head
Raillway Board be reduced ULy
Rs 100"

[Delay in convertini Sainast-pur-
Darbhanga Iine, NE Rmlway into a
broad gauge hme (363)]

“That the demand undet the head
Railway Board be reduced h)
Rs. 100"

[Failure in converting the metre
gauge Ime from Samastipur to Raxaul
tha Darbhanga, N.R Railwav, into a
broad gauge lme (364))

“That the dema~d under t¢ head
Railway Boaid oo reduceg by
Rs. 100.”

[Need to run New Delhi-M izaffor-
pur Jayantj Fanta daily (368511

‘“That the demand unde* the head
Railway Board be reduceq by
Rs. 100.”

‘[Need to reduce the gap between

* DG (Mye), ANGTT 318
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the depattare ang genval time of
Muzaffarpur-New Dethi Jayan{i Janta
by two hourg (368)].

“That the demand under lhe hesd
Rallway bwoard e reduced by
Rs. 106"

pression of the office hesrers
and members of the NR Railway
Magdoor Union (Regd.) in Samast-
pur and other Duvision (367)].

“That the demdnd under the head
Reilway Boi.d be reduweg ty
Rs. 100"

[Falure to accord recognition to
N.E Rallway Mazdoor Union (Regd)
(368)]

“That the demand under the head

Railway Boa+l be reduceg by

Rs 100"

[Delay mn converting {he road across
the line on the north side of Darbhanga
Junctinn m Samashpur Division, N R
Railway into an over-bridge (359)]

“That the demand under the head
Ra: way Board be reduced by Rs.
100"

[Awarding contract fo private con-
iractors 1n preferenre 10 the ccopera-
tive societies of re.uilers at Darbhanga
and Muzaffarpur Junctions of Samasti-
pur Diviston, N R Railway (270)]

“That the demand ander the head
Rallway Board be reduced by Rs.
100"

[Need to construct Sitamarhi-Tayna-
gar-Lokhabazar line in Samastipur
Division, N. E. Rallway (371)]

“That the demand under the head
Railway Board be reduced by Hs.
100.”

lay in converting Barabanki.
Metre Gauge line, N E
Railway into broad gauge Lne (372)]
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(Rlys.) 1875-76
MOHAMMAD  ISMAIL
mmm I beg to move:—

“That the demand under the head
Railway Bosrd be reduced to Re, 1.”

Maintaining the Railivay Board
Wi fa costing huge amount to the
exchequer (375)]

“That the demand under the head
Railway Board be reduced to Re, 1.”

ainthining a top bheavy adminis.
fration causing a serious drain cn the
finances of the Railways (376)]

“That the demand under the head
Railway Board be reduced fo Re, 1."

[Continuance of casual labour for
the jobs of permanent nature (377)]

“That the demand under the head
Railway Board be reduced to Re, 1."

[Discriminatory  promotion  policy
(378)]

“That the demend under the head
Payments to Worked Lines snd
Others be reduced by Rs. 100"

Need for the taking over of Arrah.
Sasaram Light Railway (379)]

“That the demand under the head
Accident Compensation Safely and
Passenger Amenities Fund be reduc.
ed by Rs 104"

[Need for better arrangemenis to
supply qualitative food n the lung dis-
tance traing (380)]

*“Tha¢ the demand under the head
Accident Compensation Satety and
Passenger Amenities Fund be re-
duced by Rs. 100.”

[Need for supply of drnking water
on all the suburban stations n E,
Raflway and S. E. Railway (381))

“That the derund under tne head
Accident Compensation Safely and
Passenger Amepities Fund be reduc-
ed by Rs. 100

[Need for Introducing more trains
between Howrah and Burdwan and

and D.8.G. (Riys.), 1078-76
Howrah and Fatwa of E, Radway
(382)]

SHRIMATI PARVATH] KRISHNAN
{Coimbatare): I beg to move:—

“That the demand under the head
Rai way Board be reduced to Re. 1"

[Failure to fuldl assurances of Minis-
terg regarding reinstatement of workers
victimised after 1974 strike and with-
draw cases against them (40’1‘)]

“That the demand under the head
Railway Board be reduced to Re, 1.

[Pailure to evolve a rational Rail-
road transport pelicy (408)}

“That the demand under the hsad:
Railway Board be peduced to Re
!."

[Failure to take uctica against the
senior official Jf Lucknow Division,
N. E, Railway, for insulting behaviour
towards members of Contract Labour
(Raulway Loco Sheds) Enquiry Com-
mittee (4091]

“That the demand under the head
Railway Board be reduced o Re. 1.

[Failure {0 reorganise rallway
finances and streamline them in ac-
cordance with the needg of the times
410)]

“That the demand under the head
Railway BEoard be reduced to Re
1 "

[Faslure to abolish saloons and
luxury travel of Ministers and uffi 1als

(411)]

“That the demand under the head
Railway Boarg be reduced to Re 1.”

[Misuse of emergency powers o
unfair retirement of loyal personnel
m Gonda Loco Shed, Luckasow LDavi-
sion of North Eastern Railway (312)]

“That the demand under the head
Railway Board be reduced to Re 1"

[Failure to grant recognition to
Integral Coach Factory Workers
Union affihated to AITUC (413)]
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“That the demand under the head
Railway Board be reduced to Re.
"

to spesd up electrification of
Madras-Trivellore and Madras-Vijaya-
iwada sections of Southern Railway
)
“That the demand under the bead
Railway Board be reduced to Re 1."

[Delay in electrification of Villu-
puram—Trichy section of Southern
Railway (419))

“That the demand under the head
Rajlway Board be reduced to Re. 1."

{Refusal to recognise the legally re-
gistered North Eastern Railwaymen's
Union and recognising instead an un-
registered union (416)]

“That the demand under the head

Railway Board be reduced to Re. 1.”

[Retusal to take action against
officers responsible for neglect leading
to theft of imported ball bearings m
Integral Coach Factory, Perambur

(417)]
“That the demand under the head

Rallway Board be reduced to Re. 1.”

[Fallure to evolve a system of
workers’ participation m management
at all levels angd assocltating all regis-
tered union (418))

“That the demand under the head
Railway Board be reduced to Re 1"

[Interference of administration in
the internal affairg of S. E, Railway-
men’s Union (419)]

“That the demand under the head

Railway Board be reduced to Re. 1."

[Refusal to provide separate coach
attendants io each raillway coach in all
passenger, mail and express 1irains
420)]

“That the demand under the head

Railway Board be reduced to Re. 1."

[Failure to include the extending of
broad geuge link from Trichy via
Dindigul to Tuticorin in Plan for 1976«
77 (431).)

and D.5.G. (Riye.), 107816

“That the demand under tive hesd
Rallway Board be reduced to Re. 1.

(Failure to extend Mangal re-New
Delhi Jayanti Janta Express to Am-
ritsar (422)}

“That the demand under the head
Rallway Board be reduced to Re. L.”

[Failure to abolish the Railway
Board and reorganise it with Minister
of Railways as ex-officle Chairman
(423)]

“*That the demand under the head
Payments to Worked Lines and
Others be reduced to Re. 1"

[Need to speed up the new project
work on Kanyakumari and Trivandrum
Railway link (124]]

“That the demand under the head
Payments to Worked Lines and
Others be reduced to Re, 1.

[Failure to stop contribulion of
Railways to lines run by private com-
panies (425)]

“That the demand under the head
Ordinary Working Expenses —Ad-
ministration be reduced to Re 1"

[Failure to provide upgrading pnsts
in clasg II, class III and class IV as
recommended by Administrative Re.
forms Commussion (426) |

“That the demand under the head
Ordinary Working Expenses—Admunis-
tration be reduced to Re. 1.”

[Failure to introdure stringent eco-
nomy in travelling and other expenses
of members of Railway Board and
other class I Officers (427)]

“That the demand under the head
Pensionary Charges—Pension Fund
be reduced to Re. 1.”

{Failure to increase penjionary
beneflls of pensioners as has been done
in other services (428)]

“That the demand under the head
Railway Board be reduced by Ra
100."



aar DG (Rigs.), 1976-77 CHAITRA 8, 1808 (SAKA) DG. (Riys.), 1976-T7 132

and DS.G, (Riys.) 1975-7¢

{Failure to stop the practice of ask-
ing rallway employees to work as
domestic servants In the bouses of
olficers (429)]

“That the demand under the head
Working Expenses—
Administration be reduced by Rs

100.”

[‘!‘ai"m'e to settle the cases of promo-
tion of section controllers in Olavak-
%ot Diviglon even after couri judg-
ment setting aside these rcversions
{430)]

“That the demand under the head
Ordinary Working Expenses—Ad-
ministration be reduced by Rs. 100.”

[Need to review the wage structure
of watch and ward staff not covered
by II{ Pay Commission (431)]

“That the demand under the head
Ordmnary Working Expenses—
Adminisfration be reduced by Rs
100.”

{Upgradation of posts of Record
Supliiers in ICF, Parembuw, with
retrospective effect (432)]

“That the demand under the head
Ordinary Working Expenses—Opera-
tion other than Staff and Fuel be
reduced by Rs 100"

[Dellr m arranfang for priorty
toading of edible salt from small and
medium producers, particularly around
Vedaranniyam, Tamul Nado (444)1

“That the demand under the head

Ordinary Working  Expenses—DMis.

cellaneous Expentes be reduced b}

Rs, 100"

[Need for manning of level crossings
and introduction of new crossings
“3n]

“That the demand undar the Head
Ordinary Working Expenses—Mis.
cellaneous Expenses be reduced by
Rs. 100"

{Delay in undertaking the construe-
tlon of over-bridges in Southern Rail-
way Zone (435)]

‘“Tbat the demand under the head

Ordinary Working Expenses—Staff

“Veltare be reduced by Rs. 100"

and D.S.G. (Rlys), 1975-76

[Failure to provide woollen clothing
to gangmen in winter on Nilgiri Sec-
tlon of Southern Railway (436)]

“That the demand under the head
Ordinary Working Expenses—Staff
Weltare be reduced by Rs 100"

[Failure to provide adequate loat-
wear lo gangmen (437)]

“That the demand under the haea
Ordmary Working Expenses—Staff
Welfare be reduced by Rs. 100.”

[Need to provide ramnecats and pro-
tective clothing to gangmea during
monsoons (438)]

“That the demand under the head
Open Line Works (Revenue) be res
duced by Rs. 100."

[Lack of facihties to Travelling
Ticket Collectors m  Olavakkor Divi-
sion of Southern Railway (439)]

“That the demand under the head
Open Line Works (Revenue) be re.
duced by Rs. 100"

[Failure to provide fair price shops
of all essential commodities in all
Railway centres where 300 families
reside (440)]

SHR[ D K PANDA (Bhanjanagar):
I beg to move

“That the demand under the head
Railway Board be reduced by Rs.
100™

[Need to cancel unreasonable and
deliberate transfers of office bearers of
the South Eastern Raillwaymen's Uninn
designed to weaken the umion and
unity among the workers (442)]

“That the demand under the head
Railway Board be reduced by Rs.
100."

[Need fo construct the Talcher-
Bimlagarh railway line in S E Rail-

way (443)]

“That the demand under the head
Railway Board be reduced by Rs
100.”
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‘[Need to reorganise the Rallway
Board with workers’ represeniatives
and the Railway Minister as Chairman
(#44)]

“That the demand under the Head

Railway Board be reduced by Rs.
100.”

v

Need to change the anti-labour
of the Railway Board (445)]

“That the demand under the head
Railway Board be reduced by Rs.
100.*

{Need to extend the Puri-Viia-
pagram Express to Titilagarh (446))

“That the demand under the head
Railway Board be reduced by Ra.
100.”

[Need to rehabilitate the discharged
employees mnvolved in the railway
strike 1n 1974 (447))

“That the demand under the bead
Railway Board be reduced by Rs
100.”

[Need to provide all amenities to
South Eastern Railwzymen's Uruon 1n.
cluding telephone connections for their
offices on equal footmg with other
unions (448)]

“That the demmand under the Head
‘Railway Board’ be reduced by Rs.
100"

[Need to reconsider the cases of
those railway workers whose appeals
have been rejected with a view to
reéinsiating them (449)]

“That the demand under the Head
‘Railway Board’ be reduced by Rs
100.”

[Need to provide for sufficlent funds
for expenditious construction of Jakha-
pur-Bansapani railway Ime in Orissa
{480)]

“That the demand under the head
“‘Bailway Board’ be reduced by Rs.
200."

1976-77 MARCH 23, 1076
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sed to make provisian for a new

lihe feoin Gopalpur to Belangir

in Orizsa via Berhampur railway

station, Asha, anndﬂmh—
bani (451))
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o oree i afcaf som ags qawes
3 v wag @ e kg,



agy D& @Rws.), 1976-T7 CHAITRA 3, 1008 (SAKA) D.G. (Bis.), 107677 238

od DG, (Riy) 1975-78
W g e T stw ¥ 1 ¥ i s
qge B mft wear £ xgr wie o
wwg gratenlz gor o § R AR
¥ oot wgt ¥ fag :WE  oma
wrayenr ol Rafd o wf wd
T TR qT Y WTEA ¥ Wiy e
¥ W o oY I ¥ frere oY axaeay
Wt mawag & g
&% wyar g f5 wrlta At W ww
ot T7 wel ) werd o fewed § YAy
EANE guom v
¥, WHAQ & WY §W w67 A
s & frvg fowad & 37 &
it ) AT aHr w1 AR
W ¥ fod 7% frgw a0 ot 33 S
 girgt & s < fag o A
A R AIwE L wfam w
AR N =rewr ¥ W TR
ST ATE &AL H Favg wv A s
T wwagm ¥w W & fas
fremr Qa1 ot AT ¥7 Ay AR
T W g TETA Ry AT TS A
[ AT FY TARGT ALY AT AT KT EA
aaEd fe ATl QU A7 TR 9 q@Y
W W FAT F A 6T ATHE W $Y
Srar Ay 3

st oo wgree feg (frdft) s
aga, & gwwar g fr emrd = oA
W AR go & e BT & OF A
AT BT T GHG O TG @ W WG AL
e 1 N Tz Jqw frar oy § 7w @
ofifrafs sT s fam 31 773
fir Y QF o ¥ 9 a@ W AE 4
st urt § fr gAY W T -
i Ty WY A et g AT
T T A O AT WA A L IAW
o WY TR, @ A T W
YA YW T § A o, A 0% as-
#re g srerwT ST R

g ovr o wer wRw & §
o o oy R ared W gy e
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Y &Y OF v fomr vt 2 mon
e A W oaned ok Afear < By
wex w2w & Fag dfea 4 &, gt A
T v ¥ WAy, €, fea p? a7
¥ 81 W e e qer 3@ wred Ay
SR ¥ AW § a7 g Aw v 4 AF
wEd w1 AT § w7 e w7 ey
T RRE AN A AT W
B WYt avey A7 Aew Frey wew 24
&% aft wra & fadzm w¢ @1 Wy fr wanfore
Wmﬂﬁmﬁmm AT ALY
TF U 94| FT ATAE® ¥ a7 Awaw
ar faar ¢

# 27 qa agm fs e woor
¥ ¥ oA ¥ ofs ¥ fAar oA
wea 2w« wwifrs frrm ¥ as
T T fg e gama X g s
way qfrgraar amg & fr Faa s /1
wor 94N W 71q 724 fesw e ¥ fzmr
mr ¥ 3ar f47 3z 73 9 oweaw
TS D W oAs oA oA
FIE AT W ogAHAA ¥ P AT
T

[ Ta T I AFVE
a7 off TF a7 9T AWAT ) ACA
q yz@ ar * far g faemar 3
or ¥ 937 fren @7 arf 7 anv
oft £ 39 o owg B 1w S
¥ oA N xR B e A
afaw 39 AEA @ A A qPaT @A
781 faa &= 7 ag = AT frradt
# az1 av qey ¥ wrf Ay A7 20
TTATA | UGAT ArAFA A gf7 39 AT
F1 F§ I 407 wifeanr AT
forperart TR a1 Za® fxa rf AT Ay
g1 ag & sy wifkar 7
firgeft ITERT ® HAATT 7@ I Aif-
oifRdt  ®1 wAEsaT FOq 35 S
g1 AT T X § WU Ay I AR
Y wrifxae 1 WA @ W dE
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ot & fir frwt dvez wmde &7 ser-
wqT v, KA ot gre ¥ oo b
w AT FW TG EATT TN OF AR
wré s g enfeandy g & firg v W
VT TR G AT W GEEE §
T, wfE e T g ¥ ey ¥
g€ O 1 fE SO0 we W o wOR
w ¥ 40 fw T v F dve-
mw F far & o | I Amew W
niT & freft 81 SR wfew &
fe O @@ F waw & d T ¥
I I I9 AIfEATH B A H AE S
qEF aF TgW 9@ aiw fRT 15 A
FT GEAT ¥ A qq §€ GOUAA T
oA ¥ Ay oger ww | 9Ty
afs a7 gfaar ITew At @, oF
IW AN W WYY FH 97 AT FIE
WX 97 B 1 897 §3% "9
AT IIT | oS FAAA AT R
& T AT I AT FT T T AT
STT OIS | WY AAW AFA ¢ ey
¥ w1 7 WY 2w @ orer A FeT AR
I 7 T4 { 9T F GI0 W 1T
fagwaan it o

14.60 hrs.

ot grer T AT ZHA A fem 3w
9T I FATAY A 9T ApwTEATYYl
farare ofy farar sty Gr g T & fR
FoAr ¥ aETd A% Hav Jaw 9
ATET 9T TN A w7 farsre &Y w@r
§ 1 we ¥Ew &F @O T wEET
Ty ¥ afomr aw & @ AR )
afz afor sEerdl § ¥ @ WIT
afea ¥ At @nft fad oY 7 qw qow
¢ xg aform & g qach §, for
WIQ G SIiEATd) LHTRT GRET WY
gfaar # 4w wmir ) AT frdww @
fir xR e Wi § S o @) A o
ot T ey o ww g whgriged
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frwre w8 | wrQ & wforsr ow
orer ar ower § Pt wiww & 3-4
T Wi ¥ ag gfeard sewer o wr
aely § forad ooy Wiy e it Aare
For wfy werfy §—siely oY ¥ v fawrc
s | 8w § wg afor @
fogt *1 ov Tr ¥ @ wr @
gt N ot e wra R § | o friter
t e afrr & wrer WY §7 97 Ay
¥ fak v e e wv€
1Y §t FATE, A OF TEE 29 §,
I o7 mft &% Fiwrd W WA,
afe =gt ov wErd @A wr g A
agr # W 7T v PR S o
gt Wt & gzt aF geeew oy A §
wrg § frdqq svar s g f9
AT AT Fawda grast § yd T £
Iaw ®C graer @ fawiqy, #vaf, ey,
TAXTT AL AT AL | TAR TF
T a€ T B T qrdorn e
¥ A ATE A qTOT F MAAN W @Y
TF YA ¥ IAT q FAY IW W qA
&1 7 qAmay 6 oF 9gw JaAr q A1
afw:mm%mfmwaﬁ-rw
W STANE ZAT & WA aF At wAr
wa farmdtr # 78 w80 ¥ fraga
¢ fr % e Qat vy vy e A
M, BAGY, AT, FAar, Vv Wi
SAFTI 1 TF T ATEA § Aver M7 WK
i Favarr § e af dan wdsror gur &Y
qg ¥ ATEA FAOT WATHIZ TET 0T
% GEw 4@ {7 AT W Aoy
Fr wIgAT g0 O oF wfwerd W
wwrrg &1 wor atw o vk frdr f,
O B QUA §I § W AW
F FIH W G ¥ wer § afew
W ¥ W o & Y el aw

wré T A gl svwew o ¥

Fa oy gew § f6 wfge &
o suifee fosar, faed o1 v



ag DG (Rlys), 1976-T7 CHAITRA 3, 1808 (SAKA) D.G. (Riys), 1976-T7 34,

and D.S.G, (Rlys.) 1975-76
st dwvr wore oY f €, Qur werar
wrr @ mfwge & e @Y ST W
¥ ey oewite # g far o,
e FavT a7 IEF WTE O ¥ W0
wrarl! ¥ e A% o w% |

T N T AT AT W ®
fodr wror oy 7€ iy e Al 3
afe wnfeg & grer & fal o fear
war fear oy &t & wwwn g 5 g
ot ¥ 7 ey afedi ® W TR
ot e ¥ 3w’ AT ST AN B
Jw% fadr e sgfaET €Y e )

w1 7, guTeaet o, & o a1 Y
WYX ¥ gaT w7 s wEfeT FAr
wEATE 1 T v awt faa fw
TR FPET FHATNY FTH A R | qgA
¥ ward 07 ¥ e Foamd) o ol dn
v watg %1 e qE &, I FW
woor §, 3T A F agA & Awl 3
frawt faor & f& T swwwfz &
wfw T §, & Y ITH s fFar A
¥ Tg W ATy & wfewfa € ¢
€ wwar &9 afz 1 g Fmfae
ore Ay qor , Freir g0 T & W
WX we8 WETEHE ®) A4 WY 5
ave # A e da afy wrer &y o,
arfe ST ghem @@ WA www I
¥ W s IRy 9 8% |

¥ west & wng & g7, T wew
¥ ¢ awe & - wmE 3 g
SHRI SHANKERRAO SAVANT
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link with the rest of India but are
being put off year after year on some
pretext or the other. On several oc-
cagions, the Railway Minister has
told, at the time of his budget speech,
that he will always look to the needs
of the hilly and backward aress.
Though the railway lines there may
not be remunerative, still he was
aware of the fact that cultural con-
siderationg are as much important as
the economic ones. And gg new lines
in backwarq aress will be taken up
on prority basis. But these geem to
be only pious words signifying noth=-
ing because nothing of the kind has
been done during the last 3-4 years.

I shall give you here a chrenologi-
ca] history of this particular demand
of the West Coast Raillway On Tth
January, 1873, our respected Prime
Minister declared in a public meeting
in Maharashtra that the work on the
Konkan Railway would be taken up
&g a drought relief work on a priority
basis  After this, the Rallway Minis-
ter, while replying to my unstarred
question No 3131 on 13th March,
1973 assured the House that the en=
tire West Coast Railway from Apta
to Mangalore would be completed in
eight years. The total length of this
railway line is 909 kilometers, while
from Apta tg Dasgaon it is 100 kilo-
meters  Thig means that if the pro-
mise was meant to be kept, this Apta-
Dasgaon section which ig practically
only one-eighth or less than one-
eighth part should have been com=-
pleted in 1973-74 itself. There was
no provision in 1973-74, also in 1974~
75, 1975-76 ang now in 1976-77. For
four years, absolutely no attempt was
made to keep the promise which was
given golemnly in this House by the
Railway Minister himself. Is there
no sanctity to Government's promi-
ses' Now, thereafter, on the 5th
April 1973, that very year, an ur-
gency certificate for this Apta-Das-
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not completed, But now that excuse
algo is gone. It iy said in reply to so
many gquestions that the final loca-
tion survey has been completed, its
report has been received and that it
iy being examined. All these answers
have been given, not to one question
but to several questions. So, nothing
remains to be done, except starting
the work. Sompg earth work was
done ax a drought relief measure by
the Mabarashtra Government and not
by the Railway Board. Of course,
most of it was washed away. But
absolutely no attempt was made to
continue that work. All surveys in-
cluding the location survey having
becn completed, there is now no ex-
cuge why this railway should not be
taken up. The cost of this project,
that §s irom Apta to Dasgaon is only
Rs. 1392 crores, j.e. nearly Rs, 14
crores. S0, it is not a costly affair.
Now, what ig the new excuse given?
1t is that the Planning Commission
has not cleared it. How can it clear
it? Because these people went to the
Planning Commission for sanction of
the entire railway project from Apta
to Mangalore which will cost nearly
Re. 300 crores. So, it remaing there
year aiter year. There is no reason
why the Planning Commission should
not be asked to give sanction for part
of the Project only? You can take
up one part this year, another part
nexl year and that way you can com-
plete the whole project. Bombay-
Apta itself is part of the West Coast
Railway. You got sanction for that
part of the West Coast Railway and
actually completed it. It is not a new
railway. Bombay to Apta you have
completed 5-8 years ago. Then why
don't you take up another portion for
execution—say, Apta to Dasgaon
which is only & Re. 14 crore project?
1f you =sk the Planning Commission,
.1 do mot think the Planning Commis-
slon will stand in the way. You are
putting up false excuses for denying
a backward area ity legitimate share
in the railway complex of India and
T have therefore, to make a fervent
request to the Railway Minister and
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the Rallway. Hoard, becsuss I am 4eld
thet the Raflway Board jis mere
powerful than the Railway Minister,
That js the complaint made every
yoar by everybody... )

SHRI VAYALAR RAVI (Chiragin-~
kil); Not now.

SHRI SHANEERRAO SAVANT:
Even now, there 18 no change, fince
you. have asked me, let me axplain.
The Railway Minister has personally
told me in that meeting of the Stand-
ing Committee six months back, 1 am
going to look into it personally.’ il
absolutely nothing s done. 'Then,
what does it mean? That meang that
the Railway Board is more powerful
than the Minister. He has told me
even in the Standing Committee 8
months ago, T shall personally lock
into it’ Still at the 1ime of the Bud-
get it is not there. So, the Railway
Minister should assert himself and
see that this part of the project is
taken up for execution 1n this very
year &and the standing grievance of.
the people from that backward area
is removed.

My second request ig that the air-
conditioned coaches which sre non-
refnunerative should be altogether
abolished. It is no use keeping them
because travelling by air-conditioned
coach i much more costlier than air
travel. The public are not using air-
conditioned coaches. Only high rail-
way officers and IAS officers are using
them. They are kept for the officers’
use only and not for public use. The
Government ig not getting any remu-
neration from it and it is non-remu-
nerative. They should be completely
done away with except in Rajdhani
Expresses. So, these two reguests
of mine may kindly be taken finto
consideration, I hope at least this
time the Railway Minister will not
let us down. For the last for four or
five years this project hag been neg-
lected. Thiy neglect should be stop-
ped. This iz a very vital project in
s backward area. All thewwn
have already been com
shoyld, tharefore, be taken . up this

year,
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SHRY NANUBHAI N. PATEL (Bul-
wer); Mr, Deputy-Speaker, Bir, while
supporting the demands for the Rail-
ways, 1 would like to congratulate
{hrough you the Railway Minister,
ghri Kamlapati Tripathl, hig col-
leagues, the Minister of Rallways and
the Railwsy Board.

1 have been in this House aince
1967. This is the firet time that even
the Opposition members and the peo-
ple of this country are very happy be-
cause there ig no increase in the rail-
way fares. Of course, I am a mem-
ber from the opposition, but if there
is something good, we should
appreciate, and it is not
bad to criticise anything which is
bad, I should say one thing that
this is all due to emergency. When
there wag no emergency, people were
not working properly; they were sit-
ting idle, moving here and there.
They did not resume their duties in
time. But as soon as emergency was
declared, I have seen in Bombay Cen-
tral where there ig a D.S, Office; DS.
himself was standing near the gate
and wag geiting the gate closed at the
proper time and after that nobody
could enter the office. In the same
way at a Church Gate Office also the
higher officers were very particular to
see whether the staff workers are at-
tending to their job or mot in time.
Lakhs and crores of ticketless travel-
lerg were travelling in the train with-
out ticket. That has also nearly stop-
ped. People were pulling the chain
before. My constituency is near Da-
man. It is notorious for smuggled
goodg all over India, The smugglers
were pulling chains between Surat
and Borivali; they used to get down

end D.8.G. (Rlys.), 1875.76
will see that there is not a singls
chain-pulling. Recently I have writ-
ten to the Railway Minister. I am

-also a Member of the Consultative

Committee for the Railways. For-
merly, Sir, many people were bring-
ing rice, even railway staff used to
bring Basmati rice in gunny bags
The smugglers used to keep their per-
sons near Railway stationg like Virer,
Borivilli, Santa Cruz etc. Recently I
have also written to the Minister
about it. Again they have started this
business. I reguest the hon. Minis-
ter to take proper action about this,

I have limited time I have nothing
to say against the budget. On the
contrary 1 appreciate the budget. But
I have something to say on the run=-
ning of the trains and 1 will say this
briefly.

You have completed electrification
from Sabarmati to Virar but at pre-
sent you are running electric enging
trains upto Bulsar only becauss Yyou
have not pot prototype engines, Sir,
you just consider how much amount
you have spent for the completion of
thig electrification from Bulsar to
Virar.

But, you cannot run them with
eleciric engines. Sir, you know very
well that in the Western Railways,
from Valsad to Baroda and from Ba-
roda to Ahmedabad, the traing are
running with electric engines But,
between. .. (Interruptions)

MR. DEPUTY-SPEAKER: Why
don't you give your suggestions in-
stead of eleborating them? You have
already exceeded your time. Make
your suggestions and iry to conclude,

SHRI NANUBHAI N, PATEL I am
talking about the Western Rallways.
There jg a train called Flying Ranf’
which is running between Surat and
Bombay. It is such a popular train
that most of the people from Surat to
Bombay go by this train in the morn-
ing and return home in thp evening
There is the train which is slready
running between Poona and Bombay
by electric engine. The Filying Rani
run with steam engines. You cannot
attach more bogies. And, due o thet,
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[Shri Nanubhai N, Patel]
most of the First-class peassengers
have to travel and there
is a heavy demand....(Interruption).

MR, DEPUTY-SPEAKER; Now you
oan write these details to the Rail-
way Minister. If you go on elaborat-
ing, then there is no end to it.

SHRI NANUBHAI N. PATEL: All
right, Sir,

SHRI ARJUN SETHI (Bhadrak):
Mr. Depyuty-Speaker, Sir, while pre-
venting the budget estimates for the
next financial year, 1876-77, the hon,
Minister for Railways is sanguine
enough in achieving the two hundred
sng twentyfilve million tonnes of ori-
ginating freight traffic receipts. And,
simulfanecusly, he keepg the target
for gross traffic receipts at the exist-
ing fares ang freights of Rs 1,88047
crores.

The hon. Minister is optimistic of
achieving this target due to the fa-
vourable working conditions follow-
ing the declaration of emergency and
substantial improvement achieved in
their operating performance Simi-
larly, the estimate of working expen-
ses for the year 1078-77 has been
placed at Rs 1551.42 crores. On this
I would like to emphasise and cite the
words of the hon Minister, particu-
Iarly, when he says the following on
page 4 of hig budget speech:

“This increase in receipts opened
the prospect of Railways emerging
out of the tunne] with a surplus of
Rs. 89.92 crores—nearly four times#
the budget forecast of Rs. 23.03 cro-
res As the year progressed, how-
ever, Railways were called upon
1o bear a series of incalculable fin-
anclal burdens and the magnitude
of these was such that all of them
could notbemet&omuvinsrhz
working expenses in spite of s 3
nuous efforts” {

Fourth Plan the Rallway ordinaty
Working Expenses showed an increase
of Rs. 2085 crores, that is, 486 per
cent over 1988-89. The major items
of expenditure under ordinary work-
ing expenses are repaira, maintenance,
fuel, and operating staff, which in
1874-75 accounted for 37.4 per cent,
16.2 per cent and 22.7 per cent of the
tota]} working expenditure reapective-
ly, The expenditure under repairs
and maintenance increased from Rs.
208.0 crores in 1868-69 to Rs. 356.1
crores in 1973-74 recording an increase
of 1471 crores, that is, 704 per cent
of the total increase. In this context
I would like to mention that one of
the measures which can be taken to
improve the finances is through better
operating efficiency But it reveals, 1
may pomt out here that the Railways
operating efficiency in respect of wa-
gon utilisation durving the entire
Fourth Plan was lower than in 1860,
So, I would like to emphasise that it
will be very difficult to achieve the
target unless the operating cost in
curtailed to the minimum.

Further, if we are to improve the
railway finances another point which
has to be improved is the rail and
road competition The recent Reserve
Bank survey has shown while the
total traffic in terms of freight kilo-
metres of the railways recorded an
increase of 870 per cent the road
traffic increased hy 23245 per cent
during the last one decade So unless
there is rail ang road coordination the
finances of the railways will be in &
bad condition,

Regarding certain rail lines in res-
pect of my State, viz,, Orlssa, I would
like to highlight some of the points.
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Similarly there are other railwas
lines which have to be developed if
the economically backward regions in
our country are to be developed. One
is the Talcher-Bimlagarh rail Nink
and another ig the Rupsa-Bangriposa
NG which has to be converted into

would request the hon. Minister to
consider all these proposals eym-
pathetically and do the needful at the
earliest. With these words, I support
the Demands.

st vwiw fag ( TR )
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SE gg £ fr 3§ o F A
Trfrd AT Aarg w1 A8f), fomy 7Ow
oY ®1 B arar wv | A Enfr o
% g1 & 5 a7 gury gafag @ #%
fegr war & s feefy & w1 ¥ avx
Qo §fw =7 vy 399w frar w1
o 7% A% *x frar ora av w8 fran
WTq ¥ &Y UIGF TAF FIARY A
& fe xo 2o Y qurmr @Y A awAT
AT & AT vy F T T
¥rr frdew § fF ag o S0 wreR
fiear & 3% @717 M7 % vaR! A
FT WY A & TPy aF a7 B WEw ¥
wff oY Wk ofw ¥ ww g A F
HAK $IT FT &R AT U A8
wrl g g oy |

farerdt ot & & Fridew woar wrgar
g fr qur w1t wrlr ¥ s @ W
a1 T oy R T F g W
wYe agan B 1 wrw e ¢ welf & fent
¥ witw, wf e ot & el oy arere
wwr s ey ¥ forg gfegre o e
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® wt ofew et & wd &) Y 3w
oA § dy-awiat o avg o o
oyar &1 owgT ¥ ¥ avgw A a0
8wk, e T areaTy v o a0
Wt} 1 Iuw R @ o
wYe gt amht & firdsR o wory 2y g0t
a g7 O € Y F o ww fafigt
fafesa w1 ] i< o= fafgdy ¥ Qe
wrfem swr ¥ 1 A *) gfaer g
wrasy ot Sy s ¥ v @5 W
o 1A & forg om |/wa )

AT GRe § TeReR & A
& AT Y1 IAST a3 Fowaw A
T & A wh IeR ey ) P
|Aww Tweft § Aot 0 aga § -
FTetigmdiaE oy W & A
TR AT AMRET ad aeE gl
&1 AN ¥ awy SNy & e
T QI T & aww fEar ga g s
N afeat & go fafrar gwic oo
ot &R & Fag w1 avy arfdi ¥ fo
g mfeat s@1d # sqaeay 7 3
ar At A ararh gt STaf AR
Tz & e ot gere 87 R @ e an
Mg 72T & M7 F W N FE qwea
3aw fag frwviln, oy &0 s &
T E
SHRI VAYALAR RAVI (Chirayin-
kil); Mr. Chairman, Sir, let me con-
gratulate the hon, Minister of Rail-
ways and the big band of army with
him for presenting an optimstic pie-
ture before this House regarding the
functioning of Rallways 1n the coun-

try We were also happy to hear ths
hon. Minister when he presented the
Budget that not only there i3 surplus,
no increase in the fares, but there is
an improvement in the efficiency of
the railways. I only hope that this
spirit should continue and whatever
the intention of the hon, Minister, it
should be implementeq with proper
sphrit

On this occasion, 1 would lke to
make soime observations shout the



L e S

‘{8hri Veyalar Ravi}’

qn- more modern techniques of man-
sgement, whenever tha railways
mmmnl and there wag a deficit,
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into. Instead of
looking into the sspect of manage-
ment and other aspects of revenue
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neady to adopt the modern techniques
of management for effecting savings
and for more efficient running of the

g

Regarding stock yards and depots,
according to their owp estimate, Rs
comes to be the
yearly purchase which rung into
about 60,000 items. It is rather a
About 60,000
items are purchased every year by
the railways. The railways them-

selvey say that Rs. 184 crorez worth
is lying in the stock yards and the
depots as they found through inven-
tory. 1 do not know how far this
figure is correct. 1 take it at the face
valug I do not know whether the
inventory can be made again to some
more items. 1 do not say, you cut

fhings, but I dog't know the mechan-
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Rs, 830 crores ¢very year but in
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At the same time, you expect that you
could spend only Rs. 365 crores in
the first year In this connection, I
would like to know from the Hon.
Minister what concrete steps they are
ummmmmmmsmotmﬁh

ation of the Indism Railways, they
will be able to meet the target. You
may not be able to fulfll the target
of the Fourth Plan or the Third Plan,
but you must see that the Fifth Plan
target jg fulfilled according to the
estimates of today

In the morning, during the ques-
tion hour, the Minister had stated that
the wagons arg in good conditions and
they are available, I would be happy
it the wagons sre in good conditiom:
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»don't want to mention many specific
cases, but thiy is the position in re-
gard to the question of dieselisation
and other things I am only appealing
to you that instead of concentrating
more power in the Board and 1 Rail

Rallway Board hss to take into sc-
count the overall picture of the whqje
nation. That is why I demand com-
Dlets decentralisation. I you allow
the different Zomes to function more
effectively and with more powers, 1t
will be more helpful to the public as
well as to those areas ang to the Rail-
Ways,

In this connection I want to make
one point. The total expenditure for
construction work last year, I believe
was Rs 150 crores—I am subject to
correction. In the Southerp Rallway,
we are spending only Rs, 20 crores.
Yet, only in the Southern Railway,
there is a General Manager for con-
struction It ig good But I do not
know why only in the Southern Rafl-
way we have a General Manager for
construction. Of course, it contri-
butes to more efficiency; I am glad.
But it results in duplication of work
It is some kind of a disgraceful thing
because, by this, you are making one
General Manager ineffective, We do
not know to whom we ghould write
for conversion, etc. Of course, I sl-
ways write to Panditfi.

Now I come to the problemg of
Kerala, before I conclude I should
congratulate the Railway Minister for
two things I must congratulate him
for having taken up the survey for
Ernakulam-Alleppey railway hne. I
hail from Alleppey district, though I
have been elected from Trivandrum,
We are all very happy that this sur-
vey hag beep taken ap, and we are
waiting for an occasion tio give the
Railway Minister a good reception
there It is a losg-cherished demand
of the people of Kerals—the railway
line from Ernakulam to Alleppey and
conneeting Kayarskulam. Govern-
ment have already taken up the sur-
vey. It is almoat over, I believe,

We are also very grateful to the
hon. Minister for dieselising mlon’:-
land Express. This was algo a -
cherished demsnd, In this connection
T waint to mention one puinj.,:In the
country there are about 4,800 kilo-
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mpfneéumm, and 1n the
tvernment propose to do
1,100 Xilometres of electrifica~
the country. In this conmec-
would like to mention one
not want to go mto the
statistic ag ] raised an
ur discussion and Mr Qu-
been good enough t- reply
1l look into it I am only
this apeal to him again The
cheapest electricity 18 available in
Kerala; 1t has also surplus power es-
pecially after the completion of Idikki,
we are good enough to feed to Tamil
Nedy, Karnataka and Andhra Pra-
We can give to Nagpur also

i

gie

Hh

E

MR CHAIRMAN: You glve us
electricity and we will give you
oresges

SMRI YAYALAR RAVI To run
the raillways in Kerala the Railways
have to spend a lot of momey--they
have to take two tramn-loads of coal
svery day to our State Please calcu-
late the expenditure on that And
what is the population of this tiny
pelm-packed land of backwaters—

Kerala? It is more than 23 crores,
and the traffic density m every Rail-
ways Station is the highest here, 1f
you take the statistics, you will find
that the traffic demsity here—coming
and going of the people—is the high-
est in the commiry except the big
citles. Our appeal to you 1z thws
While doing electrification, please

consider without prejudice and in a
constructive way. FPlease calculate
the total expenditure for running the
raflways in Kerala today and the
tatal investment that you have to

tion will be chesper and will result
in g lot of savinga And you are
to electrify 1,000 to 1,100 kilo-

sl BELEA.

ties at the Railway Stations are very
madequate Therefore, please take
into account the chimatic conditions
of the different States when you de-
uign the Railway Stations

Sir j am very glad that the hon
Minister for Railmays has sent me &
letter two days ago assuring me that
enough funds wall be given for <peedy
conversion of the Quulon-Trivandum
line Sombody had complaints that
funds were not mvailable for this but
I am glad that Pandity has assured me
that enough funds wil] be mede nvall-
able and this work will be speeded up
and completed as soon as possible

MR CHAIRMAN Panditji appears
to be very partial to you, because be
has conceded go many requests of
yours

SHRI VAYALAR RAVI Because be
hag realised that Kerala has suffered
a lot Whatever we could not get edr-
Ler, we are getting now.

¥

8ir, sometime back I went to N
muddin Riilway Station and 1
tioned about this to the Minister

1]
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I wang he must make s surprise visit

this Y
taxi-people do not loot

there are no facilitieg for park-
ing the cars. The station is, of cour-
ge, neat and clean, ang is being deve-
lop, but more faciliier should be
provided for the passengers tocome
and gO.

I happened to irave] in the GT Ex-
press. Thig is my complaint as also
of other hon. Members, Mr. Viswana-
tban and Mr. Mohammeg Koya that
the food serve] there g horrible. I
think, that is the feeling of Mr. Chair-
man also. The alummnium plates are
very dirty. 1 vomitted one day. The
food 18 ‘'weither north Indian
nor south Indian. I do mot
know how to eat, The policy, I am
told, is that they take the food from
somewhere in the middle, Bina station
or more other place. Fortunately, my
wife carried a Liffin carrier with us, so
we could eat something. My appeal is,
it you want to serve the food, it should
be a good food, I feel sometimes the
Railway Ministry should be charged
and prosecute for spreading contagioug
diseaseg in the country. That is the
werst complaint that I hag to make
against the Railways. I would request
the Railway Minister to see that good
and neat food is wrovided by the rail-
ways.

Sir, I am very glad to say that the
people of Kerala are very happy. What.
ever they could not get earlier, they
are getting it now. ] only want to re-
quest the Railway Ministry to study
and expedite the matter with regard
to electrification.

With these words, I hope that the
plan tazgels would be achieved. The

the public.
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emergency has made a great impact on
the railways ang the employees who
had gone on strike have—realised their
mistake, I take this opportunity to
wish the best and congratulate the
Mirister for Railways and his collea-
Bues and my freinds Mr. Qureshi and
Shri Buta Singh and all others working
in the Railway Boarq for making the
Railwayg more efficient.

SHRI C. H MOHAMED KOYA
(Manjeri): 1 join the chorus of con-
gratulations to the Railway Minister, T
want to lay special stress on a small
paragraph in the budget speech of the
Railway Mimister which appears to be
very important from my point of view:

“A ecrash programme has been
launched to make up the shortfall in
the quotas of posts reserved for sche-
duled castes and scheduled tribes.
Minority communities will also be
ensured a fair deal”.

The speech of the late Shri Moinul
Haque Choudhury about the under.re-
presentation of Muslims in the rail-
ways even for the lower post: still
rings in my years ang 1 am very happy
to congratulate the Minister for Rail-
ways for this paragraph But, Sir, I
would like to know the modus opera-
ndi how he is going to give representa.
tion to the minorities.

SHRI VAYALAR RAVI:
the Service Commissions.

SHRI C. H. MOHAMED KOYA' Un-
der the Constitution he cannot give
them reservation and the only way to
give reservation is to declare them as
a backward community, of course, after
an inquiry by a commission. [ think
this is also possible but anyhow I leave
the modus operandi to him and I
would like that this promise of
Shri Kamlapati Tripathi is transia.
ted into action,

In the morning there was a question
about Nilambur-Shoranur railway and
Shri Butla Singh was evasive in hir
reply. I want at least a survey should
be made. I know how the Ministers .
get their answers. He has been simply
guided by the bureaucracy. , .. .. .

Through



279  DGI(Riye), 10764  MARCH

and DSG, (Rigs.) 1078-%8

BHRI B A SHAMIM (Brinagar): In
fact ‘misguided

SHRI € H MOHAMED KOYA But
the Nuambur-S8horanur railway is the
only railway 1in Kerala which is rumn-
ing at a loss ang 1if 1t ig extended to
Kozhikode and from Nilumbur to
Mysore 1t wall become a verv profit-
atle rallway I tlunk the Government
will at least order a survey The rail-
way Minister is spending crores and
crores and this survey costing only a
few lakhs of rupees will be nothung to
him, but it will brng results This
Nilambur Shoranur rallway will be
profitable and 1t will go through the
most backward agricultural district of
Malappuram and i1t wii] open up the
distniet and contribute to the uphfi and
progress of the backwarg dist-ict

Our Railways grew in a havchazard
way It was never done in a planned
way In our country ongnally the
raillways were started by varlous com
panies and have improved Even after
Independence we had ng plan as far
as the raillways are concerned Other-
wise, Mangalore-Bombay rallway line
would have got the top prionty It
Mangalore ig connected by 1a ‘way to
Bombay ] am sure Delhi will be nearer
to Kerala and Bombay will be nearer
10 the West Coast and all the passen-
Rery and goods wnl] pass through Bom
bay to West Coast Thus Konkan Rail
way is much talked of—I first came to
this House 1n 1962 and from that time
onwards I have been hearing aboat this
rallway—and the governments stock
answer is that they will consider and
that they wil} consider most sympathe-
fically but nothing has happened so
far Therefore, I think at least this
time the government will see to it that
thig railway Line from Mangalore to
Bombay 18 expedited Therefor= the
develcpment of railways should be
done i1n a planned way and there
should be faster trains from &1l State
capitals to Delhi

1'do not want to take much time of
thé House by repeating points made by
other Members Only one thing I
“will mertion Electricity Is cheap in
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Eetala and ‘we can woduce more glece
h‘iclt:w Electric trains, as we know,
are able tb the rallways. I¢ we
explord the possibllity of electrification
of our trainy, it walj certalnly leud to
a saving of i rtation of fuel and
conservation of exchange and
it will at the same time reduce the
pellution of the atmosphere In a crowo-
ed State like Kerala Therefore, Lego-
tiations must be started with the gov-
ernment of Kerala to get cheap electri.
city, and electrification of the Kerala
trains must be given top priority

Then there is the question of the
doubling of the raillway track between
Mangalore and Olavakkot Kerala as
you say about UP, is not a land of
villages The whole Kerala 1s one
village or one town whatever vou may
call it Therefore there are very
many level crossings This doubling
of the line must be given top pilonty
as far ag our Btate i8 concerned

Then there ig another point which I
want to bring to your notice Import
of ccal through Beypore port The
coal consumption of the Southern Rall-
way between Erode and Kasargode 1is
estimated at about 20000 tonne- per
annum The Beypore port 13 now
ready to receive small steamers At
present the entire coal requirements of
the raillways from Frode to Kasargode
are imported through Cochin harbour
The distance between these stations
and Cocluin will be about 38 kilometres
more than the distance to Feroke
which means that the raillwave will
have the advantage to import their
entire requirements of coal at Beypore
and thus cap be saved of millions of
wagon haulage kilometres tonnes per
annum

I want to bring to the notice of the
Ministry a very small matter about the
opening of a Railway Colony Road for
vehicular trafic The residents of
South of Calicut Rallway Station find
it very difficult to reach the Raillway
SBtafion in time and also to go to the
shopping centres of the city, if the
gates of level crossing at Francis Rodd
are closed About 30 lakhg of rupees
will have"lo be spent to sonstruct an
overbridge at Francis Road This can
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be saved if thy Railway Road west of
vehimilar traffic. ards gap in
road paraflel
could be

?,,
%
E

* filled and this will indeed be a boon
hlie

to the public of Calicut.
The Minister was almost inclined to
agree suggestion, but the resi-

to this
denty of the Rallway Colony objected
to it as the road will go through their
colony, I think this is not g very valid
objection or an objection which is very
serious. I hope Government wil] see
to it.

I may say a word about Jayanti
Janta which starts from Nizam.-ud.din.
It gives a lot of inconvenience to the
people who come from Delhi. Farly n
the moming they have to reach Nizam-
ud-din. The galn ig only to the taxi-
walas of Nizam-ud-din. I think Gov-
ermnment will think of starting this
train {from New Delhi itself,

Catering is a very important thing
Mr, Ravi has made everything clear
about the problem. The Depariment
has itg catering cells. The fnod served
in the trains 1s hopelessly bad. The
Railway caterers take food from the
wayside stations, Sinve the quality is
bad, people have to frown upon the
bearers If the Railways can think of
sormething by which catering can be
jmproved it will really be a boon to
the passengers. After all trains are
run for the passengers, The ponr pas
sengers do not know what to do when
they are hungry. Fither they have to
eat whatever the Railway gives or they
have to starve. This matter may
kindly be looked into by the Govern-
ment.

ot wefy T af® (rwge) ¢
gwrafe o, § qwz € wint & el
v ¥ frd e g § 1w W o
&t Y & vt o ar I ¥ gt 7
T g, aedaqgr e & W
HINT ¥ @ ¥z wr ol fear §
o e ffr i g afedd W
e iy €1 ot ow W e A
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& fr gy Yr? o Qar wore § Frady
R Am ¥ frere wgl ¥ wed ey
fartnft s wre ke TR @)

Ak ¥ o st oo
waw qgelt ey ot nf §, wEk A
? % g9 wgm g £ 1 feaw wd
QR §Y 1885 FT ¥ I QR &
it sdwxlw 40, 41 I WH
durew fear mr g W EH TOF Y
AT AT AT Tg AW W A g ondy
fe it W W, T qarey, W O
ot WX A ® Yo f v
wfwrat &1 wx 3= @ abog o, A
Iy a1 ww F aff wnit 5 Wy %
[T ¥ 73 ff v agen &1 F qar
wewer § fir 2 agw & qoom, skt
¥ oW w1 A g v 8, et
gfar & w(ER 40, 41 AT WA
&Y %7 ¥ W oy oY i T st
*t Twrew § 1 & [ wER ¥ framw
wan § e gfeas Wd o qoor g
 wH o R adEd
faare i wfgy fawk o oot
s amar wY, gfafrgfer A
GrEAf® adF § THET gogT ¥
iy W EEH I BER Y «@
forad Tk FT ST YIEET § I IF
o< fe-RfemednT & wm & 12
™R # R AR

FTCH ARG B AY qAE W o
§ ouer IT8) w9 § ) Foldo
ot A fowdr stier, @@ I
& ¥, aE g varear a3, wite
Wy &t WAl F A2 g 1w
% gfie & Wt @ tfer Wd ow 3
awtaw W weww § SR q@ ww
It & fiF sravia seft ofF o 9T T6T
wm & W T8 I TR WK SR,
fogl w ¥ T § @k fis e
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A AF A §7 T &, IR
w ? &7 aw & "I e gg
Qs wieis @, gl M ol frad
&0 &1 wTT WewsT { 2ar @ @
W qFd fr w0 51 XF2 ¥ AU
Mz g AT & aq fag
gt & o e v & o &
wq fogra &7 gary 8, R ¥ ®
wiEel | [@qr I N w99 wiw
e ¥ fay ar g3 awT g fear
w off §, Thww faar 3 wgr ¢, xYfR-
fowwt Wik Hawgawr fegr wy
T &, TG WEAT F7 GIrA § Ay
HIX qarfgdar &7 139 & faz s
fear wr @ 81 WiwA ww XFT s
E e g iediciac SRR Caf &

weR A I XTI o3 ATAY
WY W AAE T AT FT QR X, A
ag w7 @ ¥ fr gf T Ad-fred I
% arér Q& werdr § TH YWY w4
X o @ AT F FLT G,
F AT F FFT AT A7 99 §
W MR & I ardT aw
it ¥ 1 €7 AT BT AEIT A
T T A R 1 TS FRAT FIE WiA-
wifer 7 g fs 7 qr wre 3 qur
gor &, v x 2wt o garrga by

AT Y T AT AR G F2TTA
®r wrgt § o T O w1 gar @,
e qrw AAAw o oaeF ag §
ayt gErc wd aF 7f g 4

ar 1 @ qrfadr €7 ywaTe §T
ferar oy fir et ued aredw FO
4 & o gyeerear oF ¥ v fr
g sitwr e 8, & dw ofr vy
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% faq w® iy oix wx ¥ o
s oY 1 ag arr gy § fe o
wre wvy Tt §, woadr o Qe
wfeq fr et s 5 ¥fer we ay-
Arq AT 1 FTH W ST AT WYY
fr frg aex Iae et # qiafa
far i | T e wrwdw 3 gicaiRg
wff ®T a5y ¥ Ay $3F-5T ATy
Aofa@s s ST A s any ¥
I IR qRfFdr ¥, wok
wieT agqr 91T §¥ W O sy
g A0 § qF ®wT ¥ g
enT I XA * ITH wAr iy
& qrgr g fo x9 &t & A fafen
fifr g ad g ITw g AT ATy
Y7 IR TEAT AT TA-TA £ AVG,
o e femr ary | & Aoy 7 G AT
HET § 9 Tt AT WAl Ut 7
frar aar, A wrw w1 ¥ wwqw L
WS AF TEAT ATET T HT AT
g AfY & W & Aq AW At w0
formrar & |Ywr TR

AT AF AT T TT A §, ATU-
TR A AT 70 W & AgT A
yrEfw A & am ¥ & Arr oww
gRgamAT sz gfEgy W F
ot ot w1 fwr T WX W@ wAq
w1 &faw = w1 forar a0y, oF 39
w8 ®7% TITR A § ) AT F HwT
"I A% W7 FrAE ¥ Awe qA{
oF T 99 WA ¥ ®W KW
wifgy | 7 77T H YTIE W A
ofT wferr arergor fipg oe sy greete,
¥ e z-=fix & g7 greras foar fw
ar Wt ag ww fear o T, 7w W
aq firar wramr W< o A O e
WX TF a7% ¥a g o) § A} gw
wrw mfy & oft & 1 0T § wrowrar
awh o wiz a0 Qgroch
war §, il wtowth & ot ¥ qfty
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ey fieer oY o i wore W ey g,
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wft § Wi I Aqw o AN qF W
forar awr 8, 7% 7w dwad 2
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Tt & qw & Ak § wyr fwar
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s, (ifE W wEy & AR
qar A X I RY & OF w,
wrffy ot grafag, aga ana o dfwa
e FE I gersATfg
e w4 o 9 gy war wifgg
g EAWT AQAS W7 AGCA-ATER!
FarSramer a1 Afww
FIAF A A AL T g, A X Y
qe R | o ofed W Wd wE
Harna § oFr gwa Feg o wrem
& AW gh, S0 KW W ¥ Wi
T T Fo fro TAAFZ 71 2 fruy Ar
WE TAWT ® S ¥R Fow qEr
gor &, Iuwr g@ww fear 9y ) 39
9w W g & fg @ frmr ard
W ¥ & faq qaa @ awer 93,
I HAL T AR N N, owrw I T
g% | AfeT ot g7 At F aran
A S

T fadr & e W@ w
gty gw §, W wwgT §F & A
JIRmr & 6k gt fr et e e
. A T Qo Do Aaditz A ¥ fear w1 )
0 9 oy Sy ¥ dar winy | Tft
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T 9T ATTA WA L6 74P A
fear wiy

A wgE & gw g 7wl 2
TF 9% ¢ | W T W 39 oW 6 Wy
To dro wadiz w1 T faar ark o7 agy
TrwAy & fAq OF F97 950 O wna
A | A A g A & A AR
¥ T ArewT W) IRE Wik A A
fowra 7 @fY | ¥fpT ot 7% 9w
7 9T A T gur § 1 o v § gy
¢ 7 ¥ f& 1976 aF waws W
oA Wi gEvsIe a% ove fear
w1 ¥ W o g T T,
oY g wmar 7Y § o ag Wi 1980 A%
oY §Y ariy 1 & wrfta wft o & W
g fr g o % o ¥ ot gt
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EHRI D. K. PANDA (Bhanjanagar):
There have been certain welcoming
speeches but I want to point aut cer-
tain very important aspects relating to
the labour problem and the contract
system m the railways. It hag been
agitated and also propagated outside
and very many timeg it has been de-
manded that the contract system in the
raillways should be abolisheq but that
has not drawn the attention of the hon,
Minister or the Ministry For all these
years i1t hag been totally neglected.
Here 1 have received cerfain facis as
to how there 1s leakage of huge
amounts through arbitration awards.
n the contract system

In the Rallways, specially in the
engineering department, settiement of
contractor'’s claims through arbilration
awarcds are allowed ag per existing
rules Any contractor can rawse claim
for any amount he likes on a contract
awarded to mm The contractor w.ll
be furnished with a list of oftficers He
con nominate one of these officers, and
another officer will be nonunated by
the General Mandger concerned.
These two officers will constitute the
arbitrators to decide the claim raised
ty the contractor In most of the
cases the contractor influences these
officers and gets away witn a huge
amount 1n his favour If the Railway
Ministry takes a census of the awards,
at leact for the last ten years, the enor-
mty of the leakage of revenue through
such awards will be breught to light,
to the great astonishment of every
person who has any patriotlc sense
in him,

So crores of rupees have been lost for
the last several years due %o Thly cob-
tract system, as the result of the.man-
ner in which tha awards ate being
passed, how fhey are ‘being influended
bv the contractors, Therefore, why
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shoul¢ Goveroment close their eyes W
guch sordid facts? From the national
development point of view, from the
econcmic point of view, this system
shoulj be abolished. It 1s not caly un
agitational issue, This should ugitate
the mind of every patriot, every mem-
Ler ¢f the Houte So I demand th.t
the tontract system in the Railways
shou!l be abolished.

The second point lg ahbout workers’
participation. This 1, the policy of
Grvernment  'We have been agilating
tor . But in this respect, nothing has
been done. Even the two reroprased
Felerations have become fed up with
the manner things are going on atl
how the Railway Board 15 functioning.
Al the remistered Unsons should be
involved 1n the managereny so that
prouvclivity can register a defirute ad-
vance., Therefore, from this angle, 1
agam demang that there shouly be
worhker<’ participation through ai! the
resi~lered Umiony so that wo ¢wn 1in-
c1oate our productivity.

Thirdly, coming i the recommenda
tions of the Adminmistrative Reilorms
C.mmission, to which referente h.s
teen made by some of the members on
tae other side also, they have calegon-
cally stated that anomalies should rne
elinnnated as early as possihle  But
on that score also, we ds not firnd any
rrogress, The ARC had recommended
cerizin things, They had recnmmend-
ed upgradation and cadre review of
clusseg 11, III and IV employees Butl
what hus actually happened” I have
rece.ved a report. Though there are
onl+ 3.000 officers in class I, 1 000 posts,
have heen upgraded. On the other hand,
there are 6,000 officers in class II and
only 2n0 posts have heen upgradec I
wantl a categorical answer whether the
ARC's recommendations have been
visluted or not by this and how long
this process will continue Fust they
cught fo have taken class 1V fr up-
gradatios, then class III. then class II
and then class 1. But it was done in
the reverse manner All the advant-
age has been faken by only class I
officers. Thig should he put an end to.
Hereatier thereé shoulg not be any re-

an1o LS—10.
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petition of this. All respect should
have been shown to the ARC's recom-
mendations.

Now when the guestion about the
upgratdation of class IV and class II1
emplovets 18 rawsed, what 1= the an-
swe1?  The Miuster 1g taking the plea
thu the Cabint huy already banned
any futtker upgradation in view of the
stringent economic pisition. What we
wdrt to say 1s that 1t should not be
done, even belore taking any cecsion
in the Cabinet, nogradation of ciass I
pests hag been done  In respect of
classes 2, 3 and 4 offirers, the same re-
chmmendations should be immediatelv
implemented,

Fourthly, certain anomalies have
arisen out of the report of ‘he Tmnd
Pa» Commssion  They are large iIn
number [ have no time and so I shall
give one example. In the In‘egral
( rutch Factory, tecords show that ano-
mables are still exusting and mu.t of
the trade umon !eade-3 are receiving
datly reports about the anomalies
Toerefore, that shoulj he taken note
of an 1t should be solved The matter
shi uld nct be allowed to linger on.
Sorue of the courts 1n Madhva Pradesh
ha.c alsp categoricully pointed out how
thuese anomalies are continuing in large
rnumbers Therefore, steps shoull be
takeq to -ee that those anumalies are
reriied

V.o find that road transport and rail
tran<port are running on parallel lines
There should be co ordination &t the
nrtional level The railways should
cul.v long lead freight traffic and the
shcrter ones :heould be left for the
roac’s

[ come to my last poini, sbout the
AIRF. These lvaflels are in circula-
tion throughout India. 1 have seen
certain things at Khurda in Onissa and
1 other railway stations alo Who
sre arculating these things® 't ig the
ke, caidres of the All India Ralway-
men s Federation These are the car-
toons about the Prime Minuster and
vou should see how in the most naked
faseirt way 1t has been published. Now,
what are the things wnittten here, One

.
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caption reads Sounds good to me, not
guilty, case dismissed Another says
She 18 ihe judge, she 15 the accused,
ghe got herself acquitted A third savs
FREEDOM IN PERIL, COME QUT IN
DEFENCE OF IT AND JOIN THE
RANKE OF BATYAGRAHIS There
are so many oOther bad things, anti-
national, anti-production, pro-fascist
things written and publicised What
action has been taken” As for those
people who stood like a rock by the
side of the Government against fascist
forces 1n different unions attiliateq to
AITUC, what happens to them’ In
the southern railway union action has
been taken Transferg are being done
at Berhampore and Khurda division
S0 many persons are deliberately and
mischrevously transferred This 18 o
mischief plaved by the Railway Board
and therefore I demangd that the Rail-
way Board should be abolished 1If at
all 1t 15 to continue there should be
workers representatives on 1t and the
Railway Mimster ~bould be the chair-
man of the railway board The fascist
forces 1n the AIRF who are rirculating
thete papers must be booked and {aken
nto custody immediately It ig a most
backward area As far a, power 15
concerned I have received one bro
chure from the Orissa Government Tt
is mentioned there that the power po 1-
tion by the end of the 5th Plan would
be as follows

Installed capacity 1141 MW
Firm capacity (that 1s
now utilised) 530 "

From this you can just imagine that
there 15 surplu- of power Of course
with the production of this quantiy of
rower Rengali and Bhumkum p-oject,
as also ather proj=cts in that area will
te develoned But as far as power
generation 15 concerned the State Gov
ernfrent has spent money for this pur-
p se At the same time thig poner
18 a 50 bemng utibsed by the industries
set up by the Central Goiernment
Whe1 s0o much of power 15 avatluble
trere whv not on the same lines as
my friend Mr Ravi suggested develop
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rauway network In Orissa This would
also cater {o the Adivasl and tribal
areas Hence, I emphaticaly suggest
that there should be a proper utihise-
tion of the surplus power being produc-
ed 1n the State and this can be done
by construchion of new railway hnes
in those areas

I have received a report from a very
old man who 15 now 82 He has stated
that the BNR (now SER) had
surveyed the area for constructing
railway hne from Gopalpuz to Bham)a
Nagar and from there upto Bolangir
This question has been rawsed every
year Now this proposal of new rail-
way line construction doeg not find a
place 1n the railway map I feel that
this should have been considarei In
thy, connection I would like to draw
the attention of the Hon'ble Minister
to the fact that thig proposal was on
the railway map during the British
regime  Now I do not know how ths
pruposal has been dropped from the
rallway map 1 want an answer io this
Moreover I may state that the rare
earth factory 1s coming up n Gopal
pur This factory 15 being set up at
the co-t of more than Rs 1900 crozes
There 18 a minor port which ig also
cuming up 1n Go qlpur ‘There s also
one Defence Unit whieh 1s going to be
sct up there A survey was also made
in 10 U for the construction of railway
line between Bhanja Nagar and Gopal-
rur Now I do not know the reason
why thig proposal has been drnpped
oit »f tne raslway map In view of the
mmpiitance of the area and also new
1. ctories are coming up in thay area,
eorstruetion of new raillway lines
should be taken up immediately This
new line when constructed, will also
pass through the Adivast belt that is
from Bhanja Nagar to Phulban: and
the ) to Bolangir This will cover the
entire Adivas) and trihal area ond by
thi- we can also develop the {)rest
weallh There are big trees 2nq so
many other forest products which can
be put to use for the development of
the State as also the country as a
whele  So 1if proper developraent is
to fake place in those areas we have
to construri the new rallway line wiich



293 Tiad DS.G. (Rlys) 1978-76

will pasy through Gopalpur-Berhampur
and also from there iy Bhanja Nagar-
Phulbani districts,  Lastly, I would
xequest the Hon'ble Minister to allot
sufficient fundg for the construction of
rasiway line between Jakhpura and

_Banspani.

SHRI B. V. NAIK (Kanara): Mr.
«huirman, Sir, some of the points, as
.a compulsion of circumstances, will
shave to be repeated, that is, the point
which Mr, Savant, our colleague from
XKolabs, urged and he has been doing
dt repeately and 1 have been hearing
his speeches on the Railway Budget
every year. Though we come from
difterent States, we have an 1dentity
-of interest. 1 am referring to the 900
4m rail link on the west coast. We
find two new railway stations on the
-may that has been circulated One s
Apla and the other ig Panamburi, the
first just south of Bombay and the
second just north of Mangalore It is
Just a few millimetres and the progress
is woefully inadequate. I am not that
optimistic as Mr Savant Another
letined rpeaker, Mr Koya, said that
he hus been urging these things, parti-
cularly in respect of the west coast
railway from 1962, but after 13 years,
we are exactly where we were!' In all
humility, I would consider it a great
achievement 1! even our grandchiliren
are able to get this 90 km raillway
line! T am sceptical about it. We have
<een the history of the last one hun-
dred years and the figures provided hy
the railways themselves speak ~olumes.
In the morning, during the Question
Hovr, 1 had an opportunity to speak
abort the develonment of the ralwnvs
Feem the summary for 25 years ex
tract ¢f which has been given I find
thal in 1857-51. the totsl inve«tment in
railways was Rs. 855 crores. In 1974 75
after 25 years, the investment shot 1p
1» Re 5050 crores, almost a w00 nor
cent rire But In the same period, the
tnta] route kilometres increased from
33.506 km to 60301 km which s herdly
R 6 ver cent rea! We do not know
‘what hag +-"mened to al] the ronev
Anvested 'What are the priorities that
h.ave been identified?
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Ag per the statement of the Finance
Mimister, during 1975-76 the railways
have been very good pay-masters to
the general revenue. The budgeted
amcunt for 1975.76 wag Rs. 187 crores
and odd, but the actual payment made
was Rs, 191 crores! During the next
year, the Indian Railways are going to
be made to pay through their nose the
money collected from the passengers
and by way of freight, earned by the
sweat of the brow of the workers,
amounting to Rs. 202 crores to the
genera] revenue!

THE MINISTER OF
(SHRI KAMLAPATI
What 15 the harm?

RAILWAYS
TRIPATHI):

SHRI B. V. NAIK., There would
have been no harm provided the de-
mand; of the Railways were met first.
Ag was stated by your Deputy this
morning, the railways asked for Rs.
255 crores for new lines but they got
just Rs. 100 crores! With our best
wishes, why could you not appropriate
hundred crores of rupees from the
ueneral Budget A Budget which runs
into Rs 12,000 crores will not be poorer
for the sake of hundred crores of
ripees. I think 1 am being partial to
the Ministry of Railways.

SHR1I KAMLAPATI TRIPATHL
What wil] be the financial cosition of
t1e country then?

SHRI B V NAIK I agree, Sir. Now,
the question is that vanous demands
have been put Some people are ask=
ing in Kerala for elecirification. Some
people from Maharashira have request-
ed for converting narrow-gauge into
broad-gauge or metre-gauge mnto
broad-gauge Some areas are asking
for doubling of the lines Now there
are certain areas whose basic and
elementary demand is to give them a
roilway line It has keen our endeav-
our. time and again. to request the
Railway Ministry only two questions—
whether you are at service or in busi-
ness It 1s neither fish nor flush nor
red herring When we ask as to what
is it that you are going to give prio-
ritv—neyw hnes, doubling, broadening
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of the railway gauges or electrifica-
tion—no categorical answer will be
given because once they commit them-
selves, they will have to take a per-
spective and long-term view of the
whole situation and will have to carry
out that assurance. But they want
flexibility. We do appreciate that at
all managerial levels, there is need of
certain amount of managerial flexibi-
lity. But that is no exguse. You may
take time to make up your mind but
you may keep your mind open. If you
keep your mingd blank and are unable
to come to a decision, we will not call
it maragement even by the most gener-
ous definition.
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There have been certain areas of
disagreement with some of my collea-
gues. About Railway Board, Sir, I
think it is a matter of personal opinion.
If an MLA wants to become an MP
and an MP wants to become a Deputy
Minister or a State DMinister or a
Minister, I do not see any reason why
we should grudge that. A service mem-
ber, an official of the Railway Board,
says that he wants to become a Mem-
ber, something like a ladder for him,
2 sense of achievement for him, why
should we grudge it? If there are
certain things if the Railway Board
is inflexible, not that it is kbureauecra-
tised but there is a technocratic tyran-
ny—90 per cent of what we read in
theze reportg we do not understand-—

't I would not grudge, But if there
is inflexibility, that has got to he
changed,

The entire theme of the Finance
Minister in his speech today was that
on rural development. Rural develop-
ment does mean the development of
infra-structure and among the infra-
structures, leaving aside roads, leaving
aside electrical lines, leaving aside
water supply, the main factor is defi-
ritely the railway line. It makes me
a bit nervoug when the Railway Minis-
ter says, “All right”.

MR. CHAIRMAN: He has not disap-
proved you,
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SHRI B. V. NAIK: There are region-
a] imbalances. It is a fact that North-
Eastern India has got the most well-
proliferated rail system; but it has not
vet developed. But is it not 5 fact that
the entire railway system in this coun-
trv has been geared to 5 or 6 urban
megalopolis towns lika Delhi, Bombay,
Calcutta, Madras. Hyderabad, BRanga-
lore? It looks as though the 50,000 or
60,000 kms, of railway lines, the entire
relling stock and the entire manage-
ment are entirely at their disposal, i.e.
ts make the life of the pecople living
in these big cities more and more and
more comfortable, no matter what
happens to the people living in the
interior villages. I think that as very
correctly pointed out by Mr. Mohamed
[Keya, an un-planned development of
the railways has taken place. Unless
thesze errors are ractifieg and the un-
planned development, is rectified by a
planned development we will be losing
very substantially in the years to come.
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Ultimately, only one point 1 would
like to make. The oi] crisis seams {o
have touched almost every aspect of
our national econnmic life. A survey
was carried out in the year 1969 for the
purpese of ascertaining the techno-
econiomic feasibility of the lines bet-
ween Hubli ang Karwar. Every
day, iron ore to the extent of approxi-
mately 3,000 tonnes goes by about
300 trucks. My request to the hon.
Minister of Railways is this. Since
the survey was conducted before the
o0i] crisis—and the oil crisis has created
a hike in the price of diesel which is the
principal fue] used by the dieselized
trucks—if g fresh techno-economic
feasibility survey is now conducted, it
rea~~nable
doubt—and even a common man and
a blind man will be able to see—that
{o eay that g road which carries a haul
of about 300 to 400 trucks cannot he-
come an economic proposition for the
laying of a railway line, would be a
travesty of our imagination. There-
focre, I would request that in the year
~f the Lord 1976, a fresh survey In
regargd to Hubli-Karwar may kindly
bte taken. It would open up and give
us tremendous possibilities of sarnings:

would nreve keong acv
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frem the export of iron ore. I had
much more to say; but I thank you
-even for this liberal allotment of time.

MR. CHAIRMAN: The Minister of
Parliamentary Affairs,

THE MINISTER O WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU RAMAI-
AH): I had requested the Chairman to

TIcall me. 1 wanted to serve the whole
“"House by

making some convenient
statement, for the guidance of the
touse and for the attention ot the
Chair, because there are a number of
speakers. I think it will be better to
regulate the debate in such a way that
we can finish the debate to-day.

MR. CHAIRMAN: I am getling a
uumber of chits.

SHRI K. RAGHU RAMAIAH: We
huve other important work tomorrow.
(Interrupfions). The House can change
this and that because of other impor-
tant business. After all I want the
cooperation of everybody. And thev
have all given it. Sir, T suggest that
taking the whole thing into account,
the Minister can be called at 5 pm.
(Interruptions). The Chairman can
apportion the time in such a way that
evervbody will get a chance; and the
Minister can speak at 5 p.m.

SHRI M. C. DAGA (Pali): Six hours
have been allotted for this disciission.
We started the discussion at 1.15 only.
So, it cannot be concluded today,

SHRI K. RAGHU RAMAIAH: I am
making an appeal tfo the House. At
one time, at 3.30 p.m. there were no
speakers and the discussion was about
to collapse. In fact, we had to bring
some members from the Central Hall.
With the cooperat’cn of the members,
we want to conclude this discussion
tfoday.

st FraET gig  (FemETT)
gumafs s, 77 ¥ Y=g & FI <@
af &, & gA57 9747 F@I§ 1 27
Fgq F AT gars faie g7 F waew
=Tt =75 F oF g faar f5 = o
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fsaer W 2= afaaq & woz fwezs
Y, a1 57 Ta H1 /OTFT 2 3 T2 )
gar #&i fradr  wdrwar & sEE
ug AT Fel, FIE STH F1Z 91 IF1A
SR G R I | A L i
Fir 71 faar, 3 faar f5 39T deiorT
FY TTE A F4T FT TFA 9T @1 E A1
fore avg #1 el 9 @ g fr 3w
F FT0 FI ag9-7g9 (FaT A, I 78
garar £ fx 33d § sagear w1 F4TY
% fergr uF gfags, oF sTRT Fr worET
I emasqr gy =wifgg | saAr wiT
#1 BITFL fFaar @ &1 Juata 398
ZRIT |

Hqadr wgram & 3ar fF fodr a3
F ggaTd § @A Awgd ¥ fwa av
wa faar | o wid Yed afwaw CHawa
FE9 WE Zfeaw Twan s oY, feaaat
w1 werIdl @ faar stz sr R wiEadl
31 =ow7 fat g far o 3tz 4%
Y73 FT wgT a0 femr o TF, R AT
FEATATA FT fzaT W@ W YW A
a1z AT FAts w7 f2ar s 1 53
vq UF A& afaaT 7 3wy e oane
TFET, I AT ATF FFT, IW AT wIfas
aom % fame & @i 917, T ST
IR FT WAAT STL TAT 4T TAFT HIE
wifeg a7 581 @rat & w7 9q 7
oyl ®1 gaga (247 STF, giaT 18aT
7T FIT 3% Frwsarss frar s )

9 TAFT oAt Fifsy fw 2z
afags ©az & Hatfae F1E 61 7 HrEH
gfia gt FLaFa g | T ¥ 17919
WogY FTH FLIEE | TAT 3T AW
Ft fesees afemat &1 wraar &3 @
17 EXF AGAT BT GUEN @I FT
¥ afeas @3l #7301 W8 @1 ¥@a IAEr
feadr fzafte wra g, o amal
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W gw et ? W oy & vwer Wik
v aff @m0 wier gy s
gure fir foeelt ot faeed gfead §,
TR wAar § wd, gw Toed §
7 I7Y §, IR | wIewET ¥
W e w1 W W
&Y qreafas w9 F v g A7 K 3w
wat A o whw axw {5 wa frafa
# w1 GuTT WY TG F, W TF FEA
¥ AT W weg<d ¥ wgAr sfafafae
W W foat 8, & WY § o
I sfafafa g §, o s5% e
i faft sfafefu-won 3 wrow am
A ®1 weva g g Afgd | farw
forr Wi & wed ¥ AF wewd §
Fregin o %Y marg oI 7@iz &
¥ wifewr €7 8, gL I FT AAF ALY
axamar § 5 w2 orw 3w Ay
wt, aregat & of, 5T A TR It
argy W wiforw #1 § 91X Il 6
oh L gy § 1 e i
17 Qw qodr g€, IR AT AT
‘Tﬁa‘-wwgﬂﬁt |

g A IAT Q9N AW F ¥R
& §, 3a% F09 86 FUY WY AN
wiafors w13 7 & w@r w4ar § 0
a1 ¥9 86 FUT {§ FOw wEy fgew
o g A wEd e Y T, ar)
et @1 w12 aTET § X avet § )
gh-fagr€ @ w1 R % wwar
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LU LU IS L U
g gt § f& gard il 8 s
AW T FFATO §Y &Y g KT ooy gaidr
ey §arc ) SN gwwRrwid, ¥w
gX sz w9 da] wifea w@ § )
W W ¥Y 9% W} §, wheT quAge
W ERET SO e aeh 3 Fg R,
T AE A O AT g WE 1 sw
wiR A el areeAr gf @ W
T g fo 5% o g gur@ ¥ feg
¥9 w9 35T wIfge | wHT wERd
¥1 7ra & fF ar ) qeen 3 fowd
T TR # EATE W gl A oy
a¥t gult #Y ary & fiv oo AT A F
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SHRI K MAYATHEVAR (Dindigul)
Mr Chairman, there 1s French proverb
saymng thdai uelay defeats the justice
The Railway Board of the Government
of India 13 an embodiment oi delay 1o
dealing with matters, therelLy almost
all the objections of the concerned
party are defeated by the late disposal
of matters by the Rallway Board

We are aware that we have abolish
ed the FPrivy Purses, zamindarism
petty kings and raj)ahs But there
are some rajahs who are sliting in the
Railway Board as members of the Rail
way Board, lLheiefore, the.e was 8
unantmuty of opmnions and support
among the Members not from this
House but right trom 1950 onwards
that the R ulway Boaru shoul) be abo-
lished Therefore I request the Gov-
ernment to take 1mmed:ate steps to
abolish the unnecessary Railway Buard
which according {« m¢ 18 «n evpendi-
ture and waste of money beionging to
the public and the poor mans tax
Therefore I have repeatedly asked the
Government and the hon Mem»ers to
take emergent steps to abolish the Rail
way Board, which .s quite unnccessary
for the Railway Department

There are ILR conteens fo: which
permits an¢ licences are issued hy the
Rallway Department In  Madras,
there are some corrupt officials in the
General Manager's office 1 am told
that according to the rules and regula-
tions snd directions of the Ralway
Board more than si1x units gre allotted
1o per family, per head But there
are certain parties which could got
more than seven units or 12 units ani
ihey are the same familes which have
been getting them repeatedly. There-
fore, there 15 some mismanagement by
some officials below the level of the
General Manager, Southern Zone,
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For instance, there was one General
Manager by the name of Sildhana. Ac-
cording to the rules and regulations, he
ordered these units to certain deserv-
ing persons But he was transferred.
During the transition period, before
the present General Manager took
charge some corrupt officials issued
these units in favour of certain persons
hy taking money against the rules and
regulations of the Railway Board.
These umits have been issued repeated.
ly 1n favour of the same families violat-
ing rules and regulations ang direc-
tions framed by the Ralway Board
Therefore I want the Government to
lrok into the matter

Regarding the loyal workers in the
last general strike  the Government
promised to look into the interests ol
the Inyal worke's in the Rallway De

partment But I have received +0
many  petitions from the loyal
railway workers from Madras

as well as from the sOu-
thern s.le that their interests are not
teing safeguarded and not favourabty
consdered by the Gover unent The
hon Mimnister W=  Shah Qureshi
knows fully well every problem he
understands every problem He came
to Madias many times he made su:
prise \i1sts and carrned out curprise
checks 7The people are verv happy
But tertain things s1e uot teing looked
into 1 would therelore request the
hon Minister and the Government to
look into the intcrests of the loyal
workers who seincd  lovalls for ine
Railways in the last genera' strike

Another point that I want to make
here 1= that I have also received pet:
tions from gome emplo ees of the Rail
way Department that there 15 no re
servation no priority given for the
sons or daughteis or brothers of the
rallway employees who loyally served
the Rallways 1 would request the
hon Mimster {o consider a reservation
of at least 25 per cent for the family
members of the raillway employees m
the Railway Department 1 would like
the Government to give this help, as a
safeguard, to the poor rallway emplo-
vees, if not to big officials and Grade 1
officers Some reservation or priority
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should be given to family members f
the railway employees,

So far as the Railway Protection
Force is concerned, I am told, some
benefits ang allowances were announc-
ed for the railway employees but not
for the employees of the Railway Pro-
tection Force. This is what I have
been told by the Railway Protection
Force emnloyees in the Madras State,
1 would, therefore, reguest the hon.
Minister to consider their claim &nd
demand also. Their comvplaint is that
their claims and interests are not at
all looked inie according {o the
Third Pay Commission’s report and the
recommendations contained therein,
They are being diseriminated against
other railway emplovees. There
should not be any discrimination ket-
ween the Railway Prolection Force em-
ployees and other employees of the
Railways.

Coming to my constituency, Dindi-
gul. there iz already a surveyved ra‘l-
way line starting from Dindigul to
Kotayam in Kerala viu Battalangandu,
Perakulam, Kumbum and other pla-es.
This is known to the hon. Minister. 1
would reguest the hon. Minisier and
the Railway Department to considev it
favourably, commence the work r~ud
complete the work in the inierest of
general public.

There is a railway line from Madurai
to Bodi on which there is only oxne
train running throughout the day. 1
requested the General Manager to at
least increase it to two trains on that
line. He was not gracious enough to
run two trains. I  would, therefore,
request the hon, Minister to look into
the matter and give instructions to run
at least two trains on that line.

Then, I want to plead for certain
over-bridges, In my constituency,
there are certain over-populated places,
namely, Sholavandan, Kedai road and
Dindigul town. These are thickly
populated and  business areas. In
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these places, the construction of over-
bridges is urgently required.

Further, there is a railway line, Chit-
toor-Cuddalore line which is connect-
ing Tamil Nadu and Andhra Pradesh.
This proposal is  pending for a long
time. There is a bridge called Kadpa.
di bridge. That bridge alsoc may be
constructed, the work commenced and
completed early. Then, there is a pro-
posal to construct  another bridge
called the Pachaikuppam Bridge near
Ambur in Tamilnadu, this bridge may
also te completed. Then, there was a
proposal for the electrification of a
railway line from Madras Central to

raxonam. The Hon. Members are
aware that, unfortunately, this was in-
augurated by the then Chief Minister
of Tamilnadu Mr, Karunanidhi who isa
very corrupt gentleman. So it is a bad
omen that he put his hand in it. He
made an attempt to spoil 3 Centra] Gov-
erument Department also by inaugu-
rating the railway line. Why don't you
come and inaugurate it? It was in-
augurated by a corrupt Chief Minister
with corrupt and tainted hands, that is
a bad omen and that is why it is not
completed, Therefore, I would request
you to come and touch it up, you can
re-inaugurate it and complete the work.

Then, I come to my last point which
relates to public conveniences. In the
2rid Class, most of the fans don’t at
all work. Even in the 1st Class they
don't work properly, but because we
report it then and there, they look into
it. Then, very often there is no water
in the lavatories. This is a minor
point, but consider the problem it
causes the public. Then, a majority of
the doors don't function properly and
they cause injury to the passengers
when they attempt to open or close the
doors.

So. these minor points may be look-
ed into.

Another point is this. I would
plead that the Central Railway Depart-
ment should reserve 25 per cent in the
same Department for the families of
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the railwaymen for future employ-
ment.

With these pleas and guggestions, 1
conclude my speech.
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=raeqr v § oY wwars afy iy

o welY ¥ A & g7 wvaf wr
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ayr waew Afr I5GR aq
q% TAT ¥ &R I® qog ¥ Ay W™
apr ) M EWE F T AN
gd 2 Frgar kb aredT F o
e qAx Tl & o W
¥ &z 7 g afr ) 7 qa@ A A
AT B WA I § IAH UHAT
grfegd |

Mpfaams ¢fsame i
qeNfaar ex T o g o ¥
gqfat S2E & a g T AN |
#feT 19 ave o€ o afr faor oy
21 8Y gg ot am A ¥ fw oqET oW
FRgT TIgT AT oy ¥ w1y wd
T ¥ A oy & og v oy SR
Y gfr 739 S g gy ad t=d
o T A& a3 W @ fren Far
A | & 1957 ¥ @yt W7 H g
Al afrm g ot E &
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gg W Wt § fe el Suw 9t
wrgr w QFar wrfegd, wqife Fad femr
AFAT B AT AFAEG ¢ |

ax ft & x@ gwr¢ # aAT A
4T 7gRT ¥ oW ¥ adfi §, A A
g T w7 § foF agell, aww wad,
Afw ag w7 Aff 1 w0 g amw
8 & & 54 afma ) frera wdt
s §, AfeT & aedt § fr 2 o
wfasifrai dir wfat 8) 73 alkw
g ofswmafrdna Y1 §ag Wy
g g fr i & s o @
wewdt ¥ & Y T g7 & mfeat
¥ 3 AR S S § wafay
™ At AT 9T 2w ar faa
Hild |

™ NE B e w3 fomy om0
wwt w0y W warw @ 1
o wg fedt € fremr 23 § Wk o
w§ Wit T A # | wid) fedae
# orar W43 } 5 miasrd aq W@
fieft & fremer 23 8

frfre< B wor forad &t a9 w2
& & a7, ¥F 2 5 ooy fafa-
wIRT RN ! & T § oo ged
FR T TS | WU AE wA Fay
1 H fasm ame sfw

w1 7 & a5 s e g gvre v
ot g d 5w afear § 31 9t wiE 6
gafa  wifeg Wit g7 @ w7
BX QR df w1 FW g osafed
oy, 7Y fe ot S § T gy mar gt
T g QAT | g wwEt ¥ arq § vt
/T W G99 w0 F |

st ge fo POV () : Fwnd
g, & qx @ A § faw www
WEAr 1 1974-75 % foRd &

and D S.G. (Riys.), 1975.78
Wrud O 7T AegEe weE WK REgEr
ey & warkelr ¥ woew ¥
g5 w¥ Pt & 1 & ITET ¥ wT
YA WGt §
“Appointment of Scheduled Caste
and Scheduled Tribe candidates to
clasg III ang IV posts were 801 and
4,229 respectively, In addition, 16
officers were appointed to Class I.
Due to poor response there was an
appreciable shortfall in the intake of
Scheduled Tribe candidates.”
LIl S
“The special cell set up in August
1973 1n the Railway Board and in
zoral headquarters to increase the
intake of such candidates into ser-
vice and deal exclusively with their

grievances continued to function
effectively.

¥ gy wer wrgan g v AITEr TR
¥ qanEdz & Ay § WY oewy £
fr gvds gur o Wi oF foid &
aoa a7 Wt Fwy e aeree sy &
& A7 qrdey § @A §, 791 & fese
i Afi——

“They don't come {orward, they
refuse io leave their habitat”,

T faegm oa T § 1 W qY A
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w3 fr arid Wi { Aegw ey
%Y frafie & fod ard §9 wew a5y
W 3w wery Al o &) oagr
Wi ) Wy wg fF T difee
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et 3, 9@ g8 ¥R W g @
witfs Ty yo v a8 AR Y
o< e wgd § ¢

“Though seemingly large thege in
creases do not more than reflect the
enormous increase in the personnel
and material costs.”
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AT q 3% T T FH FI47 G fpar
2 | waw  FASIEl &1 @igA
9T AT Ar HAAT AAE ) 35 Py
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faar & siifr =3 F=aaeqT w1 famey
% fag et R 81 393 § g3ama
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Tr At ag & fE wrad wedft N 7 aga
w1 AT T gl § faa W §
R & TFF TOIAT FAT FiF maE AT
A AT WORT AF FAT wdgr fF
w9 fead, Praga A Ews w1
wrtArgRwd 2, 99 9T st ¢ 707
T A AT &, TR 9T W9 A7 &7
A R, AT AZT TACE AGATE | TEW
w8
*Whatever may have been the
achievements of RDSO in the flelds
of research and designs, the Com-
muttee regret to observe that there 1s
no noticeable impact of the RDSO’s

work either on the day to day prob-
lems of railwav operations or its

basic economy,”

a8 & wfemw ywFowA w48 & frae
¥ W ETWR | WAL O wEar
g:

“The Committee feel that in order
to make RDBSO a more effective in.
l_mt of research gnd sclentific

CHAITRA 3, 1898 (SAKA) D.G. (Riyn), 1976.77 33,

and D.SG. (Riye.), 1075-18
advancement, its research efforts re-
quire to be reoriented.”
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“1f u stoppage of 31 UP/32 Dn. is T GA T N g g AT |

conceded in favour of Nana, it would
ba difficult to resist similar demands
from other stations.”

ag wreaT q@ frar & ) oy &
Py o oy & ¥ dwer ok R
W agt 9T WME TG W @97
gt @

A gy seiar § fe oy @
firre oY = swAt 1 Im oY W
g Wk wmo *1 wrg o
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offen 'fh'é ‘création of the infrestitics
ture itself leads to  additional de=
mand and increased  commercial
prospects.”

mﬁqar, g oW ¥ TEer WY
AT guE ae st ey wE 3,
afsers saTeeze A HET R %?crfr fearel &
FCHTT u‘mg foer ot 5 3 frss ga
FaTRi ¥ A% @d ared A | gE-
Hew FAAT FT 6 991 XAE 1974-75
¥ gega &1 € | gz Fa¥E cafar
FHIOT & HFeT § TegT H1 TS 4T |

CATTAT FHIOA & G+ § IHH F&l AT

g2
“The committee feel that railway
lines in the backward areas would
greatly help in their development by
providing the much-needed commu-~
nication facilities. The committee,
therefore, recommend that a fixed
percentage of the investments on the
opening of new railway lines should
be earmarked for the backward
areas.”
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Regarding electrification of the Line
1in Kerala, I may say that 1t will be
done  according to the resourres
available
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The name of the proposed Company
will be “the lndian Railway Constrie
tron Company Ltd.* and it will have an
authorised share  cap:dal ol Rs. 10
croies civided into 100,000 eruity
shares of Rs. 1000 e¢ach. The Com-
pany will be fully owned by the Gover-
ument of lndia and will function under
the admimstratae  conitol of the
Minwstry of Rallway.,

The man objects ol the proposed
Company are to undertake all business,
and {o enter inta conlracts in Ind.a or
abroad, either individually or jointly
with other underlakings, toir construc.
tion of new railway lines and brudges
strengthening, doubling or conversicn
of existing railway lnes, construction
of new locomotive  repair shops and
setting up of new production units for
manufacture of rolling stuck provid-
ing new signalling and tele-commu-
nication systems or modcriusing exist-
ing signalling and tele-communication
sysiems, undertaking railway electri-
fication projeets and operation of rall-
way systems or installutions, etc. and
all other acts incidental or ancillary
to the attainment of thesz objecte.

The Ministry of Railways are ex-
pected to spend not more than Rs. 1
crore during the year 1978.77 by way
of initial investment in the equity
shares of the proposed Indian Rallway
Construction Company Ltd. Funds re.
quired for this purpose will be found

and D,8S.G. (Riys.), 1876-76
by reappropriation within the sanction-
eq outlay under Demand No. 15—Open
Line Works —Capital, Depreciation
Reserve Fund and Development Fund,

As the proposed Construction Com-
pany is expected to commence opera.
tions immediately on being formally
c?nstituted, I seek Parliament’s autho-
risation to incur the requisite expendi-
ture on this “New Service” as a special
case as proposed in ithe Railway Minis-
ter's Budget Speech.

Sir, I have here a statement showing
the main objects of th» propaseg In-
dian Railway Cotruclion company
Limited Since this 15 a lengthy state-
ment, I beg to lay it, with your per-
mission on the Table of the Houcse,
[Placed wn Labrory See Ko LT—
10506/76G).

SHRIMATI PARVATIII KRISIINAN.
I hope, there will be an oppottunity {o
dis~uss that statement somctime.

SHRI KAMLAPATI TRIPATHI- You
can come and discdss it with me,

SHRIMATI PARVATHI KRISHNAN.
The statiment s  being lad We
should be piven an opportumity to uis-
cuss # That is an  important state.
ment

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SIIRI
MOHD SHAFI QURESHU): It isnat a
stutement.

SHRIMATI PARVATHI KRISIINAN
Since you are sceking the Parliament’s

authorisation to incur the expenditure,
we need to have more details about it

SHRI KAMLAPATI TRIPATHI: It
is nothing but a clarification in my
speech on one of the points made dur-
ing the discussion. The whole thing
is being put before the ITouse.

aqrrar, & fadew &7 wro@
af a& woaar §, ¥ awr pad
g-wrdra wEw ¥ weed w, fo
Tt R FTAAT AT TG AT
W e ¥ gmw #
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MR. CHAIRMAN: We have a num-
ber of Cut Motions If the House
agrees, I shall put al; the Cut Motions
to the vote of the House together—un-
less any Member wanis any of his Cut
Motion to be put separately...,

SEVERAL HON MEMBERS: To.
gether,

MR. CHAIRMAN., I now put all the
Cut Motions moved to the vote of the
House,

All the Cut Motions were put and
negatived

MR. CHAIRMAN"® The question 1s.

‘“That the respective sums Dot
exceeding the amounts shown 1n the
third column of the order paper be
granted tp the President ouy of the
Consolidated Fund of India to de-
fray the charges which will come m
course of payment durmg the yeer
ending the 31st day of March, 1877,
in respect of the following Demands
entered in the second column there-
of—

(o]

Demands Nos, 1 to 11, 11A, 12 to
18 and 20 to 22,”

The motion was adopted,
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MR. CHATRMAN "Thé question is:

“That the respective Supplemen-
tary suma ot exceeding the amqunts
showh in the third column of the
order paper be granted 1o the Presi-
dent out of the Consolidated Fund of
India to defray the charges which
will come in course of p t dur-
ing the year ending the 31st day of
March, 1878, in respect of the
following Demands entered in the
second column thereof—

Demands Nos. 1 to 10, 11A, 12,
15 to 17 and 21"

The motion was adopted,

——

18.27 ks,

APPROPRIATION (RAILWAYS)
NO, 2 BILL®, 1976

THE MINISTER OF RAILWAYS
(SHRI KAMLATPATI TRIPATHI): 1
beg to move for leave to introduce a
Bill to authorise payment ang appro-
priation of certa a sums from and out
of the Consolidaicd Fund of India for
the services of th: fluancial year 1976~
77 for the purposes of Railways.

MR CHAIRMAN' The question is:

“That leave be granted to intro-
duce a Bill to authorise pavment and
appropriation of certain sums from
and out of the Consolidated Fund of
India for the servi es of the financial
year 1976-77 for the purposes of
Railways,”

The motion was adopted,

SHRI KAMLAPATIT TRIPATHI: Sir,
I introduce the Bul.

$
I beg Lo move:

“That the Bill to authoiise pay-
ment and appropriation of certain
sums from and out of the Consgoli-
dated Fund of India for the services

*Published in Gazette of India Ex traordinary, Part 1I, section 2, dated 23-3-76.
$Introduced/Moved with the recom mendatiop of the Presideni,
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nclal year 197677 for the
of 2% S Hiliways, be'taken tnto
copsideTation”
MR, CHAIRMAN: The question is:
wThat the Bill to authorise pay-
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No & Bl
priation of certain further sums ficm
dnd out of the Consglidated Fupd of
India for the services of the financial
year 1975-76 for the pusposes of Rail-

Ways.
MR. CHAIRMAN: The question 1a:

ment and appropriation of certain
sums from and out of the Consofi-
dated Fund of India for the services
of the financial year 1976-77 for the
purposes of ‘Rallwuyq, be taken into
consideration.”

The motion was adopted,

MR, CHAIRMAN: We take up clause-
by-clause consideration.

The question is:

“That Clauses 2 and 3, the Sche-
dule, Clause 1, the Enacting Formula
and the Title stand par: of the Bill.”

The motion was adopted,

Clauses 2 and 3, the Schedule, Clause
1, the Enacting Formula gnd the Title
were added to the Bill.

SHRI KAMLAPATI TRIPATHI: I
beg to move:

“That the Bill be passed”
MR, CHATRMAX: The question is:
“That the Bull he passed "
The motion wes adopted,

1829 hrs.

APPROPRIATION (RAILWAYS) NO.
3 BILL*, 1976

THE MINISTER OF RAILWAYS
(SHRI KAMLAPATI TRIPATHI): I
beg to move for leave to Introduce a
Bill to authorise payment and appro-

“That leave be granted to intro-
duce a Bill to authorise payment and
appropriation of certain further sums
from and out of the Consolidaied
Fund of India for the services of the
financial year 1975-76 for the pur-
poses of Railways.”

The motion was adopted,
SHRI KAMLAPATI TRIPATHI: Sir,

introduce the Bill.

%
1 beg to move:

“That the Bill to authorise ray-
ment and avppropriation of certain
further sums from and out of the
Consohidated Fund of India for the
services of the financial year 1975-76
for the purposzs of Railnays, be
taken into consderation.”

MR CHAIRMAN: The question 1s:

“That the Bill to authorise payv-
ment and appropriation of certan
further sums from and out of the
Consolidateq Tund of India for the
services of ihe financial year 1975-78
for the purpuses of Railways be
taken into consideration.”

The motion was adopted,
MR CHAIRMAN: We shall now

take up clause by clause consideration.

The question is:

“That clauses 2 and 3. the Sche.
dule Clause 1, Enacting Formula
and the Title stand psart of the BilL"

The motion was adopted,

*Published in Gazette of India Extraordinary Part II, section 2, dated 23-3-76.
$introduced/moveq with the recommendqtion of the President
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No. 2 Bill

Clause 2 and 3 the Schedule,
Clause 1, Enacting Formula and the
Trtle were added to the Bill

SHRI KAMLAPATI TRIPATHI- I
beg to move

“That the Bill be passed”
MR CHAIRMAN The question 1s
“That the Bill be passed ”

GMGIPND—2010 L.S.~-Job I—¢-5-7¢—978,

The motion wag adopted,

MR, CHAIRMAIT: The House stapds
adjourned to meet tomorrow at 1100
o'clock,

18 34 hrs,

The Lok Sabha then adjourneg Hill
Eleven of the Clock on Wednesday,
March 24, 1976/Chaitra 4, 1808 (Saka)



